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LOK SABHA 

Friday, 17th May, 1957

The Lok Sabha met at Eleven 0} the 
Clock

[M b . Sp e ak e r  in the Chair]

MEMBER SWORN

Shri Bhadauria (Etawah)
4  

ORAL ANSWERS TO QUESTIONS

«ftW T  W VTTHhf

fs ft  ssfV :
* ? o £  -j vft 5nrf :

L «ft TEJ5TT<T :

*TT SWTR n?, STTPT fTTT
f*P :

(*p ) *rrr<frir %■
j m  sftswr ^n^iRt.rfi % f>=rcr fair 

tft r ^ H  fctrfa
I  ; tftr

( « r )  w  f?r fa s *  jrm r-
<pr saftarc sit *ftr f^ re 1

$>< fsr̂ r jpt ^ ;

4*fcrar v rq  ws*rt
*nw ) : (% ) ^  «rr? % * i^ f f  ^
« ft# w  tfr % f^nr erRnn

724
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Some Hon. Members: In English
also please.

Mr. Speaker: Yes.

Shrimati Lakshmi Menon: (a) Tne
pace of disposal of applicatiors for 
Ceylon citizenship has considerably 
increased since the later part of 1956 
and il is expected that the work will 
be completed by the Ceylon Govern
ment by August this year.

Cb) According to the latest figures 
available 17,652 applications covering 
65,482 persons have been accepted 
and 1,69,984 applications covering 
5,50,495 persons have been rejected, so 
far.

Shri Shree Narayan Das: May I
know whether the Prime Minister of 
Ceylon while inviting our Prime 
Minister gave any indication _ that the 
question of Stateless persons of Indian 
origin would be discussed 'during his 
visit?

Shrimati Lakshmi Menon: The
purpose of the visit is well known. It 
is to open a township in Anuradha- 
pura and to participate in the Buddha 
Jayanti celebrations and not to dis
cuss the question of citizenship.
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Shri Shree Narayan Das: May I
know how many persons of Indian 
origin who have»been declared State
less there have been forced to leave 
Ceylon and come to India and how 
many have been allowed by the Gov
ernment of India to come?

Shrimati Lakshmi Menon: That
does not arise from this question. I 
want notice.

wft Ttjrnn <tt̂
srrcfajff % irw r- 'T if -r?. t,

%• ^.i fftnT ? i
xr srrair *rr fw p r  j? ?

Shrimati Lakshmi Menon: I f  they
return to India, naturally they w ill be 
absorbed in the country, because their 
status is not that of displaced per
sons as in the case of displaced per
sons from Pakistan.

Pandit D. N. Tiwari: May I know
how many families have been re
patriated to India and where they 
have been settled?

Shrimati Lakshmi Menon: I want
notice for that.

Shri D. C. Sharma: Is it a fact that 
the Ceylon Government has evolved 
a scheme by means of which it will 
allow persons ol Indian origin to 
continue to remain in Ceylon without 
acquiring citizenship rights; and has 
the scheme been accepted by the 
Indians in Ceylon or not?

Shrimati Lakshmi Menon: I want
notice for that also.

Shri Pattabhi Raman: May I know 
the reason for the time-lag in the 
disposal of the applications by the 
CevloT Government?

Shrimati Lakshmi Menon: By the
agreement of 1954 ail the applications 
should have been disposed of by 1956, 
that is, within two years. But there 
have been some difficulties. And it is 
now expected, as I stated *■ in the 
answer, that the applications w ill be 
disposed of by August

Shri Pattahhi Raman: Has Govern
ment ensured that these applications 
are dealt with in a judicial manner?

8hrimati Lafcstimi Menon: They are 
dealt with in a departmental manner.

Mr. Speaker: Next question.

Shri Punnoose: May I  say, Sir, that 
we find it difficult even to reach your 
ear, if not to catch your eye? This 
Ceylon problem affects certain parti
cular areas in the South, and some of 
us wish to put questions.

Mr. Speaker: If he is not able to
catch my eye, he may say “Sir” .

Shri Punnoose: I said “ Sir” .

Mr. Speaker: Very well. Next
question.

Shri Tangamani: I submit that 
members from Madras should have a 
cl.ance to put supplementaries on this 
question because most of the citizens 
in Ceylon are from Madras State, 
namely Tamilians.

Mr. Speaker: Then why did not the 
Madras gentleman put the question 
first? Why did he wait for the U.P. 
gentleman to take it up first?

Shri Tangamani: I have been trying 
to catch your eye.

Mr. Speaker: Order, order. Mem
bers cannot insist on chances to ask 
.iupplementaries on a question asked 
by somebody else. Next question.

Unemployment

*110. Shri L. N. Mishra: W ill the 
Minister of Labour and Employment
be pleased to state:

(a ) whether any assessment has 
been made of the progress achieved in 
solving the problr.n of unemployment 
in the country in pursuance of the 
recommendation made in the Second 
Five Year Plan; and

(b ) i f  so the finding thereof?
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The Deputy Minister o f Labour 
(Shri Abkl A ll ) :  (a ) and (b ). From 
their 9th round onwards, which 
started in May 1955, the National 
Sample Survey have been collecting 
information regarding employment 
and unemployment in their regular 
programme. An assessment of the 
employment situation from time to 
time is also contemplated through 
the Employment Market Information 
Programmes.

TIi'; Planning Commission has also 
made arrangements for collecting in
formation on the subject through re
ports regarding the implementation of 
the Plan.

Shri L. N. Mishra: May I know
whether any study of the effects on the 
employment situation of investment in 
different fields, as suggested by the 
Second Five Year Plan has been made 
and, if so, what is the idea of the 
Government about the regional aspect 

the problem of employment?

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
The Planning Commission has asked 
the States to let us have information 
about employment, that is the impact 
of investment on the employment 
situation, in respect of the important 
projects and also in the course of 
their annual reports. Well, some of 
this information has come; others w ill 
come in due course.

Shri I j. N. Mishra: May I know 
whether any comprehensive scheme 
has been prepared by Government to 
provide employment to labourers, by 
discouraging the use of machinery 
and relying more upon manpower?

Shri Nanda: In each sector of em
ployment the considerations are 
balanced and due thought is given to 
the need for providing adequate em
ployment.

Shri V. Raju: Has the hon. Minis
ter’s attention been drawn to a state
ment by the Chief Minister of U.P. 
that unemployment compensation w ill 
amount to ps. 100 crores for U.P. and 
as such it is beyond the capacity of

the Government of U.P. to pay that
high amount of compensation?

Shri Nanda: That payment for un
employment has come to a figure o f 
Rs. 100 crores? I do not think so.

Shri V. Raju: That is the statement 
made by the U.P. Chief Minister as 
an answer to the query made by my 
Party that unemployment compensa
tion be paid for the unemployed per
sonnel in the State of U.P.

Shri Nanda: If there is any referen
ce to any hypothetical situation that 
may arise at any time, I am not in a 
position to say.

Shri V. Raju: Would that be a
correct estimate?

Shri Supakar: May I know from
what sources the Government judge 
the intensity of unemployment in our 
country?

Shri Nanda: The answer discloses 
some of the sources of information 
which are going to be tapped. Some 
information has been given in the 
Second Plan Volume which was nased 
on National Sample Survey and other 
sources.

Shri Supakar: What are the other
sources?

Mr. Speaker: The hon. Member 
cannot go on catching my eye. Shri 
Goray.

Shri Goray: What is the number of 
educated unemployed and uneducat
ed unemployed ?

Shri Nanda: No recent survey has 
been made.

Mr. Speaker: Shri Ranga.

Shri Biren Roy: I  have now been 
standing four times.

Mr. Speaker: You can stand a hund
red times. I  have now called Shri 
Ranga.

Shri Ranga: Do these estimates in
clude the under-employed in rurul 
areas?
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Shri Nanda: No, Sir. For the
under-employed, we have not got any 
estimate.

Shri A. M. Thomas: The question 
is worded in general terms. May I 
enquire whether the recommendations 
of the Study Team to relieve educated 
unemployment are being implement
ed? On going through the Budget, 
I find that for the relief of the edu
cated unemployed, only 15 small- 
scale production centres would be 
started throughout the sub-contincnt. 
How is the Government going to solve 
the problem?

Shri Nanda: Apart from these
measures, there are others which have 
been indicated; for example, the re
orientation work camps, one of which 
has been started in Kerala and an
other in Delhi. Some more are going 
to be started. Thut is one direction. 
There are other recommendations of 
the Study Group which are yet to be 
implemented.

Shrfmati Tarkeshwari Sinha: In
view of the target fixed by the Plan
ning Commission to provide 8 million 
jobs in the course of the Plan ponod, 
may I know whether provision has 
been made for 16 lakh jobs in the 
end of the first year of the Second 
Plan and if not, why the gap has been 
left so wide?

Shri Nanda: I do not know about 
the gap. The estimate for the first 
year has not yet been completed

Shri Blren Roy: In view of the fact 
that a sample survey in the Calcutta 
city has revealed more than 40 per 
cent of adult educated unemployment, 
what arrangements have been made, 
if any, to compile unemployment 
statistics of adult education in tne 
urban areas including the city of 
Calcutta?

Shri Nanda: That answer has been 
given already that arrangements are 
being made' by the Ministry to collect 
information regarding employment 
market and programmes.

Mr. Speaker: Next question. Such 
a problem like unemployment cannot 
be disposed o f in a single question. I 
have already allowed more than 10 
supplementary questions.

Trade with Australia 

*111. Shrimati Tarkeshwari Sinha:
W ill the Minister of Commerce and 
Industry be pleased to state:

(a ) whether Australia has relaxed 
import restrictions on Indian goods;

(b ) if so, the details thereof; and

(c ) the total worth of Indian goods 
imported by Australia annually?

The Minister of Commerce (Shri 
Kanungo): (a ) No, Sir.

(b ) Does not arise.
(c ) About Rs. 24 crores.

Shrimati Tarkeshwari Sinha: May I
know whether the Australian Delega
tion which visited recently this coun
try had a discussion with the Gov
ernment about the feasibility of pro
viding long term credit on the part 
of Australia to the Government of 
India and if so how it materialised?

Shri Kanungo: They did not
consider that aspect of it. They were 
scouting for increased import and 
export trade of commodities. It is 
expected that with the better improve
ment in the exchange position of 
Australia, there may be some libe
ralisation of imports to that country.

Shrimati Tarkeshwari Sinha: May
I know whether the Australian Dele
gation that visited this country also 
assured the Government to provide 
more ships for Indo-Australian routes 
to carry the goods?

Shri Kanungo: It was wishful
thinking. No one assured that. They 
are not in a position to assure.

Shri V. P. Nayar: I want to know 
whether it is a fact that owing to 
quantitative restrictions imposed by 
Australia on imports into Australia, 
Indian traders find it difficult to 
compete with U.K. merchants who
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imported from India?

Shri Kanungo: That situation has
not arisen, to my knowledge. But it 
is a fact that because of the quantita
tive restrictions, all exporters to
Australia suffered.

Shri Keshava: Mr. Harley, the
leader of the trade delegation made a 
statement in Australia on his return 
that he had booked orders from India 
to the extent of £3 million. Is that 
by way of one-wqy traffic? Or, is 
there any agreement that Australia 
also* should purchase goods to the
same extent or even to a greater 
extent?

Shri Kanungo: I am not aware of
that statement. But it was a purely 
trade delegation. They had consulta
tions with their counterparts in India 
and also with Government. But there 
was no Government-to-Government 
contract.

Shri Tantia: May I know whether 
some serious complaints have been 
made regarding Indian jute supplied 
to Australia?

Shri Kanungo: I am not aware of 
any such complaint.

Shrimati Tarkeshwari Sinha: May
I know whether that delegation also 
discussed with Government the instal
lation of cement plant on a cottage in
dustry basis at a very low cost, and 
if  so, the response of Government in 
that regard?

Shrl Kanungo: I have no informa
tion.

Displaced Persons’ Colonies In Delhi

f  t  Shri Radha Raman:
*112. ■! Shrl Bahadur Singh:

[  Shrl Naval Prabhakar:

W ill the Minister o f Rehabilitation 
and Minority Affair* be pleased to 
.state 1

(a ) the names of the Displaced Per
sons’ colonies of Delhi where civic 
amenities such as water, electricity,
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sanitation etc. exist and where they 
are still to be provided; and

(b ) the time that w ill be taken to 
provide these colonies with all such 
civic amenities?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a ) and (b). Statements A  
and B arc laid on the Table of Lok 
Sabha. (See Appendix I, annexure 
No. 31.]

Shrl Radha Raman: In view of the
delay in providing the necessary 
amenities to the displaced persons in 
these colonies, may I know whether 
Government have made any interim 
arrangements for at least water 
supply and electricity in these colo
nies?

Shri Mehr Chand Khanna: From the 
list, it w ill be clear that there are 
certain colonies where electricity and 
water have been completely provid
ed. In others, I have indicated the 
time required for the completion of 
th-ese services. Everything is given 
there in the statements.

Shri Radha Raman: In the state
ment it is mentioned that certain
amenities which are essential w ill be 
made available to the displaced 
persons by the end of 1958. I  think 
the Minister w ill agree that the 
persons who are living in these colo
nies require at least some arrange
ments for electricity and filtered
water, without which they cannot
live. I would like to know what in
terim arrangements have been made 
by Government in this regard.

Shri Mehr Ohand Khanna: When
these colonies were set up, to start 
with, we provided hand-pumps 111 
most of them. The arrangement i’nr 
drinking water is there. New, these 
hand-pumps are being gradually re
placed by pipe water supply. That is 
the first thing.

As regards electricity, we are pro
viding electricity in the shape of 
street lighting to these colonies. The 
difficulty that arises in the way is this. 
We are very keen that electricity

Oral Answers 73217 M AY 1957
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should be provided in these colonies, 
but when the time for payment 
comes, nobody wishes to pay; and the 
local bodies are as a rule averse to 
taking over these essential services 
from us.

Shri Radha Raman: In view of the 
absence of street lighting and electri
city in some of these colonies which 
are a little bit far off, may 1 know 
what arrangements have been made 
with regard to the security of the 
displaced persons in those areas?

Shri Mehr Chand Khanna: That
question may conveniently be ad
dressed to the Minister of Home 
Affairs.

Shri Bahadur Singh: May I know
whether Government have decided to 
close down the public hydrants in 
the rehabilitation colonies of Delhi? 
I f  so, what are the reasons for the 
same?

Shri Mehr Chand Khanna: This
supplementary question does not arise 
out of the main question. But I 
would like to reply to this.

We have provided water in some of 
these colonies; and the normal ar
rangement was that the displaced 
persons should pay to the local bodies 
concerned. We have spent nearly 
Rs. 14 lakhs as a sort of subsidy, on 
behalf of these colonies, for the water 
that has been consumed by the dis
placed persons. Now, we have told 
them and given them three or four 
months’ notice that they can make 
their own arrangement, because Gov
ernment are not prepared to incur 
this extra charge for an indefinite 
period.

Shri S. M. Banerjee: Is it a fact
that foreign guests who come to In
dia, especially to Delhi, are taken 
only to these colonies which are 
electrified and where all amenities 
exist?

Mr. Speaker: How does that ques
tion arise? It need not be answer
ed, because it does not arise out of 
this question.

Shri Badha Raman: May 1 know 
what progress Government have

made with regard to provision o f 
amenities which were assured on the 
floor of the House?

Shri Mehr Chand Khanna: I  do not
know about the assurance that the 
hon. Member is referring to. But I 
have mentioned in Statement A  that 
the work of providing water, elec
tricity, sewerage etc. has been com
pleted. I have also given the dead
line by which the work in the other 
colonies is to be completed. So if 
any assurance was given, we try to 
implement it and .expedite it. I can 
assure the hon. Member that that is 
my intention too.

Gandhi Samadhi
*113. Shri D. C. Sharma: W ill the

Minister of Works, Housing and 
Sunply be pleased to state the pro
gress made so far regarding the 
selection of design for the construc
tion of Gandhi Samadhi?

The Dei>.:ty Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): The Board of Assessors
have already been examining the 
designs since the 14th instant. 
Further action w ill be taken by the 
Government on receipt of the re
commendations of the Board.

Shri D. C. Sharma: How long has
this matter been before the Board 
and hew long will it take for them 
to arrive at a decision?

Shri Anil K. Chanda: As I said,
the Board of Assessors are examin
ing the plans submitted and we expect 
to have their report in the course of 
this week.

Sardar Iqbal Singh: May I know
what are the main difficulties in the 
selection of the design of Gandhiji’s 
Samadhi? Board after Board and 
Committee after Committee has 
gone into this, but no decision has 
been arrived at in nine years.

Shri Anil K. Chanda: May I only
repeat the answer which was given 
by the Union Minister o f Works, 
Housing and Supply on thfe 14th 
November 1956? He had said:

“There has been a great differ
ence of opinion as to what form
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the Samadhi should take, as to 
whether it should take any com
plete form at all, i f  I  may say 
so/ Opinion is veering round 
to this, namely, that with minor 
alterations, the thing may be 
left as it is, without any major 
monument being put up there. 
In the layout for surrounding 
buildings, a museum may be 
added, but I  cannot make any 
firm commitment because we have 
invited certain designs; we w ill 
examine them, and if any one of 
those is suitable, we might 
adopt” .

Industrial Committee on Mines

♦114. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ
ment be pleased to state:

(a ) whether the personnel for set
ting up the Industrial Committee on 
mines other than coal mines has since 
been finalised ;

(b ) when the meeting of the above 
Committee is likely to be convened; 
and

(c ) the nature of subjects to be 
discussed at that session?

The Deputy Minister of Labour (Shri 
Abid A li): (a ) Not yet.

(b ) and (c ). The date and 
agenda for the meeting will be set
tled after the committee is constitut
ed.

Shri T. B. Vittal Rao: Is it a fact
that this Industrial Committee on 
mines other than coal mines has not 
been convened even once, though we 
are members of the ILO for the last 
35 years?

Shri Abid A ll: There is no ques
tion of the 35 years’ period here, 
because the idea itself was conceived 
in 1947. Since then, we ourselves had 
no agenda to place before the Com
mittee, and neither tlic workers nor 
the employers asked for it.

Shri T. B. Vittal Rao: The Minis
ter has just now stated that the 
workers’ representatives or others

have not asked for it. I  myself had 
written letters to him on this point. 
However, in view of tiie importance 
attached to the development of mine
rals in the Second Five Year Plan, do 
Government contemplate convening it 
at an early date?

Shri Abid A ll: The hon. Member
referred to this matter here during 
question time, but I  do not remember 
having received any letter from him 
or any other representatives of 
workers on this question suggesting 
nnv particular item to he placed for 
discussion in the Committee. The 
other part of the question is not 
relevant.

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
I f  the hon. Member desires that there 
should be a meeting, I  think we will 
welcome the suggestion. I would like 
to have a meeting.

Shri B. S. Murthy: May I know by 
what time the Committee w ill be 
constituted, bccause this has been 
hanging fire for ten years?

Shri Abid A ll: The Committee has
not been conceived. That I submitted 
earlier.

Shri B. S. Murthy: .When will it 
be appointed?

Shri Nanda: It is going to be
constituted short’ v.

Employees State Insurance Scheme

*116. Shri Sadhan Gupta: W ill the
Minister of Labour and Employment
be pleased to state:

(a ) whether differences have arisen 
between the Employees State Insur
ance Corporation and the West Bengal 
Government regarding the provisions 
of separate hospitals for employees 
covered by the Employees State In
surance Scheme; and

(b ) i f  so, the final decision reached?

The Depnty Minister of U b n r  
(Shri Abid A li): (a ) No.

<b) Does not arise.



Shrl Sadhan Gupta: Has the atten
tion of Government been drawn to 
Press reports which stated that differ
ences have arisen between the West 
Bengal Government and the Em
ployees’ State Insurance Corporation 
regarding the construction of separate 
hospitals for workers covered by the 
Employees’ State Insurance Scheme 
and that the differences, in particular, 
were to the effect that the West 
Bengal Government was against the 
construction of separate hospitals on 
the ground that such hospitals would 
provide for a much better standard of 
treatment for insured workers, and as 
a result, it would breed discontent 
among certain sections of the people 
who would not get the same facilities? 
I f  so, have such reports been con
tradicted?

Shrl Abid A ll: As far as my
knowledge goes, no such report has 
appeared in the Press—it may have 
appeared but I have not seen; that is 
what I mean. So far as the latter 
part of the question is concerned, it 
is true that the State Government 
preferred reservation of beds in hos
pitals near the factories and workers’ 
residences to the construction of inde
pendent hospitals for them.

Shrl Sadhan Gupta: May I know
whether any solution has been reached 
about this difference—between the 
State Government preferring the re
servation of beds and the State In
surance Corporation preferring sepa
rate hospitals?

Shri Abid All: The matter is
under discussion with the State Gov
ernment and a committee has also 
been appointed by the Corporation to 
settle this matter in consultation with 
the Bengal Government and other 
Governments also.

Shrl Tangamani: May I know if any 
representation has been received from 
the people working in the different 
organisations about reduction o f con
tribution from the workers for these 
hospital facilities and, if so, whether 
any action has been taken?

8brf Abid A ll: I  did not follow.
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Mr. Speaker: Generally from all
workers and not particularly from the 
State Insurance Corporation, West 
Bengal.

Shri Tangamanl: From West
Bengal, I mean to ask whether the 
West Bengal Trade Union Congress 
made any representation about the 
inadequate hospital facilities.

Mr. Speaker: We are concerned
with the State Insurance Corporation.

Shri Tangamani: I  am referring to
the State Insurance Corporation. 
There is to be a contribution from the 
workers also. Has any representation 
been made either from the West 
Bengal Trade Union organisations or 
from the A ll India Trade Union or
ganisations about the reduction of the 
contribution from the workers?

Shri Abid AU: Yes, Sir; some re
presentations were received and these 
were considered and it was decided 
that the contributions of the workers 
also should come.
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Trade Delegations

•117. Shri H. C. Mathur: W ill the
Minister of Commerce and Industry
be pleased to state:

(a ) how many trade delegations 
have visited this country during the 
last six months;

(b ) agreements, if any, reached at 
Government level;

(c ) the main suggestions for the 
promotion of trade; and

(d ) whether Government propose 
to send or sponsor any trade delega
tions abroad during 1957-58?

The Minister of Commerce (Start 
Kanung o ); (a ) to (c). A  statement
is laid on the Table of Lok Sabha. 
[See Appendix 1, annexure No. 52)

(d ) Yes, Sir. It is proposed to send 
a Trade Delegation to the Federal Re
public o f Germany.

17 M AY IBS?



Shri H. C. Mathur: May I  know 
whether the question of foreign ex
change and the question of deferred 
payment was discussed and, if so, 
with what result in respect of each 
country with which we had reached 
agreements?

Shrt Kstnungo: Agreements were
reached with three countries alone 
and the question of deferred payment 
was not under consideration.

Shri H. C. Mathur: Which are those 
three countries with which agree
ments have been reached; and what 
ere the agreements?

Shri Kanungo: The countries are,
Pakistan, Sweden and Egypt; and I 
believe the agreements have been 
placed before the House.

Shri Ranga: What is the general
practice here; whether the Govern
ment make any arrangements to help 
the representatives of Indian trade to 
jneet these delegations when they 
come over here to this country?

Shri Kanungo: Always we try to
put them in touch with the Trade 
Associations and Chambers of Com
merce and others.

Shrimati Tarkeshwarl Sinha: In
answer to (d ), the hon. Minister s:>id 
that they are proposing to send a 
Trade Delegation to West Germany. 
May I know whether that Delegation 
is going with a definite plan to discuss 
with West Germany or is it for just 
trade relationship they are going?

Shri Kanungo: The Delegation is
being organised by the Federation of 
Chambers of Commerce of India and 
Government is sponsoring it. It is 
more in an exploratory nature; and 
they w ill visit West Germany along 
with other countries to which they 
may be invited.

Shri H. C. Mathur: Which of the
suggestions enumerated in the answer 
have been accepted by the Govern
ment and what does the Government 
propose to do in the matter?

Shri K tn tu fo : The sending o f Trade 
Delegations to various countries is
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always under consideration, subject to 
the availability of funds.

Shri H. C. Mathur: I f  you refer
to the answer to (c), it is said that 
certain suggestions have been made 
by these delegations. I ask which of 
these suggestions have been accepted, 
by the Government of India and how 
it is proposed to implement them.

Shri Kanungo: Part (c ) says that
these suggestions were discussed with 
these delegations. They relate to 
facilitating direct contact between 
trading partners, strengthening of 
commercial representation and or
ganisation of publicity of Indian goods 
through advertisement, exhibitions 
and all that. In that way we try to 
do what ^  in our means.

* * * « ; .  fa?  smw

*mu JT fePT  f  %Dx
fo?PT, qfe V lf  rft, 3T*T

?

: ntaT *?'
f .  fa fw d  ^ h t . 

t  1 YPrmH fa
^  *f f  1 r̂

n fr % fa  WYutt ^ = f f »?' 
TTSPTftw I  I

Shri S. M. Banerjee: May I request 
that this may be read in English a]so?

Mr. Speaker: Yes.

Shrimati Lakshmi Me non: N o
definite information is available re
garding political prisoners in Goa. 
The Government of India believe that 
there are at least three hundred poli
tical prisoners in Goan jails. Among
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these, there are seven Indian political 
prisoners.

The Government of India are not 
in  a position to give any information 
regarding the number of deaths in 
Jail, of Goan prisoners.

« f  t tvnrn  : «RT A  3TH-
f  ^  it sfrr w  ?ftr-
srm f; irrnt *tt w r  ^rr arm  

t  ■'

Shrimati Lakshml Mehon: The
usual food that people get in jaiis.

Shri D. C. Sharma: May I know if
the First Secretary to the Egyptian 
Embassy which has been entrusted 
■with the work of looking after our 
interests in Goa has enquired into this 
and whether he has got anything to 
say on this matter?

Shrimatl L.akshmi Menon: The Fir.it 
Secretary to the Egyptian Embassy 
visited Goa and has given about seven 
names and two more names of Indian 
nationals in Goa had been added. He 
.also reported about the conditions of 
jails in Goa. Since his visit conditions 
have improved.

Shri Joachim Alva: Government
is aware that some Members of 
Parliament like Shri T. K. Chaudhuri 
and Sh>"i Goray were released. Thi.. 
■was one set of peaceful satyagrahis I 1 
Goa. I want to know whether the 
other set of peaceful satyagrahis 
which entered Goa in 1954 especially 
from Majali and which included 
persons like Toni D’Souza who was 
sentenced to 80 years imprisonment 
■would also be released. What has 
happened to them?

8hrimatl Lakshmi Menon: 34 Indian 
nationals whs acted in a peaceful 
way have been released as a result of 
the general amnesty. In afeout nine 
cases, the Portuguese Government is 
not satisfied with their identities and 
as soon as certificates o f nationality 
are brought to their notice, I think 
these people w ill also be released.

Sbri B u d ilk a r  May I  know whe
ther the name of Mrs. Sudhabai Joshi 
is included in that list?

Shrimatl I.akshml Menon: That is 
one of the names found in the list of 
nine handed over to the First Secre
tary to the Egyptian Embassy.

Shri Goray: Is Mr. Ranade’s name
there?

Shrimatl Lakshml Menon: Yes, Sir. 
He has been sentenced to 26 years 
imprisonment for violent activities 
within Goa and his is the only excep
tion.

Outlay for Kerala State in the 
Second Five Year Plan

*119. Shri A. M. Thomas: W ill the
Minister of Planning be pleased to 
state:

(a) whether the outlay under the 
Second Five Year Plan for the re
organised State of Kerala has been 
fixed;

(b ) if so, the total amount fixed; 
and

(c ) the general principles kept in 
view in fixing the amount of outlay?

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
(a ) Yes.

(b ) Rs. 87 crores.
(c ) The general principles for deter

mining outlays under the Second Five 
Year Plan are described in various 
chapters of the Plan and especially 
in Chapters I to IV.

As regards adjustments between 
Madras and Kerala in consequence of 
the reorganisation of the State boun
daries, these were agreed after 
mutual discussion between the re
presentatives of the two States.

Shri A. M. Thomas: May I enquire 
whether this figure of Rs. 87 crores is 
only a tentative figure? May I  also 
enquire further whether any portion 
of this amount has been taken for the 
Madras scheme?

Shri Nanda: These are the figures
as they stand after adjustments



agreed to by the parties concerned. 
So far as the figures for Madras and 
Travancore-Cochin are concerned, 
they are like this:
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R i. Crores

O riginal Plan for Travancore -C ochin
7 i*9S

D educt provision on account o f  trans
fer o f  territories to Madras 3 9 0

A dd provision for the M alabar Dist
rict for divisible scheme* 16-95

A d  hoc additional allocation for in
divisible scheme* ' 2*00

N et result 8?'oo

Shrl A , M. Thomas: This amount
of Rs. 71-95 crores is after deducting 
8 per cent. Based on the population 
lor the Malabar District Kerala was 
•entitled to get much more. May 1 
enquire why such a low amount has 
■been fixed? *

y ^Shri Nanda: This is on the basis
of an ad h.oc settlement reached bet- 
■ween the parties; it is a matter—a£— 
agreement.

Shrl Pnnnoose: The papers report
that Ministers from Kerala are here 
to discuss these matters with the 
Centre. May I know whether any 
Understanding has been arrived at 
•with, regard to the enhancement of the 
allocation or re-distribution of allo
cations under various heads?

Shrl Nanda: The Chief Minister of 
Kerala is meeting me just after the 
Question Hour. He has met other 
Ministers and members of the Plan
ning Commission. I cannot say any
thing on the subject, the Finance 
Minister is here and if there is any
thing he will be able to let the House 
know.

The Minister of Finance (Shri T. T. 
Krishiuunachari): Sir, I  cannot say
that any off-hand decision can be 
arrived at in a matter like this. The 
allocation as it stands at present for 
Kerala fits into the entire scheme of 
-allocation under the Plan and.

naturally, If any change is to be 
made: (a) we must find resources 
and (b ) the allocation must be done 
again by the Planning Commission on 
the basis of certain ascertained cri
teria. Naturally, the matter can be 
raised again. I think the Kerala Gov
ernment representatives will be back 
here again sometime in June and the 
matter might be discussed by them 
with the Planning Commission. What 
are the criteria that they would bring 
before the Planning Commission and 
what view the Planning Commission 
w ill take is a matter about which I 
can say nothing. A ll that I can say 
is, that I find it extremely difficult to 
find additional resources. I should be 
very grateful if hon. Members of this 
House will show me the direction in 
which I can find the resources; then 
it w ill be possible for me to tell the 
Planning Commission that they can 
extend the Plan, and it w ill be for 
the Planning Commission to allocate 
the additional resources in the direc
tion which they think fit.

Shrl Narayanankutty Menon: In
view of the larger percentage of 
educated unemployment in the State 
of Kerala, may I know whether the 
Government w ill be prepared to re
consider the allocation that has al
ready been made?

Mr, Speaker: The hon. Member
can brief his Minister and ask him to 
take up these matters.

Paper and Cement Factory in 
Nepal

*120. Pandit D. N. Tiwary: Will the 
Prime Minister be pleased to state:

(a ) whether it is a fact that a team 
of Indian experts from India went to 
Nepal for examining the possibility of 
establishing paper and cement fac
tories in Nepal; and

(b ) whether these factories will be 
Nepal State owned factories or there 
has been any understanding to invite 
Indian capital for them?

The Deputy Minister o f External 
Affairs (Shrimati Lakshml Menon):
(a ) Yes. A t the request of the Gov
ernment of Nepal, two teams of Indian
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experts were sent from India, one to 
examine possibilities of establishing a 
factory for paper and another for a 
cement factory. These teams went 
there in April. Tht!ir reports are 
being prepared now and will be sub-
mitted for consideration soon. 

(b) This is a matter for the Gov-
ernment of Nepal to decide, but it was 
understood that the factories will be 
owned by the Government of Nepal. 

Pandit D. N. Tiwari: May I know 
whether anything has been settled 
about the location of the factory, and 
whether cement and paper will be 
allowed to come to India and the 
bordering places? 

Shrimati Lakshmi Menon: It is 
only an exploratory team that went 
to Nepal to find out what prospects 
there are for establishing this factory. 
It is too early to know whether there 
has been any other settlement on the 
question. 

Shri Kasliwal: I believe the hon. 
Deputy Minister is aware that India 
is giving Nepal loan assistance to the 
tune of about Rs. 10 crores. May I 
know whether some amount out of 
this Rs. 10 crores will go towards 
these two factories? 

Shrimati Lakshmi Menon: I have 
no information on the subject. 

Shri Bhattacharya: May I know 
whether the production of n ew sprint 
will be included in this scheme of 
production of paper in Nepal? 

Shrimati Lakshmi Menon: I do not 
know about that also. Only paper 
and cement are proposed. 

Sudan Trade Mission 

*123. Shri Bibhuti Mishra: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that the 
Sudan Trade Mission have visited 
India to explore possibilities of deve-
loping the Inda-Sudanese trade; 

(b) if so, the nam.es of places visit-
ed by them; and 

(c) how far the Inda-Sudanese 
trade has been strengthened by their 
visit? 

The Minister of Commerce ( Shri 
Kanungo): (a) Yes, Sir. · ~ 

(b) The delegation visited Bombay, 
Poona, Delhi, Faridabad, Agra, Ali-
garh, Calcutta, Chittaranjan, Madras 
and Bangalore. 

(c) It is yet too early to assess the 
result of the visit. 

~f f:fl!_fet fi:r.;r : P.' :;;rr;;;:rr '<f~dT 

~ fop <fl!'f ~u m~ <f ~f~ ~crrtifc: 
ci~ :w:rrrr ci;-1{ fwli ~r ~ 1 

l>..l'T 'iiTT'fff) : <r~ err ~6f"l 'IT<r;:hl'c: 
ci::rrG'f~ lf~ ~T, ~fa<rr ~·c: CfiT fwli 
ii:~ 'f>T ~u li. Ofil{ orm iiQ:l ~ 1 

l>..lf f<r+J,fet fitl>..l : if >ifFRT ~f 
~ '"{fq; <1'~ f'l'!~FT f~Ff m~ 
~ ~ Clffq'ff~ lJl=af""1 ~<pr.f if;' f~il -
m<rT ~i, ~lf 73Wo Cf<rT <fll'T 'Cf"R° 
~rrr ~ fifi<rr ~'h:: ;:~~ ~ l!;Cf'if .r· ft-'~
~afi'f Cfif U"{Cf1P.: 'fi.TT 'f<l'T ~'ff "'1 r~efr ~' 
~u lJt:Gfcf if ~ q~n:r~ §:i;rr ~ ? 

l>..lt ~T't'fTI) : 73B" ~ f~~~mrr 'fir 
lJ~Cfif~ ~ O!Ta'Cflcl CfiT I ;:J''J .r· f911;fr 
qcft: UTiJ: CfiT 13CfT<1' "l-q:T l?:l'T >Jt~ '1" ff~T 

§>;ff q:'f I 

Shrima ti Tarkeshwari Si.nha: ·In view 
of the acute shor tage of raw cotton 
in the country, m ay I know whether 
the Government discussed any plan 
for the additional import of cotton 
from Sudan with this delegation and 
if so, with what result? 

Shri Kanungo: We have been im-
porting cotton from Sudan for quite 
a long time. We certainly discussed 
the cotton import position. But speak-
ing about the overall position, I must 
say that we have to economise on 
imports of cotton from all sources. 
including Sudan. 

Shrimati Tarkeshwari Sinha: Does. 
Government know that the Govern-
ment officials themselves have made 
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a statement that there is acute short-
age of cotton and that we h ave to 
de~Jend upon import of cotton? 

The Minister of Commerce and In-
p ustry (Shri Morarji Desai): May I 
say, Sir, that there is no acute· short-
age of cotton? -

Recovery of Abducted Women 

*124. Shri A. S. Sarhadi: Will the 
Prime Minister be pleased to state: 

(a) the total number of abducted 
women rescued from West Pakistan 
during the last year as against the 
number rescued from India; 

(b) whether it is a fact that several 
districts of the Punjab (Pakistan) are 
closed and are not accessible for res-
cue of abducted women; and 

(c) if so, the steps that Government 
have taken to enable their rescue 
from those districts? 

JI'h~ Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon): 
(a) During the last one year (from 
A,pril 1, 1956, to March 31, 1957) 693 
persons were recovered in India, of 
whom 329 were transferred to Pakis-
tan and 364 released in India. During 
the same period 279 persons were re-
covered in Pakistan , of whom 158 
were brought to India and 121 released 
in Pakistan. 

(b) Government are unaware of any 
district in West Pakistan being in -
accessible for recovery work. 

(c) Does not arise. 

Shri A. S . Sarhadi: May I know if 
it is a fact that the Indian rescu e staff 
is meeting with difficulties in Pakistan 
in the matter of rescue of abducted 
women? 

Shrimati Lakshmi Menon: The diffi-
culties that are experienced are only 

4-Jl the case of abducted persons from 
tribal areas . Otherwise, there is not 
much difficulty so far as the other 
districts arc concerned. 

Shri A. S. Sarhadi: Is it a fact that 
Sialkot, bordering Kashmir, is closed 
to the rescue staff? 

Shri Lakshmi Menon: I have n o 
information. 

Shri A. S. Sarhadi: Will the Gov -
ernment enquire about 1t if it is 
brought to the notice of the hon. 
Minister? 

Mr. Speaker: That is always done. 

Pandit D. N. Tiwary: Out of the-
women who were recovered, some 
were sent to Pakistan and some oth ers 
were sent to India. May I know 
what is the fate of those recovered 
women who were either sent to 
Pakistan or sent to India, and from 
India to Pakistan and vice versa? 

Shrima!i Lakshmi Menon: They 
have been sent to the place where 
they had been living before. 

Sardar Iqbal Singh: May I know 
the number of abducted women and 
children in the Lahore transit camp 
at present? 

Shrimati Lakshmi Menon: For 
which year? 

Mr. Speaker: At present. 

Shrimati Lakshmi Menon : I have 
no information, Sir. I can give the 
number recovered from the Lahore 
district. 

Import of Tractors 

*125. Shrimati Ila Palchoudhury: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the total number of import 
licenses issued during the year 1956 
for the import of small-size tractors; 

(b) the names of exporting 
countries; a nd 

(c) the total value of the tractors 
for w hich licenses were issued? 

The Minister of Industry (Shri 
Manubhai Shah): (a) By small' size 
tractors, the hon. Member pe~aps re-
fers to agricultural t ractors. If so, the 
number of licences issued is 54. 

(b) West Germany, U .K., U.S.A. 
Australia and Czechoslovakia 
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(c ) Rs. 516 5 lakhs.

Shrimati Ha Palchoudhury: May I
know if the small tractors for which
licences have been issued have been
received?

Sbri Manubhai Shah: Yes; so far as 
is known, I am speaking of the receipt 
of tractors worth Rs. 516 lakhs last 
year.

Shrimati IIa Palchoudhury: May I
know if these small tractors imported 
from countries other than the Soviet 
Union and Japan would be good,
because the small tractors of the
Soviet Union and Japan are supposed 
to be the best? Have we thought of 
importing any from those two 
countries?

Shri Manubhai Shah: It is a matter 
of opinion. Actually in our country 
smaller tractors up to 15 h.p. have so 
far been banned, because in the 
opinion of the Ministry of Food and 
Agriculture they are not very suitable 
for this country. However, we are 
contemplating manufacturing small 
tractors in our own country as the 
Ministry of Food and Agriculture 
desire to permit their use for certain 
agricultural purposes.

Central Silk Board

•126. Shri Shankariah: W ill the
Minister of Commerce and Industry be 
pleased to state:

(a ) whether the Central Silk Board 
has recommended the Chakki System 
of Supply of disease-free cocoon seeds 
(after the second fever) to the cocoon 
rearers;

(b ) i f  so, when;

(c ) whether any co-operative 
society for this purpose has been 
started anywhere in th? country;

(d> the amount allotted for this 
purpose during the years 1955-58 and 
1056-57 and the expenditure ' incurred 
during the same period;

(e ) whether any experiments have 
been made in this respect; and

(1) if so, with what result?

The Minister of Commerce (Shri 
Kanungo): (a ) Yes, Sir.

(b ) From 1952-63 onward.

(c ) Not so far.

(d ) Grants amounting to Rs. 
1,06,603/- and Rs. 27,557|- were given 
to the various State Governments 
during the years 1955-56 and 1956-57 
respectively. The expenditure incurred 
during the same period was about 
Rs. 52,203/-.

(e ) Yes, Sir.

( i ) The average yield of cocoons 
where chawki rearing has been 
introduced, has increased by 20 to 
25 per cent.

Shri Shankariah: Though the resolu
tion was passed in 1952, may I know 
why it was not implemented?

Shri Kanungo: The State Govern
ments have not been able to spend 
whatever grants and loans were given 
to them and the allocations they 
rcceivcd. mainly because of lack o f 
stall’. Lately the Government of India 
have offered to bear 50 per cent of 
the cost of the superior staff at the 
headquarters and we believe that in 
this year, the expenditure w ill match 
the allocations.

Shri Shankariah: W ill the Govern
ment make it compulsory that all 
rearers are to adept the chakki system 
of supply of cocoon seeds?

Shri Kanungo: The Silk Board has 
not made any proposals about it.

Shri Shankariah: May I know how 
much w ill be the extra cost for imple
menting this system?

Shri Kanungo: It w ill be a very
large sum if it is spread out over th^ 
whole of India. In any case, it depends 
upon the acceptability of the rearers 
to prefer this type of rearing.

Shri Dasappa: May I know what
percentage of the rearings is met 
through the chakki system?
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Shri Karnmgo: It is very  small.

Shri Basappa: I want to know it 
exactly.

Shri Kanwiffo: I do not know the 
exact percentage.

Barra Dhemo Coal Mine

*127. Shri P. C. Bose: W ill the
Minister of Labour and Employment
be pleased to state:

(a ) whether the Committee 
appointed to enquire into the flooding 
accident that took place in Burra 
Dhemo Coal mine in September, 1956, 
has submitted its report;

(b ) i f  so, the findings and recom
mendations of the Committee; and

(c ) the action so far taken in this 
matter?

The Deputy Minister of Labour 
(Shri Abid A li):  (a ) Yes.

(b ) and (c). A  statement containing 
the required information is laid on 
the Table of Lok Sabha. [ See Appen
dix I, annexure No. 33.)

Shri P. C. Bose: From the statement 
it appears that the pumping was not 
arranged immediately after the flood
ing accident. May I know what was 
the reason for that?

Shri Abid A li: I have given the
main recommendations of the enquiry 
committee in the statement. What
ever action they have suggested, we 
are taking.

Shri P. C. Bose: May I know
whether the men who survived after 
19 days and came out of the jaws of 
death have got due compensation 
from the company?

Shri Abid Ali: We have not received 
any complaint with regard to the 
,non-payment of any dues to them.

Shri T. B. Vittal Rao: The enquiry 
committee has recommended that at 
the rescue station, pumping equipment 
also should be kept. May I know what 
action is being taken by the Govern
ment on that?

Shri Abid A li: It has been stated in 
the statement that the Chief Inspector 
of Mines has been asked to take 
appropriate action on these recom
mendations.

Shri T. B. Vittal Rao: May I know
if prosecution has been launched 
against the manager, who has been 
held responsible for the accident, and 
whether he is still in charge of that 
mine?

Shri Abid A li: Action under regu
lation 48 is being taken. So long as 
he is not suspended, he can remain 
in charge of the mine, according to 
law.

Plantation Inquiry Commission

*129. Shri N. R. Muniswamy: W ill 
the Minister of Commerce and Indus
try be pleased to state the recommen
dations made by the Plantation 
Inquiry Commission on Coffee, Rubber 
and Tea which have been accepted by 
Government?

The Minister of Commerce (Shri 
Kanungo): The recommendations o f
the Commission are under considera
tion.

Shri N. R. Muniswamy: May I know 
the recommendations that have not 
been accepted by the Government and 
the reasons therefor?

Shri Kanungo: They are under con
sideration. I may add that Govern
ment’s decision on the tea part of the 
Report is likely to be available in a  
couple of months.

Shri N. R. Muniswamy: May I knpw 
whether any machinery is under dbn- 
templation for the implementation o f 
the Commission’s recommendations?

Shri Kanungo: When the Govern
ment’s decision is finally taken and 
published, we will find that.

Shri T. B. Vittal Rao: May I know 
when the report of the Enquiry Com
mission on coffee and rubber w ill be 
published and made available?

Shri Kanungo: It is a matter o f 
physical difficulty o< getting them 
printed; they are so bulky.
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Shrl B. S. Murthy: May I know for 
how long this report has been under 
consideration of Government and 
v.’hen they propose to release the 
accepted recommendations of the 
Commission?

Shri Kanongo: The report of the
tea part was available to Government 
in April 1956. Thereafter they had to 
consult the Tea Board and its mem
bers and also obtain the views of the 
trade and other interests concerned. 
They had also to consult the other 
Ministries and States. This process is 
almost completed and as I have said 
earlier the decision of the Govern
ment of India will be available very 
shortly.

Shrl Palaniandi: What are the
references in the report of the 
Enquiry Commission to labour?

Shrl Kanungo: The report has been 
supplied to hon. Members.

Children Film Society

*130. Shrl Shree Narayan Das: Will 
the Minister of Information and
Broadcasting: be pleased to state:

(a) the number and nature of 
children films so far produced by the 
Children Film Society;

(b) whether the Society has drawn 
up any programme of its work; and

Cc) the amount so far advanced by 
■Government to the Society?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) The
Children’s Film Society is a registered 
body and, though receiving grants 
from Government, works independ
ently. The Society has so far pro
duced two feature films and two 
adaptations. The Society has alsc 
made versions in Hindi of five 
British Children’s films and three 
Soviet Children’s films. All these 
films are produced with particular 
appeal to Children.

(b) It is understood that the 
Society has included in its programme 
the production of two feature and

two short films during the current 
year.

(c) Rs. 2,30,000 during 1055-56.
Bs. 3,98,999/14/9 during 1956-57.

Shri Shree Narayan Das: May I
know whether any of these films have 
been able to achieve any distinction 
in national or international competi
tions?

Dr. Keskar: We should not cxpect
the Children’s Film Society produc
tions to achieve distinction at a stroke.
It is only since 1955-56 that they have 
begun to produce films. This year 
one of the productions has received 
the certificate of merit in the State 
awards.

Shri Shree Narayan Das: May I
know whether Government is aware 
that this Society has received any 
contribution or donation fre.n the 
public and if so, what is the amouiji 
that the Society has received so far?

Dr. Keskar: The Society has 1he
liberty to have public donations, but 
I would like to have notice to find 
out what donations they have received 
till now.
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Shri Palaniandi: May I know whe> 
ther any assistance will be given to 
private producers to produce children’* 
films?

Dr. Keskar: I think the Society is
doing it mainly with the h*tp 
of private concerns.
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State Trading

*1SL Shri L. N. Mishra: WiU the
Jtinister of Commerce and Industry 
be pleased to state:

(a ) whether it is a fact that Gov- 
«rnment propose to entrust some more 
commodities to the State Trading 
Corporation (Private) Ltd.; and

(b) if so, the names of such commo
dities and the reasons for bringing 
them under the sphere of State 
Trading?

The Minister of Commerce (Shri 
Kanungo): (a ) and (b ). The question 
o f Canalising the export of iron ore 
through the State Trading Corpora
tions is under active consideration.

Shri V. N. Mishra: In view of the 
fact that the State Trading Corpora
tion has entered into the overseas 
*t-ade, may I have an idea of the 
experience that it has gained in its 
new venture, and how the foreign 
■buyers are feeling about it?

Shri Kanungo: The exporiencc so
•far is that it has been of good service 
which has been appreciated by 
importers in other countries.

Shri Li. N. Mishra: May I know
whether this Corporation has entered 
into some kind of special terms of 
agreement with the Government of 
Rumania and, if so, the nature of the 
same?

Shri Kanungo: I have no informa
tion about that.

Shri C. D. Pande: In certain lines
o f trade like steel and cement, certain 
"businessmen who were wholly 
•dependent on this business have been 
.rendered jobless. Will Government 
sgive them some other job?

8hri K anungo: I do not think any 
Of them have been displaced; their 
functions have been changed a bit, 
that is all.

Shri Kasiiwal: Government has set 
up Export Promotion Councils for 
certain items. May I know whether it 
is proposed to establish any liaison 
between these Export Promotion 
Councils and the State Trading 
Corporation?

Shri Kanungo: In the sense that
Export Promotion Councils are mainly 
for promotional work and this is 
physical trading.

Shrimati Tarkeshwari Sinha: May
I know whether Government has re
ceived any complaint from the small 
traders, especially mica owners, that 
the State Trading Corporation has 
refused and is constantly refusing to 
take the mica that they were export
ing previously, with the result that 
a large quantity of mica has accumu
lated m some areas nearabout the 
smaller mines of Bihar and Orissa?

Shri Kanungo: I take the informa
tion and if the details are furnished I 
w ill give the reply.

Handloom Industry

*132. Shri D. C. Sharma: W ill the
Minister of Commerce and Industry
be pleased to state:

(a ) the steps taken to finance the 
handloom industry in various States 
from 1st October, 1956 to the 30th 
April, 1057; and

(b ) how far the production has 
increased?

The Minister of Commerce (Shri 
Kanungo): (a ) During the period 
from October 1, 1956 to April 39, 
1957 a total amount of Rs. 3,25,71,943 
was sanctioned by way of Loans and 
grants to the State Governments for 
development of the handloom 
industry.

(b ) The increase in the production 
of handloom cloth during 1956 is 
estimated at 68 million yards.

Shri D. C. Sharma: May I know on 
what basis this grant has been distri
buted among the various States, and 
how much of this grant has been given 
to the reorganised State o f Punjab?
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Shri Kinnngo: The basis is that
whoever is able to spend more with 
good results gets more. As for Punjab, 
the total o f grants and loans is Rs. 
9,32,942.

Shri Bhattacharyya: May I know
how much loan and grant have been 
given to West Bengal?

Mr. Speaker: The hon. Minister w ill 
kindly place a statement on the Table 
of the House.

Shri Kanungo: I f  you like, I w ill 
lay a copy of the statement on the 
Table of the House.

Industrial Committee on Inland
Transport Services

*133. Shri T. B. Vittal Rao: W ill
the Minister of Labour and Employ
ment be pleased to state:

(a ) whether the personnel for the
Industrial Committee on Inland
Transport Services have since been 
finalised;

(b ) if so, when the meeting is likely 
to be convened; and

(c ) the nature of the subjects to be 
discussed at the meeting?

The Deputy Minister of Labour 
(Shri Abid A li:) (a ) Not yet.

(b ) and (c). The date and agenda 
for the meeting w ill be settled after 
the committee is constituted.

Shri T. B. Vittal Rao: May I know 
whether any central trade union orga
nisation has been invited to submit 
any subjects that are likely to be 
discussed?

Shri Abid A ll: No.

Shri T. B. Vittal Rao: Do Govern
ment propose to do so?

8hriAbid A ll: They are at liberty to 
send us any item to be placed on the 
agenda, and we w ill invite them to 
submit the suggestion when the date 
o f  the meeting is settled.

W RITTEN ANSWERS TO 
QUESTIONS

Association o f Employees la Manage
ment

•115. Shri A. K. Gopalan: WiU the 
Minister of Labour and Employment
be pleased to state the steps taken by 
the Government of India to imple
ment the recommendations of Second 
Five Year Plan regarding Labour 
participation in management of indus
trial and commercial undertakings in 
the public sector?

The Deputy Minister of Labour 
(Shri Abid A l l ) : The implementation 
of this recommendation obviously 
largely depends on the initiative and 
co-operation of employers and 
•workers. Government can help in tw o 
ways— one, by creating the necessary 
climate through discussion groups, 
supply of literature and the like and 
secondly by enacting such legislation 
as may be suitable in the circum
stances. In order that full informal*^* 
may be available to both workers and 
employers and to Government, a 
Study Team was deputed to certain 
European countries towards the end 
of 1956. Its report is being printed 
and w ill be placed on the Table of 
the House in a few days. It w ill also 
be discussed at the next session o f 
the Indian Labour Conference where, 
I  hope, it w ill be possible to evolve 
concrete recommendations with the 
a g r e e m e n t  of all the parties concerned.

Import o f Tallow

•122. Shri Gajendra Prasad Stnha:
W ill the Minister of Commerce and 
Industry be pleased to state:

(a ) the names of countries from 
which ‘Tallow’ is being imported;

(b ) the substitutes that are being 
used by local manufacturers fo r  
reducing imports; and

(c ) the total quantity of ‘TsfXlaw1'  
imported during 1956-57?

The Minister of Commerce OOri 
Kanungo): (a ) U.K., Australia, and 
New Zealand.
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(b ) Principally country tallow, 
vegetable oils and vegetable tallow.

te ) 88814 Cwts. (April 1056 to 
January 1957).

Soap Production

•1*8. Shri Jhulan Sinha.- W ill the 
Mnister of Commerce and Industry
be pieased to state:

(a ) the proportion of soap produc
ed by organised sectors as compar
ed to the small scale units working 
by themselves; and

(b l the help and encouragement 
<iven to small units engaged in the 
■oroduction of soap?

The Minister of Industry (Shri 
Manubhai Shah): (a ) The present 
annual production of soap by the 
large units is 1,10,000 tons, while the 
production by smaller units is esti
mated to be 1,20,000 tons.

(b ) The following assistance is 
being given to small units engaged in 
the production of soap:—

(1) The first 200 tons of soap of all 
kinds manufactured for home con
sumption on or after the first of April 
each financial year commencing from 
first April, 1956, have been exempted 
from the whole of excise duty leviable 
thereon.

(2) The A ll India Khadi and Village 
Industries Commission is giving 
financial assistance for soap making 
*n rural areas.

Tea Industry

/  Shri A. K. Gopalan:
\  Shri N. K. Muniswamy:

W ill the Minister of Commerce and
Industry be pleased to state:

(a ) whether a Conference on finance 
for tea industry was held recently in 
Calcutta on the initiative of the Gov
ernment of India; and

(b ) if so, the decisions arrived at 
the Conference?

The Minister of Commerce (Shri
X ia n a to ): (a ) Yes, Sir.

(b ) There was a general discussion 
of issues and it was decided to set up 
a small working group to go into the
matter, and formulate proposals for 
Government’s consideration.

Slum Clearance in Bangalore

*135. Shri Keshava: W ill the Minis
ter of Works, Housing and Supply be
pleased to state:

(a ) whether the Bangalore Corpo
ration have submitted any schemes 
for improvement and clearance o f 
slums in the city of Bangalore through 
the State Government;

(b ) if so, the details thereof; and

(c ) the amount offered as help by 
Central Government for the purpose?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K.
Chanda): (a ) Yes, Sir.

(b ) Seventeen Slum Clearance/Im
provement Schemes prepared by the 
Corporation of the City of Bangalore 
have so far been received in this 
Ministry through the Government of 
Mysore. A  statement showing details 
thereof is placed on the Table of Lok 
Sabha [See Appendix I, annexure 
No. 34.]

(<•) The total amount allocated to 
the Mysore Government as the Central 
Governments’ share of financial assis
tance under the Slum Clearance/Im
provement Schemes for the entire 
Second f iv e  Year Plan period is tenta
tively fixed at Rs. 5G lakhs. Out of 
this amount, a sum of Rs. 8-25 lakhs 
has been provided for disbursement 
during the year 1957-58.

Small and Medium Scale Industries

*136. Shri Shree Narayan Das: W ill 
the Minister of Commerce and Indus
try be pleased to state:

(a ) the progress made in the direc
tion o f settling details of a scheme for 
the establishment of a prototype train
ing workshop for the training o f 
technical staff required for small and 
medium scale industries for which
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offer of assistance was made to Gov
ernment by Foreign Minister o f the 
Federal Republic of West Germany; 
and

(b ) the nature o f assistance for 
which offer has been made?

The Minister of Industries (Shri 
Manubbal Shah): (a ) Details of the 
scheme are being worked out and w ill 
be settled by further discussions with 
the German experts and officers of the 
Government of West Germany.

(b ) The West German Government 
have offered to meet the entire cost of 
machinery & equipment required for 
the Centre and to provide at their 
cost the services of instructors and 
technical experts from Germany for 
an initial period of 3 years.

Wage Board of Working Journalists

f  Shri L. N. Mishra:
“ 137. «; Shri Bhakt Darshan:

[_ Shri Radha Raman:

W ill the Minister of Labour and 
Employment be pleased to state:

(a ) whether the Wage Board of 
working journalists has submitted its 
final report; and

(b ) if so, the time by which its 
decisions are expected to be given 
effect to?

The Deputy Minister of Labour 
<Shri Abid A li): (a ) Yes.

(b ) The decision of the Wage Board 
lor Working Journalists was publish
ed in Gazette of India Extraordinary 
on the 11th May, 1957 and has become 
operative.

U.K. Textile Mission

*138. Shri D. C. Sbarma: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether the U. K. .Textile 
Mission which visited India has sub
mitted any report; and

(b ) i f  so, the nature thereof?

fh e  Minister o f Commerce (Shri
Kanunfo): (a ) Government o f India 
is not aware of any report having 
been submitted by the U. K. Textile 
Mission, which visited India.

(b ) Does not arise.

Relief and Transit Camps of 
Displaced Persons

51. Shri A. C. Guha: W ill the Minis
ter of Rehabilitation and Minority 
Affairs be pleased to lay a statement
showing:

(a ) the names and number of Relief 
and Transit camps in West Bengal 
and Tripura, Assam, Bihar and 
Orissa;

(b ) when they were established;

(c ) the number of displaced per
sons in each of them at the end o f 
every year and as at present;

(d ) whether any work or training
is provided in these camps; ^

(e ) i f  so, the nature of such work 
or training and the per capita remu
neration or allowance given and the 
total number so engaged;

( f )  the amount spent on relief and 
administration and the per capita and 
per family relief grant sanctioned;

(g ) the rate of dispersal every 
year;

(h ) whether there is any scheme 
for their rehabilitation; and

(i)  the number of persons in each 
camp (i )  over 1 year, (i i )  over 2 
years, (iii) over 3 years (iv ) over 4 
years and (V) over 5 years?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a ) to (i). The information 
as can be conveniently collected w ill 
be laid on the Table of the Sabha in ' v 
due course. The information required 
under parts (c ) and ( i )  of the ques
tion however is so detailed that the 
time and labour to be spent on its 
completion w ill not be commensuraw 
with the results likely to be achieved.
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Slam Clearance

58. Shri Shree Narayan Das: W ill 
the Minister o f Works, Housing and
Supply be pleased to ttate:

(a ) the names of such States which 
have accepted the scheme of slum 
clearance proposed by the Union 
Government;

(b ) the total amount sanctioned by 
the Centre for this purpose for 1957- 
58;

(c ) whether any State has not ac
cepted the scheme; and

(d ) if so, the reasons thereof?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a ), (c ) and (d ). The Slum, 
Clearance Scheme of the Union Gov
ernment was circulated among the 
States in M" ” , 1956, not for obtaining 
their spe...ic acceptance as such, but 
with the idea that the Slum Clearance 
Projects to be drawn up by the State 
Government/Local Bodies should fo l
low generally the pattern set out 
therein. A ll the States have generally 
expressed their willingness to follow 
the general pattern of the scheme.

(b ) The total amount allocated by 
the Union Government to various 
States as the Central Government’s 
share of financial assistance for 1957- 
58 under the scheme, has been tenta
tively fixed as Rs. 1 '00 crores.

Entry o f Pakistanis into India

/  Shrl H. C. Mathnr:
"\_Shrt D. C. Sharma:

W ill the Prime Minister be pleased 
to state:

(a ) the number of Pakistanis who 
entered India during the last year 
month-wise, <i) with visas, (ii ) with
out any visas and (iii) with bogus

; and

(b ) the reasons for this influx?

H n  Deputy W lnW w « f  External
l&Ji H qhki) {

(a ) to (b ) The information is being 
collected and w ill be laid on the Table 
of Lok Sabha when it is available.

Manufacture of Heavy Machinery

54. Shri D. C. Sharma: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether the team of advisers 
from the Soviet Union who visited. 
India to advise the Government o f 
India on the establishment of a plant 
for the manufacture of heavy machin
ery has since submitted its report; and

(b ) if so, whether it has been con
sidered?

The Minister of Commerce and In 
dustry (Shri Morarjl Desai): (a ) and
(b ). Yes, Sir.

Report of the Chief Inspector of 
Mines

55. Shri D. C. Sharma: W ill the
Minister of Labour and Employment
be pleased to state:

(a ) whether the annual report o f 
the Chief Inspector of Mines in India 
for the year 1955 has been published; 
and

(b ) if so, when it will be laid on the 
Table?

The Deputy Minister of Labour (Shri 
Abid A li ) :  (a ) No. The report is
under print.

(b ) 1 fear I cannot quote a firm, 
date, but every effort is being made to 
get the printing expedited.

Community Radio sets in Punjab

56. Shri D. C. Sharma: W ill the
Minister of Information and Broad- 
c itlar be pleased to state tlae num
ber of Community Radio- sets sup
plied to Punjab State during the 
years 1955-56 and 1655-57.

The Minister o f Information and 
Broadcasting (Ar. Keskar): The num
ber of community radio sets supplied 
to Punjab State during 185B-M 
1856-67 was 2300 and 1G0A- respective
ly.
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Passports to Pakistan

57. Start D. C. Sharma: W ill the
Prime Minister be pleased to state:

(a ) the total number of persons 
who have applied for passports to 
visit Pakistan during 1957 so far;

(b ) the total number of persons 
who actually got passports during 
that period; and

(c ) the total number of Indians 
who visited Pakistan during the same 
period?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
(a ) to (c ): The information is being 
collected and w ill be placed on the 
Table of Lok Sabha when available.

Unemployment in Punjab

58. Shri D. C. Sharma: W ill the
Minister of Planning be pleased to 
state the amount that has boon given 
to Punjab to relieve unemployment, 
the details of the schemes which were 
prf'par.?d by the State and the success 
achieved in relieving unemployment 
during First Five Year Plan?

The Minister of Labour and Employ
ment and Planning (Shri Nanda): A ll 
the schemes included in the First Five 
Y tar Plan of the State would generate 
employment. The size of the Plan as 
q^ginally drafted in 1952 stood at 

28-34 crores of which 20 20 crores 
represented the provision for Punjab 
and the balance for PEPSU which has 
noy  merged with Punjab. Thereafter, 
adjustments to the extent of about 
H*?v8-4fr crores were made in the 

these two States; the adjust- 
rriifcMPfGr Punjab being Rs. 7-83 crores 
aifid'the balance for PEPSU. Details 
re&tiag ~ to the schemes which come 
tinder this adjustment were made 
available to the Lok Sabha by way of 
xfc&ly tft Starred Question No. 471 on 
3rS Sefcrfember 1954. Since this reply 
T̂ ras Conveyed, certain schemes which 
tfefceth&' cost Rs. 6 crores and -which 
vrVtc executed outside the Pun
jab State Plan were brought within

the scope o f the First Five Year Plan. 
This, together with certain further 
adjustments has resulted in the final 
size of the plan being o f the order o f 
Rs. 34-43 crores for Punjab and 
Rs. 10'02 crores lor PEPSU. As against 
this overall provision the actual ex
penditure during the first 4 year o f the 
plan comes to about Rs. 27-4 crores, 
while it is expected that about 
Rs. 14 32 crores w ill have been spent 
during the 5th year of the plan. It 
has not been possible so far to make 
an assessment of the affect of all this 
expenditure on the employment situa
tion o f integrated Punjab.

Evacuee Properties

59. Shri D. C. Sharma: W ill the
Minister of Rehabilitation and Minor
ity Affairs be pleased to state:

(a ) the total number of evacuee 
properties auctioned during the year 
1957 so far. State-wise; and

(b ) the amount of money realised 
thereon?

The Minister of Rehabilitation and 
Mi.iority Affairs <Slirl Mehr Chand 
Khanna): (o') and (b ). The State-wise 
information is not available. How
ever, region-wise information during 
the year 1957 i.e. for the two months 
of January and February, 1957 (upto 
which month the data has been col
lected) is given in the statement laid 
on the Table of Lok Sabha [See Ap
pendix I, annexure No. 35.]

Low Income Group Housing Scheme 
in Mysore

60. Shri Thimmaiah: W ill the Min
ister of Works, Housing and Supply
be pleased to state:

(a ) the amount allotted for MyBore 
State under Low Income Group 
Housing Scheme so far;

(b ) the amount spent; and

(c ) the number of houses construct
ed so far?

The Deputy Minister cS Works, 
H a u i v  and Supply (Shri An fl Kao«ar
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Chanda):  (a ) The information sought 
Is given below:

Amount al- Amount dis-
Jotced to bursed (in
Mysore lakhs)

(including 
Coorg) (in 

lakhs)
i954-55\ Rs. 10.00
1955*56/ Rs. 106.00 Rs. 39.20
1956-57 Rs. 54.80 Rs. 54-80
1957-53 Rs. 35.00 Nil so for

T o ta l R s. 195.80 R s. 104.03

(b ) & (c ). The State Government 
have intimated that a sum of Rs. 98 
lakhs has actually been spent by them 
upto the 30th April, 1957. The number 
e f houses completed by that date was 
480, while 880 houses were under con
struction.

PO INT OF INFORMATION

S. M. Bancr.iee (Kanpur): I had
given notice calling attention of the 
Defence Minister to the strike in Bom
bay.

Mr. Speaker: I have not put it
down. It will come up tomorrow. 
Hon. Members give notice here. Im
mediately they can’t bring it before 
the House.

Shri S. M. Banerjee: The important 
point is that the strike is going on.

Mr. Speaker: It w ill come up next
day, that is, Monday.

MEMBERS SWORN

Mr. Speaker: Hon. Members who
have not taken the oath may do so. 
(1 allow this as an exceptional case to
day. They seem to be sitting in the 
lobby having come late.

Shri Hanumanth Rao (Medak):

Shri Dindod (Dohad-Reserved-Sch. 
Tribe*).

PAPERS LA ID  ON THE TABLE

A m e n d m e n t s  to  Em p l o y e e s ’  P r o v i
d ent F unds  Sc h e m e

The Minister of Labour and Employ
ment and Planning (Shri Nanda): I
beg to lay on the Table under sub
section (2) of section 7 of the Emplo
yees’ Provident Funds Act, 1952, a 
copy of each of the following Notifi
cations, making certain amendments 
to the Employees’ Provident Funds 
Scheme, 1952.

(1) Notification No. S. R. O. 1337 
dated the 27th April, 1957.

(2) Notification No. S. B. O. 1363 
dated the 29th April, 1957.

[Placed in Library. See No. S-42/ 
57].

A m e n d m e n t  to  I n d ia n  A ir c r a f t

R u l e s

The Deputy Minister of Labour 
(Shri Abid AID: I beg to lay on the
Table, under sub-section (3) of Section
5 of the Indian Aircraft Act, 1934, a 
ropy of the Notification No. AR/1937 
(29) dated the 20th February, 1957, 
together with the Explanatory Note, 
making certain further amendment to 
the Indian Aircraft Rules, 1937.

|Placed in Library. See No. S-43/ 
57],

A m e n d m e n t s  to  D e l h i M o tor  v e h i
cle R u les

Shri Abid A li: I beg to lay on the 
Table, under sub-section (3 ) of Sec
tion 133 of the Motor Vehicles Act, 
1939, a copy of each of the following 
notifications making certain amend
ments to the Delhi Motor Vehicles 
Rules, 1940:—

(1) Notification No. F.12(156)/50- 
M.T. & C.E. dated the 27th 
October, 1950.

(2) Notification No. F.12/(155)/56- 
MT & CE dated the 22nd 
January, 1987.

(3) Notification No. F. 12(18)/83- 
M T & CE dated the 22nd Jan
uary, 1957.



7<So P apers Laid on.the Table 17 M A Y  1V57 B tu iflCM  ctf th* 770
House

(Shri Abid A ll).
(4 ) Notification No. 12(130)/56- 

MT St CE dated the 14th 
March, 1957.

(5 ) Notification No. F.21(41)/58- 
MT & CE dated the 22nd Feb
ruary, 1957.

(6) Notification No. F.12(64)/54- 
MT & CE dated the 23rd Feb
ruary, 1957.

(7) Notification No. F.12(72)/51- 
M T & CE dated the 23rd Feb
ruary, 1957.

(8 ) Notification No. F.12(154)/56-
M T & CE dated the 1st April, 
1957. "

(9) Notification No. F.12(25)/52- 
MT & CE dated the 4th April. 
1957.

(10) Notification No. F.12(32)/57- 
MT & CE dated the 4th April, 
1957.

(11) Notification No. F.12(31)/53- 
MT & CE dated the 20th 
April, 1957.

[Placed in Library. See No. S-44/ 
57.]

R eports o f  T a r if f  C o m m is s io n

The Minister o f Industry (Shri 
Manubhai Shah): I beg to lay on the
Table of the House, a copy of each of 
the following papers, under sub-sec
tion (2) of section 16 of the Tariff 
Commission Act, 1951:—

(1) Report (1956) of the Tariff 
Commission on the continu
ance of protection to the 
Cocoa Powder and Chocolate 
Industry.

(2) Government Resolution No. 
12(4)TB/50 dated the 30th 
April, 1957.

(3) Government Notification No. 
12U)TB/58 dated the 30th 
April, 1957.

(4 ) Statement under proviso to 
section 16(2) of the Tariff 
Commission Act, 1951, explain
ing the reasons why the docu
ments referred to at (1 ) to

(3 ) above could not be laid 
within the period prescribed 
under the said section.

[Placed in Library. See No. S-30/' 
57.]

(5) Report (1957) of the Tariff 
Commission on the continu
ance of protection to the Cal
cium Lactate Industry.

( 6) Government Resolution No. 
37(l)TP/57 dated the 7th 
May, 1957.

[Placed in Lib ray. See No. S-31/
57.J

BUSINESS OF THE HOUSE

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I beg to 
announce the order of Government 
business for the week commencing
20th May, 1957. The business for the 
week w ill consist of—

(I )  Consideration and passing of—

The Coal Bearing Areas (Acqui
sition and Development) Bill;

The Provisional Collection of 
Taxes (Temporary Amendment) 
Bill;

The Industrial Disputes (Amend
ment) Bill;

The Life  Insurance Corporation 
(Amendment) Bill; and

The Copyright Bill, 1957, as 
passed by Rajya Sabha.

(I I )  General discussion on the Rail
way Budget on 21st and 22nd May.

Subject to your permission, a reso
lution on thermo-nuclear test explo
sions is proposed to be moved by the 
Defence Minister for discussion on 
Wednesday, the 22nd May, 1957 at 5 
p.m.

Mr. Speaker: How long Is it to last?

Shri Satya Narayan Sinha: Two
and a half hours. The House may b *  
requested to sit a little late.
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Mr. Speaker: I  do not know. Very 
often it is complained that there is 
no quorum.

Shri Satya Narayan Sinha: We w ill 
arrange for quorum and guarantee 
quorum that day.

Mr. Speaker: Very well. In view
of what the hon. Minister of Parlia
mentary Affairs has stated that that 
motion w ill be made at 5 P. m. on the 
22nd May and that it w ill take two and 
a half hours, I suggest to the House 
that it may sit till 7-30 P. m.

Some Hon. Members: 5 P.M. to 7
P.M .

Mr. Speaker: Or, we can sit for two 
hours more, from 5 p.m. to 7 p.m.

Shri Frank Anthony (Nominated— 
Anglo-Indian): Was it not under
stood that there would be a three-day 
discussion on the Railway Budget?

j^hrl Satya Narayan Sinha: We shall 
see. I f  the House insist that we 
should have one more day for it, we 
shall just consider.

Shri T. B. Vittal Rao (Khammam): 
Every year, we have been discussing 
the Railway Budget for three days. 
Why should that be cut short now?

Slirl Satya Narayan Sinha: That is 
because the Session is very short this 
time. (Interruptions).

Mr. Speaker: I shall consider that. 
Last, year, it was three days. So, we 
shall have three days this time also, 
as during last year.

ELECTION TO COMMITTEES

C ou rt- o r  A lig a h h  M u s lim  U n iv e r -  
b it y

The Minister In the Ministry of Edu
cation and Scientific Research (Dr. 
K . lu  Shrimali): I  beg to move:

"That In pursuance of sub-clause 
(x v iii) o f clause <i) of Statute 8 
o f the Statutes of the Aligarh 
Muslim University, the Members 
of Lok Sabha do proceed to elect,

in such manner as the Speaker
may direct, two Members from 
among themselves to serve as 
members of the Court of the 
Aligarh Muslim University.” .

Mr. Speaker: The question is:

That in pursuance of sub-clause 
(xv iii) of clause ( i )  of Statute 8 
of the Statutes of the Aligarh 
Muslim University, the Members 
of Lok Sabha do proceed to elect, 
in such manner as the Speaker 
may direct, two Members from 
among themselves to serve as 
members of the Court of the A li
garh Muslim University.” .

The motion was adopted.

C o urt  o f U n iv e r s it y  o f  D e lh i

The Minister in the Ministry of Edu
cation and Scientific Research (Dr.. 
K. L. Slirimali): I beg to move:

“That in pursuance of sub-clause
(x v i) of clause (1) of Statute 2 
of the Statutes of the University 
of DeTh), the Members of Lok 
Sabha do proceed to elect, in such 
manner as the Speaker may direct, 
two Members from among them
selves to serve as members of the 
Court of the University of Delhi.".

Mr. Speaker: The question is:

“That in pursuance of sub-clause
(x v i) of clause (1J of Statute 2 of 
the Statutes of the University of 
Delhi, the Members of Lok Sabha 
do proceed to elect, in such man
ner as the Speaker may direct, two 
Members from among themselves 
to serve as members o f the Court 
of the University o f Delhi.” .

The motion was adopted.

Mr. Speaker: There is a third mo
tion in the name of Maulana Azad. 
Maulana Azad.

Dr. K. L . Shrimali: I bog to move:

Shri Khiukwaqt Rid (Kheri): Is it 
in order that a Deputy Minister should 
move the motion when the Minister 
incharge of the particular Ministry i*. 
himself’ present here?
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Shri B. 8. Murthy (Kakinada—Re
served—Sch. Castes): On a point of
order. Is it in order for an hon. Mem
ber to speak in this House with some
thing in his mouth?

Mr. Speaker: Order, order. It is
-only when a Minister represent an
other Minister incharge c.' a Ministry 
or a Department which is not his own 
and to which he is not attached, that 
he generally informs the House that 
he makes the motion on behalf of the 
other Minister; if the other Minister is 
present, he w ill move the motion him
self. But when two Ministers are 
attached to the same Ministry, any
one can take this up, even though 
the other Minister is present and the 
.motion lias been tabled in his name.

•Co u rt  o f B a n a r a s  H in d u  U n iv e r s it y

The Minister in the Ministry of Edu
cation and Scientific Research (Dr. 
K . L. Shrimali): I beg to move:

“That in pursuance of sub-clause
(xv ii) of clause (1) of Statute 14 
of the Statutes of the Banaras 
Hindu University, the Members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, tv/o Members from among 
themselves to serve as Members 
of the Court of the Banaras Hindu 
University.” .

Mr. Speaker: The question is:

“That in pursuance of sub-clause
(x v ii) of clause (1) of Statute 14 
o f the Statutes of the Banaras 
Hindu University, the Members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, two Members from among 
themselves to serve as members 
of the Court of the Banaras Hindu 
University.’’ .

The motion was adopted
Samsad (C o u r t )  o f  V isv a — B h a ra t i

The Minister in the Ministry of Edu- 
■ o ttoa and Scientific Research (Dr. 
K . L. Shrimali): I beg to move....

Election o f tteputy- 77 4  
Speaker

Shri F e m e  Gandhi (Rai Bareli): 
The Minister must aay ‘on behalf of 
Maulana Azad......... ’

Mr, Speaker: No. To say ‘on behalf 
o f , is not necessary.

Dr. K. L. Shrimali: 1 beg to move:

“That in pursuance of clause 
(*M) of sub-section (1) of Section 
19 of the Visva-Bharati Act, 1951 
(AQt X X IX  of 1951) read with 
clause (5) of Statute 10 of the 
First Statutes of the University, 
the Members of Lok Sabha do pro
ceed to elect, in such manner as 
the Speaker may direct, one Mem
ber from among themselves to 
serv-e as a member of the Samsad 
(Court) of the Visva-Bharati.” .

Mr. Speaker: The question is:
“That in pursuance of clause 

(x ii) of sub-section (1) of Section 
19 c,f Visva-Bharati Act, 1951 
(Act X X IX  of 1031) read with 
clause. (5) <f StM.ite 10 of the' 
First Su.tutu.i 1 f the University, 
the Members 01 i-ok Sabha do pro
ceed to elect, in such manner as 
the Speaker may direct, one Mem
ber from among themselves to 
servf as a member of the Samsad 
(CoLirt) of the Visva-Bharati” .

The motion was adopted

ELECTION OF DEPUTY-SFEAKER

*— - (•»!>! W y . )
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-  J.
(The Minister of Education and 

Scientific Research (Maalana A n d ):
Sir, I rnQve that Sardar Hukam Singh, 
a member of this Sabha, be chosen as 
the Deputy Speaker.)

The Minister o f P tr iitiM tttiiT  
Affairs (Shri Batya Narayan Sink*): 
I  be* to second the Motion.



M r.  Speaker: Motion moved:

"That Sardar Hukam Singh, a 
Member of this House, be £hosen 

Vgs the Deputy-Speaker of this 
House".

The motion has been moved by 
Maulana Azad and duly seconded by 
Shri Satya Narayan Sinha. There is 
Also no other motion before the House.

The question is:

“That Sardar Hukam Singh, a 
Member of this House, be chosen 
as the Deputy-Speaker of this 
House” .

The motion was adopted.

Mr. Speaker: The motion is cairied
unanimously.

-  ijfjt

'  ~y

)■>* ^  V  -

ri yJ ' ^  ' i ‘

■yJ Ŝi

Zy * ^ I K  - ^  ^

(Maulana Azad: Sir, I congratu
late Sardar Hukam Singh for the in
valuable confidence which the Sabha 
has shown in him.

Last time when the office of the 
Deputy-Speaker of Lok Sabha fell 
vacant, all of us thought that Sardar 
Sahib was the fittest person for the 
job and he was elected Deputy-Spea- 
Jsftr.)

Shri A. M. Thomas (Ernakulam): 
We do not see the person whom we 
have elected.

Mr. Speaker: He is sitting behind; 
lie may move over to hia usual seat.
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(Maulana Axad: A ll of us realized
at once that in electing Sardar Sahib 
as Deputy Speaker we had done the 
most proper and appropriate thing. 
The heavy responsibilities which were 
entrusted to him were discharged by 
him admirably

Deputy-Speaker 77617 M AY 1957
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[Maulana Azad]
Our Parliament is still in its infancy. 

We have yet to establish conventions 
and traditions in this House. There
fore, the persons who are entrusted 
with the task of guiding the proceed
ings of this House carry a big respon
sibility. It is not their function only 
to safeguard the traditions already 
established but they have also to 
establish new traditions and conven
tions. I am sure that Sardar Sahib 
w ill discharge his heavy responsibili
ties with great ability and his perso
nality w ill serve as a model for the 
coming generations.)

Shri S. A. Dange (Bombay City- 
Central): I rise to give my hearty
congratulations to Sardar Sahcb on 
his having been elected as the Deputy- 
Speaker of the House. I am told that 
in his term of office in the last Parlia
ment, he had conducted the business 
in such a way that he did not evoke 
opposition from the Opposition side, 
and I am sure the same thing w ill con
tinue.

Of course, you w ill excuse me if I 
just mention a point, that if, accord
ing to last year’s practice the Deputy- 
Speaker had been drawn from the 
Opposition side, it would have been 
a good thing. However, that has not 
happened. There is, of course, the 
combination that SaTdar Saheb last 
time was for some time on the Oppo
sition side and then, later on, now, 
he is on the Congress side. So, he 
might work as a nice bridge be
tween the two. Therefore, with that 
additional reason, I once again offer 
my congratulations to him.

Shri Frank Anthony (Nominated— 
Anglo-Indian): Mr. Speaker, Sir, I  
wish to associate the Independent 
-Group with the expressions of cong
ratulation that have fallen from the 
previous speakers. As my hon. friend 
Shri Dange just said apparently, 
there was an attempt to evolve some 
kind of practice that the Speaker 
and the Deputy-Speaker should be 
chosen from opposite sides of 
the House. Personally, I would 
have liked to have seen tkia 
practice triad out and it it

had been found favourable by experi
ence it might have been allowed 
to harden into a salutary convention.

As Maulana Saheb has just said, w e  
are in the formative stage of building 
up parliamentary traditions and con
ventions. And, I believe that the- 
occupants of the Chair represent the 
corner-stone in this process of pro
per building. On the attitudes o f 
the Chair, on its decisions w ill depend 
largely, if not entirely, whether the 
Chair becomes identified with the 
tradition of complete independence or 
whether it becomes a symbol of an 
extension of party politics.

I am aware that even if we build a 
healthy convention around the Chair, 
a great deal w ill depend on the calibre 
of the individual who occupies it and 
that even a healthy convention can 
be vitiated by a person who has not 
the capacity or the w ill to act 
with independence. But, may I say 
with a great deal of respect that I  
feel that the primary duty in this 
matter of building up the indepen
dence of the Chair falls squarely on 
the Government and the ruling party. 
I f  I may say so with respect, perhaps 
the political climate is not entirely 
favourable. I f  the approach of the 
ruling party is conditioned by the 
desire to make the Chair safe, safe 
for complacency or safe for arbitra
riness, then the Chair w ill become the 
bane of party politics. There is that 
primary resoonsibility on the ruling' 
party and I also believe that there is 
an equal responsibility on the Oppo
sition Groups not to draw the Chair- 
into any vortex of party politics.

I  am not enamoured of giving the- 
Chair any inexorable party label be
cause I  believe that in this formative 
stage it is, perhaps, more important 
that we should select people not be
cause of their party lables but because 
of their capacity and their reputation 
for independence. And It is here, par
ticularly, that I  wish to offer our 
congratulations to Sardar Hukaxn 
Singh. I  say this without any flattery 
that during his tenure of office be haa 
exhibited attributes at un tall in#;
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courtesy, and of a quasi-judicial ob
jectivity which have earned the res
pect ot all sections of the House.

May 1 also say this, Sir, that 1 feel 
-that his task in future w ill be more 
difficult than it has been in the past. 
There is a tendency for most, i f  not 
all of us to bond to the prevailing 
political wind; and, in the House 
today there is not only a wind but it 
shows signs of becoming a gale rep
resented by the overwhelming stren
gth of the ruling party.

Sir, on bahalf of my Group I offer 
th? Deputy-Speaker our sincerest 
cooperation in maintaining the in
dependence of the Chair and I once 
again congratulate him.

(tftaTRsV) ; *rrr
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Mr. Speaker: I ha.ve very great 
pleasure in associating myself with 
all the sentiments that have been ex-
pressed from all sides of the House. 
I am personalliy delighted that Sardar-
ji, who was my deputy last time, has 
been once again returned this time 
unanimously. Though he officiates 
only in the House, his responsibilities 
are as great as that of the Speaker 
himself. The office work is not so im-
portant; it is only secondary. Those 
who occupy the Chair here on the 
spur of the moment will have to de-
cide very far-reaching issues, hold 
the balance amongst all th'e parties, 
be absolutely impartial and never 
lose one's temper. When two persons 
are quarrelling if · the Speaker also 
enters the fray, then God alone must 
help, there is no other person who 
can help. 

Sardarji is eminently fitted to dis-
charge the duties of the Speaker in 
his absence as h is deputy. He has 
acquitted himself very well last time. 
He pleased almost every section of the 
House. Though he does not now be-
long to the Opposition group, I hav.e 
given him the first" seat in the Opposi-
tion side. He will always be able to 
hear and learn first hand whatever 
the Opposition feels and when he sits 
here he will shed all complexes and 
certainly decide what is just and !?ro-
per. He has had that training as a 
judicial officer; h e was Judge of a 
H igh Court. He is ripe and experi -
enced. He has very affable manners. 

I once again congratulate · him on 
the unanimous vote of . the House for 
having him as the D-eputy-Speaker of 
the House. I am confident that he 
will relieve me very often and thus 
assist me. 

Sardar Hukam Singh (Bhatinda): 
Mr. Speaker, Sir, I am extremely 
ubliged to the sponsor of the motion, 
and the members of the Government 
who have initiated· this motion and 

proposed me. I am equally obliged 
to my friends here of the Opposition, 
who have said so many sweet words 
for myself. 

There is a feeling that some coi-
vention has been broken, as I belong-
ed to the Opposition last time and I 
was taken out of that group where-
as now I have gone over to the other 
side. My friends wanted that that ~ 
convention, if it had gone into a prac-
tice, must have provided us with a 
good precedent. I only want to say 
that, if this practice develops nobody 
would be more glad than myself. But, 
this much I want to submit most res-
pectfully, that no convention has 
been broken. Last time, though I 
had said that I was being taken from 
the Opposition, the Leader of the 
House had made it clear that he had 
not been led by any party consider-
ations, or by the fact that I belonged 
to the Opposition, or that he was 
anxious to draw a ·candidate for ~ hiij;, 

·office particularly from the Opposi- ' 
tion. This he said at that time. I de> 
not want to enter into any controversy 
on that point. As I have already 
said, if this practice develops nobody 
would be more happy than myself. 

Sir, I am immensely grateful to 
the Members, all sections equally, for 
r eposing confidence in me for the se-
cond time. When you, Sir, w ere elec-
ted this time on 11th May, the Leader 
of the House made a significant re-
mark that you were not new to this 
office and that in electing you the 
House had taken no risk. But, when 
I was elected in March 1956, I was <; 
quite new and also, as has been al-
ready said, a Member of the Opposi- • 
tion . Therefore, in my case the ~ouse 
had certainly taken a risk. It was 
for the first time in April 1948 that I 
was elected to the Constituent Assem-
bly. Never before had I been a me~-
b-er of any legislature or of even a 
local body. When I compare my 
parliamentary life with those stal-
warts like Seth Govind Das, Pandit 
Thakur Das, yourself and others, I 
feel that I am still a child. 
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And then my experience as Deputy 
Speaker is only for one year. There
fore, I  feel that the House is even 
today taking a risk. My difference 
becomes greater when I recall to my 
mind the names of those predecessors 
of mine who have occupied this office 
before me. I wonder how great they 
were and how small I am. And when 
I  think particularly of you who has 
occupied this chair for 8 long years 
.the contrast becomes more marked 
and conspicuous. But I have this con
solation that you would be there to 
guide and inspire me in this responsi
ble task. I might take this opportu
nity of thanking you, Sir, for the ins
piration and guidance that I have 
been getting during the last 12 
months.

Sir, I am taking up this responsi
bility with confidence, not because I 
assume that I am equipped with any 
qualities required to fill this office, 
but because I have full faith in the 
generosity and large-heartedness of 
the members of this House as also in 
thier keen anxiety to assist in the 
successful working of democracy and 
to uphold the noble traditions of this 
august House. From what I have 
seen of the hon. Members during the 
last 5 days 1 feel convinced that every 
one in this House has come with 
a burning desire to serve his country
men and to help promote our parlia
mentary system. When I look back 
to the past year my confidence 
increases all the more as I recollect 
that I  received full co-operation and 
assistance from all quarters of the 
House. I  cannot remember of a single 
moment when I had to complain, 
though there may have been many 
occasions when I must have erred 
in my judgment. I  was tolerated even 
then. I am obliged for that genero
sity and crave similar indulgence 
trom  the Members in future.

As for my conduct, if words can 
give any assurance, I do assure all 
sections here that I would try to dis

charge my duties with i impartiality 
and evenhanded justice. Whenever I  
falter, and that I must sometimes, I  
appeal to the Members, thv. this may 
not be construed as due <.u any lack 
of effort on my part to be fair, but 
only due to my human failings over 
which I may not have any control. I f  
this indulgence is guaranteed to me, 
then I can assure the House that we 
'w ill be proceeding with enthusiasm 
to maintain the dignity of this House 
and to serve the motherland for which, 
we have recently taken our pledge.
I thank the House again.

INDUSTRIAL DISPUTES (AMEND
MENT) BILL*

The Minister of Labour and Emp
loyment and Planning (Shri Nanda):
Sir, I beg to move for leave to intro
duce a Bill further to amend the 
Industrial Disputes Act, 1947.

Mr. Speaker: The question is:

"That leave be granted to intro
duce a Bill further to amend the 
Industrial Disputes Act, 1947” .

The motion was adopted.

Shri Nanda: Sir, I introduce the-
Bill.

STATEMENT RE INDUSTRIAL 
DISPUTES (AMENDMENT) 

ORDINANCE

Shri Nanda: I lay on the Table a 
copy of the explanatory statement 
giving reasons for immediate legis
lation by the Industrial Disputes 
(Amendment) Ordinance, 1957, as 
required under Rule 71<1) of the 
Rules of “Procedure and Conduct o f 
Business.

Statement

In a judgement delivered on the- 
27th November, 1956 the Supreme 
Court held that no retrenchment com-

•Published in the Gazette of India Extraordinary Part II, Section 2, 
dated 17-5-57, pp. 187— 170.
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pensation was payable under section 
25F of the Industrial Disputes Act, 
1047, to workmen whose services were 
terminated by an employer on a real 
and b o n a f id e  closure of business, or 
when termination occurred as a result 
of transfer of ownership from one 
employer to another. Since then a 
number of undertakings particularly 
in Ahmedabad, Kanpur* and West 
Bengal closed down or put up notices 
of closure for one reason or another 
rendering unemployed large number 
of workmen without any compensa
tion. Government considered that 
emergent steps were necessary to 
meet the situation that had arisen 
which was causing serious hardship to 
workers. Government, therefore, 
promulgated an Ordinance on the 27th 
April, 1957, providing that retrench
ment compensation will be payable in 
bona fide closure or transfer of an 
undertaking in certain circumstances. 
It took effect from the 1st December,
1956.

MOTION ON ADDRESS BY THE 
PRESIDENT—contd.

Mr. Speaker: The House w ill now 
proceed with the further consideration 
of the following motion moved by 
Shri M. Thirumala Rao and seconded 
by Shri Mathura Prasad Mishra on 
the 14th May, 1957, namely: —

‘ ‘That the Members of Lok 
Sabha assembled in this session 
are deeply grateful to the Presi
dent for the Address which he 
has been pleased to deliver to 
both the Houses of Parliament 
assembled together on the 13th 
May, 1957.”

Shri A. K. Gopalan (Kasergod): 
Mr. Speaker, Sir, you know that 
there are many Members who want 
to speak. I would like to know if the 
time can be extended by another two 
hours and after that there may be the 
Private Members Business, which is 
also there. I  say this because this is 
the first time when so many new

Members would like to speak some
thing.

Shri Frank Anthoay (Nominated 
Anglo-Indians): There is also
another matter. Yesterday the Prime 
Minister was speaking. I  do not know 
whether it would constitute a point 
of order or whether it is a matter to 
be settled with you privately. It is 
strictly a 'limited subject whether we 
should have some convention that 
whoever speaks in the House should 
not repeat his speech in different 
languages because the time of the 
House is being wasted. I  am refer
ring in this connection to the speech of 
the Prime Minister who spoke in two 
languages.

Mr. Speaker: The House can ask 
any hon. Member to go on repeating 
as it wants to. Yesterday the House 
wanted that the speech should be de
livered in English also. It is open1'to 
any hon. Member to speak either in 
Hindi which is the official language 
or in English. So also when a ques
tion is answered in Hindi, hon. Mem
bers want translation of the answer 
and the answer is allowed to be given. 
It is a novel point that has been rais
ed just now. A t the request of the 
House the hon. Prime Minister gave 
his version or synopsis of his earlier 
speech in English. There is no point 
of order in this.

Shri T. B. Vittal Rao (Khammam): 
It was a different speech altogether

Mr. Speaker: Both are the same.

In regard to the extension of time 
wanted by Shri Gopalan the Motion 
of Thanks to the President’s Address 
is normally followed by two genera}, 
discussions, one on the Railway Bud
get and the other on the General 
Budget. I f  hon. Members from vari
ous groups would kindly pass on to 
me the names of thos# hon. Members 
who would like to participate, I  have 
the least objection to call them.
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Sferl T. B. Vittel Bao: You are
assuring the House that you would 
give a chance to Members to speak 
on the General Budget. I want to 
know the propriety first of having a 
general discussion on the General 
Budget and discussion on Demands 
and then the Finance Bill in the next 
session. Is this a healthy convention? 
I think that this thing has to be 
decided first before we can have 
chances to speak on the general dis- 
cusion.

Mr. Speaker: Very well; we are 
to', lowing the age-long practice. I f  
f>on Members want to modify this. .

Shri T. R. Vittal Rao: Is it age
long?

Mr. Speaker: 1 am olric-r than he 
(In t-’m ip tio n ). Order, order. Hon. 
Members w ill kindly refer to the 
Rules of Procedure. I believe they 
contain the information. There is a 
general dicussion, then there is a 
separate discussion 011 Demands for 
Grants, and once: again there is the 
discussion 011 the Finance Bill. A t
tempts are being made to have one 
single discussion both on the Budget 
and 011 tiie Finance Bill to avoid re
petition. One is quite different from 
the other. Also it is too late in the 
day. Then there is the Business Ad
visory Committee on which the par
ties are represented. The hon. Mem
ber can rend in his spokesman and 
brief him properly.

The Minister of Home Affairs 
(Pandit G. B. Pant): Sir, I do not 
want to inflict any speech on the 
House. I would have been really glad 
if I had been spared completely, but 
I  thought that it was due from the 
Government that before the discussion 
closed one of its Members should try 
to deal with at least some of the pro
blems, howsoever imperfectly. I do 
not expect to wfn over those who have 
given expression to different and ad
verse opinions— and that the Govern
ment would be failing in the discharge 
of its duty if it did not intervene in 
this discussion, at this almost final and 
penultimate stage. Before, however.

with the debate and the speeches that 
have been delivered, as I had no such 
opportunity I would, with your per" 
mission, Mr. Speaker, offer you my 
hearty congratulations on your un
opposed return to this august office. 
The fact of your being elected without 
any opposition from any quarter is 
a conclusive proof of the satisfaction 
that you have given to every Member 
of the House during your previous 
term. So I need not say more in this 
respect.

I would also, with your permission, 
welcome all Members who have been 
elected, and particularly those who 
are sitting in the opposite benches. I 
am really gratified to see some of the 
leaders of public opinion in their res
pective spheres sitting in those 
benches; for, the more representative 
this House is, the better w ill it be for 
all concerned. We want to have the 
benefit of all sha..’ :"; of opinion so that 
the decisions taken by us may be as 
correct and as wholesome and salutary 
as may be feasible in the circums
tances. So, I would be looking for
ward to them for discerning and dis
criminating support.

So far as the Address of the Presi
dent is concerned, I venture to state 
that it was invulnerable and it stands 
unscathed. The speeches that have 
been made so far have not in any way 
impaired the efficacy, the potency or 
the reasoning that are embodied in 
this Address. The policies which have 
been outlined there, the programme 
that has been chalked out in it and tha 
steps that have been laid down have 
all been unshaken. So, we can go for
ward with a stout heart towards the 
achievement of the objectives and 
purposes which have been set forth 
in this Address.

t was glad to hear from Shri Dange, 
Sir, that he had felt satisfied over the 
decision that this Plan is not to be 
halted or to be slowed down. He 
could not have expressed his approval 
of this Plan in a more effective way. 
He wants this Plan to be pushed 
* ’  « ' * 1  1 » '
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delayed. Evidently, he is satisfied with 
the policies on which this Plan is 
based and also with the programme 
through which the objectives of this 
Plan are to be achieved. It is a matter 
of satisfaction to us. It proves in an 
unmistakable way that this Plan is 
really a national Plan. No party here 
ia opposed to this Plan.

I am reminded also of the remark 
made by Acharya Kripalani. Ho 
seemed to complain that the period 
of the Plan synchronised with that of 
Parliament and that it was held out 
on the eve of the elections which 
again indicated that the Plan was a 
powerful document and the proposals 
contained in it were irresi rtible. If 
that is so, it is a matter of congratula
tions, and I expect that in sp;te of his 
gentle grumble, he w ill be good 
enough to bless .this Plan. Hut factu- 
< i>y, his statement was not altogether 
act,irate, because this Pla.i came into 
operation on the 1st April, 1956 
And the elections were held in early
1957. So, the people had ample time 
to examine the Plan, to scrutinise its 
items and to make up their minds 
about the utility and th<' propriety 
and the effectiveness and the fru it
fulness of this Plan. They were all 
satisfied and the sort of objection that 
this Plan was put before the public 
just on the eve of the elections indi
cated that the Plan on its merits was 
such that it was in conformity with 
the wishes and aspirations of the 
people. We would like this plan to be 
put into operation with the goodwill 
of all. It is a national Plan.

We are an under-developed country 
and within this under-developed coun
try, we have classes and communities. 
We have areas and States which are 
still more backward and still more 
under-developed. In spite of all these 
handicaps, we have made up our 
minds to work for an egalitarian 
society in which everyone w ill be able 
to develop his personality to the 
maximum extent and to live a good 
and happy life in a brotherly way

along with others in a spirit of 
fellowship and friendliness. That is 
our purpose and I  hope, with the sup
port of all Members of this House, we 
should be able to march forward not 
only with zeal, but also with unity 
enacted in a co-operative endevour, 
which will yield us the best and high
est dividend, which no undertaking 
can possibly yield.

12.46 hrs.

fSHRi F ra n k  A n th o n y  in  the ChairJ

The Prime Minister Had spoken on 
certain aspects of the Plan. You had 
also listened to the elaborate speech 
of the Finance Minister, which also 
has a bearing on this matter. So, I 
think it not necessary for me to deal 
with the various aspects of the Plan. 
Especially when I assume— and I have 
good reasons for doing so— that every
one stands for the Plan and shall do 
his duty by it, then it becomes al
together unnecessary for me to take 
more time of the House in this connec
tion.

The food problem has loomed large 
during the discussions on the Presi
dent’s Address. It is but proper that 
it should be so. The Food Minister 
had the opportunity of making a 
statement the day before yesterday 
and we had also the advantage of 
listening to his speech. I think cer
tain facts stand out prominently and 
cannot be disputed, namely, that dur
ing the last ten years, there has been 
a substantial increase in the quantity 
of food produced in our country.

There can be no room for any two 
opinions on this subject. Some criti
cism has been made on the ground 
that our statistics are not absolutely 
correct. . We are, however, not con
cerned with the absolute accuracy of 
our statistics. Whatever may be the 
defects of our system of accounting, 
the fact remains that so far as com
parisons go, they cannot be affected
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by any such deficiencies in the method 
o f collection of statistics. It has been 
proved beyond doubt that there has 
been considerable increase in food 
production. The Food Minister has 
given the increase as it has occurred 
in different quinquennia. I f  figures for 
a year are given and compared with 
figures for another year there might 
be some difference of opinion. But 
when quinquennial averages are taken 
into account there can no reasonable 
ground for suspecting their relative 
accuracy or the inference that can be 
drawn on the basis of comparison of 
those figures. Thus, from 1947-48, 
that is the quinquennium starting in 
1946 47 and ending 1951-52 right 
on to the quinquennium ending 
in 1956-57, there has been an 
increase in the production of cereals 
from 43 5 to 54-8 millions. Every 
year has recorded some increase. This 
is not the result of any sudden bounty 
o f nature of Providence. This increase 
ha* been going on from year to year 
and thus we have an increase of 11 
million tons which gives an average 
of about 25 per ccnt in the course of 
these five years of this quinquennium.

Similarly the average yield per acre 
has gone up from 519 to 579 lbs. This 
particular year the increase in rice 
came to about 20 per cent, in wheat 
to 36- 8 per cent., in coarse grains to 
29' 9 per cent. I  venture to submit 
that these figures have to be accepted. 
Yet, the problem remains and it calls 
for an explanation as to why para
doxically enough while there has been 
an increase in production of food 
grains there should be a rise in the 
prices. Even in regard to that I would 
request hon. Members to look at the 
figures for the last five years carefully. 
They w ill find that as compared with 
1954 and 1955, there has been a little 
increase in the level of prices. The 
prices have gone up only slightly 
compared to those years. But still 
•there has been some increase and it is 
also admitted that in certain pockets 
"the production has not been adequate. 
But we must look at this question 
from a comprehensive point of view. 
W e are a big country. Here the

people are under-nourished. A  ris® 
in prices, if there is any, is a proof of 
the growing prosperity of the country. 
It is a proof of the fact that the pur
chasing power of the under-nourish- 
t'd man, of the starving person is going 
up. It is a proof of the fact. . . .

Acharya Kripalani (Sitamarhi): I
hope that proof will continue in 
future years.

Pandit G. B. Pant: 1 hope you will
help us in that and not retard us in 
any way. So, I hope that will conti
nue, the increase in production and 
the increase in prosperity too. So far 
as possible a balance and an equili
brium will be ensured which will 
enable all to live in ease and comfort 
without being afraid of any unexpect
ed developments. But I have to say 
this that our people are not having 
enough food today. The average of 
calories is not adequate. I f  we could 
have more food our people could eat 
more. But we have also to remember 
this that there is some difference bet
ween our pattern of society and the 
pattern of society in the United K ing
dom. The United Kingdom is essenti
ally an industrial country. It has to 
import its food from abroad. An in
crease in the prices of food affects the 
entire economy of the country and 
sterlings have to be exported in large 
quantities or equivalent goods. Out 
country is essentially an agricultural 
country. More than 80 per cent, of 
our people live on agriculture when 
the price of cement goes 
up, when the price of iron 
goes up, when the price of every
thing else including railway ticket 
goes up and the freights go up, you 
cannot but expect a slight increase in 
the prices of foodstuffs too. It is not 
necessarily an indication of inflation, 
for manufactured goods have not gone 
up in price. The price today is not 
much higher than what it was a year 
ago. That shows that prices have 
been kept under control to a large 
extent. But it is not altogether a 
tragedy I say if  the villager has more 
of purchasing power than he had in 
the past. A ll industries, all progress
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and everything in our country depends 
on the prosperity, on the surplus pur
chasing power that the cultivator 
possesses. So, ii he gets a little more, 
we should not grudge it to him.

\n  Hon. Member: He is not gett
ing that.

Pandit G. B. Pant: Then the argu
ment that prices have risen too high 
is not shared by the speaker. I con
gratulate him on that.

So what we have to remember is 
this. Not that I want prices to rise, I 
must say, but I want the whole econo
my should be so balanced as to enable 
every man to live in ease and in com
fort. It is true, and it cannot be dis
puted, that the average income of an 
urban dweller is much higher than 
that of a person who lives in the 
village. So, the former is in a posi
tion* to make sacrifice to a greater ex
tent that the latter. In the circums
tance.; I must say that while we must 
make every effort to produce more, 
so that the incomc of the cultivator 
may not go down and the supply may 
be adequate, we should not grudge 
a little rise in the price of foodstuffs 
if the prices of other things go up. 
Thai would not be a fair deal.

13 hrs.

Then what has really happened is 
that the prices that have gone up are 
not in any way very prohibitive and 
the Government has been able to 
■Supply adequate stocks everywhere. 
That is what is needed, that people 
must get food and the Government 
should be in a position to supply food. 
But there has also to be some little 
restraint due from every one of us. 
There should be no waste. Eevn today 
there is considerable waste in the 
country. If we say what is wasted,
I  think we could feed 5 per cent, more, 
or raise the per capita consumption 
by S per cent. It would be a great 
gain. The consumer has to get his 
food, but the Government is anxious

to see that the burden on him  do«s 
not increase. It is with that object 
that the Finance Minister intends to 
build up A twenty-five crore subsidy 
pool for helping people who have to 
purchase foodgrains. The Food Minis
ter intends to set up a high-powered 
committee so that all these problem 
may be considered and examined in 
their proper bearing and opinions may 
not be formed without taking into 
account every relevant factor. Our 
attempt is this, that the cultivator’s 
income should not go down, but his 
methods of production should im
prove, and where he is producing five 
maunds. today he should be able to 
produce ten or fifteen maunds, 
so that while the prices may 
even go down, the total income of the 
producer may go up. That would be 
the solution of the problem. On the 
one hand it would enable everybody 
to get his food at a reasonable price; 
on the other it wDuld enable every
body in the villages to get his necessi
ties of life and to raise his standard<of 
living so that he may not be tempted 
and enticed away by the glamour of 
life in cities. That is what we have 
to do. And with that object in view 
we have to give first place to agricul
ture in our Plan. For, whatever else 
may or not come, an increase of the 
cultivator’s income must follow, and 
we should have adequate quantities 
of food to maintain everyone in good 
health and to provide sufficient num
ber of calorise for energetic and vigo
rous work for every workman and 
everyone in India.

'Vn Hon. Member: Is that being
done?

Pandit G. B. Pant: That is our
objective, and I hope it w ill have the 
sympathy and support of everyone: 
Sir, I do not think I should pursue 
this point further.

There was some reference to the'* 
subject of the bilingual State of Bom
bay. I think if I did not say a word 
about it, it would be regarded as a 
significant and perhaps deplorable 
omission. Two of the leading Mem
bers of the House and several others
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have referred to it. Some have gloat
ed over or expressed their sympathy 
with the Congress for the defeat of its 
candidates. Well, I can only say that 
si*'far as the Parliament is concerned, 
so far as this Lok Sabha is concerned, 
our numbers are larger than they were 
before; and so far as the Rajya Sabha 
goes, there too our numbers have in
creased. So, taking the Parliament as 
a whole, no tears need be shed by our 
sympathisers.

Shri Nath Pai (Rajapur): It is
not democracy to go by number* uiuy.

Pandit G. B. Pant: This is ex
actly my point: do not go by numbers 
alone when you talk of this bilingual 
State of Bombay. But you want me 
to be guided by numbers alone. There 
lies the difficulty of yours approach.

Sir, what I was saying was this. 
We had many an ordeal, many hours 

•mX>f trial and travail before we reached 
that decision. And did we reach it? 
It was this House, all the Members 
sitting here who spontaneously decid
ed that Bombay should be a bilingual 
State.

Some Hon. Members: No.

Some other Hon, Members: Yes.

Pandit G. B. Pant: It was a natio
nal problem, and it was settled by 
the nation's representatives almost 
with unanimity.

And what did we do? Bombay has 
been a bilingual State from yore. It 
had parts of Gujarat and parts of 
Maharashtra; and they had all lived 
in peace and amity, in fellowship, in 
comradeship—not only within the 
small circle of comradeship of the 
Communist Party, but all of them 
belonging to all parties had lived as 
comrades there. And Bombay was 
reputed for its efficiency of adminis
tration, (A n  Hon. Member: Why not
Madras?) for its unbanity of manners, 
for its hospitality to foreign guests, for 
ti»e high standard that was maintained 
therfc o f industrial production and of 
life In general.

13-5 hn,
[Mr. Speaker  in the Chair.J

Those had been the achievements of 
a bilingual Bombay States in the past. 
And the States 'Reorganisation Com
mission had recommended that the 
bilingual State of Bombay should 
continue. It had, however, recom
mended that Vidarbha, comprising the 
eight Marathi speaking districts of the 
former Madhya Pradash State should 
form a separate State, not for a limited 
period but for an indefinite period or 
for all time to come. Saurashtra was to 
be tacked on to the bilingual State of 
Bombay.

There was enough dissatisfaction, 
perhaps bordering on resentment in 
some cases on the exclusion of 
Vidarbha from Maharashtra. It wai 
argued, and with considerable 
force, when the whole of Gujarat was 
being brought within this State of 
Bombay, why should a part of Mara
thi-speaking people be kept out of 
this Bombay State. That was the 
argument. We therefore tried other 
devices. We suggested a number of 
alternative proposals, but they were 
not accepted.

The Maharashtra Confiress Commit
tee, which included many of those who 
are now entangled in the net of the 
Samyukta Maharashtra Party—they 
too were Members of the Maharashtra 
Congress Party then— (Interruption) 
they resolved and recommended that 
Akola and Nagpur also should be 
brought within this Bombay State and 
that a big bilingual State of the whole 
of Gujarat, the whole of Maharashtra 
and Bombay should be formed.

Shri Bharucha (East Khandesh): 
You are mixing up the Parishad with 
the Samiti.

Shri Nath Pai: The Maharashtra
Parishad never recommended such a 
bilingual State.

Pandit G. B. Pant: 1 never said
Maharashtra Parishad; I  said Maha
rashtra Congress Committee.

Shri BhartKha: That was one
party’s recommendation; it was the 
solution imposed by one party.
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Pandit G. B. Pont: I am coming to 
that. Many of those who were in the 
Maharashtra Congress Committee then 
supported this proposal, though they 
have since then joined the Samyukta 
Maharashtra Party. That was the 
statement 1 made.

Shri S. A. Dange (Bombay City—  
Central): That is an inner party affair 
We are not aware of it.

Pandit G. B. Pant: You are not 
aware of it, but I am aware of it. I 
hope you will re-appraise the strength 
of the support behind you when you 
become cognizant of the fact. This is 
what happened. We had the support of 
the Maharashtra Congress Committee. 
Still, that solution was not adopted. 
Later on, we were all worried as to 
what should be done for Bombay 
My hon. friend Shri Frank 
Anthony brought that amendment in 
this House that a bi-lingual State of 
Bombay should be set up. It was 
moved by a citizen of India. (An 
Hon. Member: A nominated Member) 
who had no prejudice against Gujarat 
or Maharashtra and who sits there by 
the side of a red cap and not by the 
side of Shri Dange. IT was supported, 
if I remember aright, by Shri Tulsidas 
Kilachand and Shri Asoka Mehta.

Shri Nath Pai: Shri Asoka Mehta
has revised his views since then in the 
light of the verdict of the people of 
Bombay

Pandit G. B. Pant: He may havo
revised his views. I do not know. But, 
he is a man who, when he forms.an 
opinion in the first instance, is guided 
by the right instinct.

Shri Nath Pai: Well: that is what he 
has done.

Pandit G. B. Pant: It had also the 
support of Shri C. D. Deshmukh, a man 
who had very strong feeling over this 
question and he found it as the best 
solution. You w ill plaase see that it is 
not a question in which we want to 
score up arguments. That is hardly 
the case. I  know there is strong feel

ing over  this matter. I know that 
friends want that this <i«'dsion should 
be revised. I am not unaware of the 
strength o f that feelmg. But 1 am 
just trying to bring it •© their notice 
that the original proposal of the Statas 
Reorganisation Comroutsion was in 
favour of a bi-lingual State, but a 
somewhat, truncated bi-lingual state 
which was to some extent prejudicial 
to the intere-ts of Maharashtra. The 
three unit scheme that was proposed 
was not acceptable to Maharashtra 
though it was acceptable to Gujarat 
and Bombay.

Shri Bharucha: Not to Bombay.

Paudit G. B. Pant: 1 accept that the
gentleman speaking tninks that it is 
not acceptable to Bombay.

Shri Bharucha: The Corporation has 
decided that.

Pandit G. B. Pant: 1 know thatvthe.
Corporation has a certain strength of 
t>3 returned on one side and 55 on the 
other

Shri Nath Pai: Seventy and 54;
that is the latest for your information.

Pandit G. B. Pant: May be so. I
a c c e p t  th a t

Shri Bharucha: That is the verdict
of Bombay.

Mr. Speaker: Let there be no inter
ruptions.

Pandit G. B. Pant: I do not deny
that. I welcome enlightenment from 
every quarter even if it dims the 
light. But, I would tell him that so 
far as this is concerned, we put for
ward a proposal which had the sup
port of most of the Members of this 
House and that proposal was accepted 
by us. Now, I put it very humbly to 
the Members who do not approve of 
the decision that was taken. Have 
they no regard for the collective opi
nion of this House? Would they not 
even have the generosity to allow a
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scheme evolved by this House to work 
and to see how it works? How will 
our Parliament function? Should de
cisions- taken almost unanimously on 
vital problems, after prolonged dis
cussions, be turned down because cer
tain sections of the community do not 
subscribe to them? On what argu
ment? The argument is that they 
are people defeated in the election. 1 
do not want to make capital of the 
argument. But, the fact is there that 
the majority of the Members returned 
from Maharashtra subscribed to the 
bi-lingual State. It is also a fact that 
the majority of Members returned 
from Gujarat subscribed to the bi
lingual State. It is also a fact that the 
majority of Members returned from 
Bombay subscribed to the bi-lingual 
State.

Some hon. Members: No.

Shri Nath Pai: What is the majority 
of votes? I do not want to interrupt.
I do not know how to correct wrong 
Statements.

Some Hon. Members: Thirteen—
eleven.

Shri Nath Pai: The hon Minister is 
referring to this House. If four are 
elected and 2 represent the Congress, 
what is the majority?

Pandit G. B. Pant: If four are elect
ed and 2 are returned, the rr.ajority 
would be 2. If 13 are elected on the 
one side and 11 on the other, the 
majority would be 2. But, it would not 
be a minority. It would be a majo
rity still. So, it is a majority. Bom
bay, as such, has a majority. Gujarat, 
as such, has a majority and Maharash
tra, as such, has a majority in favour 
of bi-lingual Bombay. But, I leave 
that alone.

I ask, is therp agreement amongst 
those who are opposed to the bi
lingual State? Shri Dange wants 
Maharashtra with Bombay Jnd Guja
rat as a separate entity. Shri Yajnik, 
who spoke yesterday, disagreed with 
S’iri Dange and did not support his 
proposal.

Shri Yajnik (Ahmedabad): I  did
not oppose him. I supported the sug
gestion for a Round Table Conference 
of all parties.

Shri Nath Pai: The fact that there 
was difference between Mr. Jinnah 
and Mahatma Gandhi was no justifi
cation for denying freedom to Indin.

Pandit G. B. Pant: I am talking of 
the argument, aud the statements 
made. He was in fact aggrieved not 
because there had been the bi-lingual 
State of Bombay as such, but because 
the three unit formula which provid
ed for separate units for Bombay, 
Gujarat and Maharashtra had been 
turned down and replaced by a bi
lingual Bombay. That is his comp
laint. Does Shri Dange want the 
three unit formula to be restored?

Shri Dange: No.

Pandit G. B. Pant: No. He does not. 
So that, amongst the protagonists 
themselves, though they are oppo
nents of one thing, they won’t agree 
us to what is to be done. It is....

Shri Nath Pai: That is no justifica
tion....

Mr. Speaker: Hon. Members will
hear and not interrupt.

Pandit G. B. Pant: It is always
easy for people to oppose a thing. But, 
it is much more difficult to hammer 
out a positive solution. That is the 
difficulty. We solved in a way which 
carried the support of every dispas
sionate and detached patriot in India. 
There was Acharya Kripalani in its 
support. There were other friends...

Shri Jadhav (Malegaon): May I 
draw the attention of the hon. Minis
ter to the speech of the Prime Minis
ter on the 1st of August, 1958 at 
Poona?

Mr. Speaker: Order, order.
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pandit G. B. Pant: So far as I am
c o n c e r n e d ,  1  have no objection to any
body interrupting me. Only he has to 
take care of himself.

Shri Nath Pai: We are not trying
to interrupt. We do not know how to 
correct wrong statements.

Mr. Speaker: Order, order. Argu
ments on either side must be heard 
patiently. Ultimately any conclusion 
may be arrived at. There cannot be 
one way traffic in this House.

Pandit G. B. Pant: Really that has
been the misfortune of those days. 
Arguments were not heard patiently. 
People holding a different view were 
not allowed to speak. Stones were 
hurled. Lurid posters were displayed.

Shrl Nath Pal: T h e y  w e r e  sh o t
d o w n .

Pandit G. B. Pant: I am  e x t r e m e ly  
s o r r v  fo r  th a t. I s h a r e  y o u r  fe e lin g s  
O u r  y o u n g  m en  a r e  o u r  asset. 1 
w o '.iid  do  e v e r y t h in g  fo r  t h e ir  s i f e t y  
a n d  fo r  th e ir  w e l fa r e .  I f  th e y  s u ffe re d  
in  a n y  w a y , it is  a m a t te r  o f  e x tr e m e  
d is tr e ss  a n d  a g o n y  to  m e. W e  c a n n o t 
h e a l th e se  w o u n d s  b y  o u r s e lv e s  b e 
h a v in g  in a m a n n e r  w h ic h  m a y  b e  
c a lle d  r o w d y , ru iiia n , in d e c e n t a n d  
v ile . T h a t  is n o  r e m e d y  fo r  th a t. L e t  
u s  fin d  th e  r e m e d y  fo r  th is. L e t  us 
b e h a v e  in  a  p r o p e r  w a y  o u r s e lv e s .

So, I w a s  t e l l in g  y o u  th a t w h e n  w e  
s a y  th a t  p e o p le  s h o u ld  lis te n  p a t ie n t ly , 
I am  n o t s u r p r is e d  th a t  on  th e  o th e r  
s id e , th e r e  a r e  f r ie n d s  w h o  w o u ld  n o t 
lis te n  p a t ie n t ly  to  m e, w h o  h a v e  n o th 
in g  b u t a  d e s ire  to s e r v e  th e m , to  w in  
th o ir  g o o d w ill .

Shrl Nath Pai: We do serve and res
pect them.

Pandit G. B. Pant: The only way 
that we can serve the country is by 
converting people who do not share 
our views to our own. There is no 
other way. I  believe in conversion, 
not in imposition. That is my attempt 
It is a matter of regret that this pro
cess was not allowed to work in Guja
rat, and sometimes in Bombay. I 
hope in future we w ill not see such

unseemly scenes. I  do not think I 
must pursue this matter further. I 
have already said something about it.

There was something said about 
Kashmir. Well, I do not want to deal 
with the Kashmir problem. But there 
has been one thing which has been 
streamlined in the papers. The Pak
istan Government is reported to have 
lodged a protest against the represen
tatives o f  Kashmir attending the 
N o r th e r n  Zonal Council. The North
ern Zonal Council, as hon. Members 
o f th is  H o u se  k n o w , w a s  formed seve
r a l  months ago, in August last, I 
th in k , w h e n  th e  States Reorganisation 
B i l l  w a s  p a sse d : a n d  in that, a p r o v i
s io n  w a s  m a d e  that th e  Northern 
Z o n a l C o u n c il  w o u ld  c o n s is t  o f  Pun
ja b , D e lh i, R a ja s th a n  a n d  H im a c h a l 
P r a d e s h , a n d  o n e  m o re  S ta te , n a m e ly  
K .-tshm ir. T h a t  w a s  th e  d e c is io n  th e n  
ta k e n .

T h o r r  w a s  n o  q u e s tio n  th a t  P a k is 
ta n  w o u ld  c o m m it th e  b lu n d e r  o f  g o - 
m:» to  th e  S e c u r it y  C o u n c il  th e n . N o 
b o d y  k n ew  th a t  its m in d  w a s  w o r k in g  
so  p e r v e r s e ly .  T h e  d e c is io n  w a s  taken 
in an  lr ii.o c c n t w a y . K a s h m .r  h a s  
b een  p a r t  o f  In d ia  s in c e  its  a c c e s s io n  
in a n d  I h o p e  it  w i l l  e v e r  c o n t i
n u e  to  be p a r t  o f  In d ia . T h a t  was 
w h a t  h a p p e n e d  in 1947. A n d  in 
A u g u s t , 1056, th is  H o u se  a d o p te d  that 
c la u s e  in  th e  B i l l  u n d e r  w h ic h  this 
N o rth o i a  Z o n a l C o u n c il  w a s  fo r m e d .

O n  th e  l? t  of N o v e m b e r , 1956, when 
th e  S ta te s  Reorganisation Act came in
to  operation, th is  Z o n a l Council also 
ca m e  into operation. I held a meet
ing la s t  m o n th  of this Council. I do 
not see how there can be any occasion 
for a n y  protest whatsoever. It is in a 
w a y  sought to be made out that this 
Z o n a l Council was somehow forged 
after Pakistan’s complaint in the Se
curity Council had been lodged. It is 
utterly baseless, and it is on such fare 
that Pakistan feeds the people of that 
State. It is strange that such an 
argument should have been put in.

It is a matter of some relief that the 
basic facts of Pakistan and tee way It 
behaves, so far as Kashmir is con-
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cemed, are now being largely and in
creasingly recognised by the civilised 
world. A  country which committed 
aggression on an unarmed people and 
killed hundreds and thousands of 
them, is pretending to be their pro
tector, and blaming those who have 
helped Kashmir, Kashmir which is 
today more prosperous than it ever 
has been in its history, Kashmir which 
is attracting thousands of tourists from 
abroad and from all over the country.

The problem of Kashmir, according 
to me, has to be viewed from the 
moral angle. And the moral angle is 
what w ill conduce to the welfare of 
the pepole of Kashmir. Everything 
else is secondary. And who is there 
who cannot but admit today that 
Kashmir’s association with India alone 
can lead to the salvation of Kashmir’  
If the relationship between India 
and Kashmir is disturbed, then Kash
mir w ill bo in a bad way, as bad as 

. A $ad Kashmir happens to be in to- 
riay. So. I nc-od not pursue this point 
too further.

There was a remark made by a 
well-known Member of this House. 
Shri M. R. Masani, about the promul
gation of the two ordinances. I quite 
agree with him, that as a rule ordi
nances need not be issued and that 
ordinances should be promulgated 
only when it is necessary to do so. 
But what is to be done when the 
courts reach decisions which go 
entirely contrary to the intentions of 
this Parliament? When the language 
o f the law framed by us is defective, 
and the intentions are not couched in 
precise language, and decisions are 
taken which produce immediate effect, 
then what should Government do?

Shri Supakar (Sambalpur): They 
could have waited.

Pandit G. B. Pant: They could have 
■vt îted; well, some factories had al
ready been closed, and more were 
going to be closed. Thousands of 
labourers were being • thrown on the 
wilderness and on the roads. Should 
Government have waited and seen 
that they were flung on the streets? 
Would he have liked that?

So, I say that it had to be done in 
order to save these thousands of 
labourers who were being subjected to 
such maltreatment. It was for their 
protection that it was necessary to 
issue the ordinance.

Similar was the case of the other 
ordinance, concerning the insurance 
staff. My hon. friend the Finance 
Minister rushed to Bombay within 
three clays in order to settle all issues 
and gave them satisfaction, thorough 
and complete, by his decisions. So, 
thiere need not be any grievance on 
that account.

I know that there are 87 amend
ments on the Order Paper, and per
haps many scores of speakers have 
had the privilege of addressing this 
House. If 1 were to address myself 
to all points, I would perhaps be tax
ing the patienece of even the most 
patient Members of this House too 
much.

Shri Panigrahi (Puri): Has the
Minister a word to say about Serai- 
kella and Kharaswan over which 
strong feelings have been expressed?

Pandit G. B. Pant: I think the hon. 
Member would have been well ad
vised not to put this question to me. 
St-raikella and Kharaswan form part 
of Bihar, and 1 think they will conti
nue to form part of Bihar.

Shri Supakar: Once, they termed
part of Orissa.

Pandit G. B. Pant: They do not
form part of Orissa. I f  they do, the 
hon. Member should have no grie
vance.

Shri Supakar: They did form part
of Orissa, and they were wrested out 
of Orissa.

Pandit D. N. Tiwari (Kesaria): Once, 
Orissa formed part of Bihar.

Pandit G. B. Pant: I  would appeal
to hon. Members for one thing. We 
spent a considerable period, months 
and months, over these problems, not 
only myself but the Government, not 
only we, the Members of Parliament, 
but before us, the Commission that 
was there, a Commission presided 
over by an eminent ex-judge of the 
Supreme Court, which had as its mem-
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hers two of the foremost and know
ledgeable persons in our country. 
That Commission made certain re
commendations. We had had long 
arguments; every little point was very 
carefully considered; after that, deci
sions were reached. Let there be no 
sores left now. Let us all bow to the 
collective will of this House, so that 
its strength may grow, and with it the 
strength of each one of us may grow, 
and our country may rise to the 
heights to which it is entitled to rise 
by virtue of its ancient history, of its 
va^t population and equally vast area.

Shri Tbangamanl (Madurai): Has
the hon. Minister anything to say 
about amendment No. 7 on the ques
tion of renaming the State of Madras 
as ‘Tamil Nad’? In the speeches that 
were made in this House by Members 
from that particular State, there was 
no reference made to this.

Mr. Speaker: The hon. Ministei,
evidently, has said what all he wanted 
to say. Whatever he has not said, he 
does not agree with.

Shri Sadhan Gupta (Calcutta— 
East): It may be the other way.

Mr. Speaker: Hon. Members may
please themselves as they want.

Now, so far as the amendments are 
concerned, if there are any on which 
the House has to divide, I shall put 
them off for voting till 14 30 hours, 
because we ,do not divide between 
13*00 hours and 14.30 hours. May I 
have the numbers of those amend
ments so that I can put them off till
14-30 hours and put the other amend
ments and take a voice vote?

Shri T. B. Vittai Rao: A ll the
amendments may be voted upon later.

Mr. Speaker: A ll right. Then we
w ill take them up at 15:00 hours. At
15-30 hours, non-official business will 
be taken up. It is rather inconvenient 
to make it later because as the even
ing advances, the House becomes 
thinner and thinner. It w ill take some 
Um« also for hon. Members to come

back after lunch. Therefore, tlvis 
w ill stand over till 15'00 hours.

Pandit G. B. Pant: May I have
your permission to go as I do not 
enjoy the privilege of voting here? 
Therefore, neither my presence nor 
my absence is going to make any 
difference to the voting.

Mr Speaker: Yes.

COAL BEARING AREAS (ACQUI
SITION AND DEVELOPMENT) 

B ILL

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): I  beg
to ’ move—

“That the Bill to establish in 
the economic interest of India 
greater public \control over the 
coal mining industry and its 
development by providing for the 
acquisition by the State of un
worked land containing or likely’ 
to contain coal deposits or of rights 
in or over such land, for the ex
tinguishment or modification of 
such rights accruing by virtue of 
any agreement, lease, licence or 
otherwise, and for matters con~ 
ni?cted therewith be taken into 
consideration” .

In the Sccond Five Year Plan, we 
have a target of additional produc
tion of 22 million tons of coal, Out 
of which 10 million tons would be 
produced in the private sector where
as 12 million tons would be the res
ponsibility of the public sector. With 
regard to the additional production 
of 12 million tons which the public 
sector has to add to the present pro
duction, as much as 10 million tons 
are to be raised from new areas and 
new mines that are to be developed 
and opened up. To attain this objec
tive, a private limited company und^r 
the name “The National Coal Deve
lopment Corporation* has been formed 
with a capital of Rs. 50 crores.

Nearly all the coal bearing areas 
are covered by mining leases held toy

•M o v e d  w ith  the recom m endation o f  the President.



private persons or by prospecting 
licenses which carry a right to the 
mining lease.. Therefore, it is neces
sary that Government should have 
the power to acquire unworked areas 
covered by private leases which are 
found surplus to the production re
quired in the private sector.

Therefore, so far as the agency 
which has to realise that target is 
concerned, it is actually in position.
So far as the need for a legislation of 
this type is concerned, it is fully 
established because the existing 
powers, whether under the L<and 
Acquisition Act or under the Mines 
and Mineral Concession Rules. are 
not adequate for acquisition of mine
ral rights. The scheme of the Act 
itself is something which is in ac
cordance with the general principles 
which have been laid down from time 
to time by this hon. House with 
regard to the general approach to 
such matters. The areas which might 

►be required for acquisition have to be 
notified. Then certain other conse
quences flow from this notification. 
The authority which would be en
trusted with the development of the 
mines would have the authority to 
enter into possession for the purpose 
of taking preliminary steps and the 
like for either prospecting or for 
actual exploitation.

The provisions relating to the pay
ment of compensation are in accord
ance with the general principles that 
have been adopted in similar circum
stances- These provisions are neither 
niggardly nor too liberal and the 
basic principle has been payment of 
reasonable compensation, regard be
ing had to the amounts that might 
already have been spent by the 
parties whose rights are sought to be 
acquired.

Then, there is a provision for re
solving disputes that might arise 
In this respect. The Bill contemplates 
the appointment of a tribunal con
sisting of a person of the status of a 
High Court Judge.

Shri 8tn»akar (Sambalpur): I am
afraid there is no quorum in the 
House.
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Mr. Speaker: We do not take
no .ice of quorum during this interval. 
That was why I said that whenever 
a division was to take place, it had 
to be after 14.30 hours. In the House 
of Commons, they do not insist upon 
a quorum at all. We have fixed a 
quorum of 50 here. But we have- 
.started a convention whereby bet
ween 13.00 hours and 14.30 hours, 
quorum is not insisted upon. If there 
is a difference of opinion on a parti
cular matter requiring division, it is 
put off till 14.30 hours, when the 
House is in full strength.

Sardar Swaran Singh: I was say
ing that the Bill contemplated the 
creation of an appropriate machinery 
lor resolving disputes, and a tribunal' 
consisting of a person ol the status of 
High Court Judge would adjudicate- 
the question of compensation.

Then again, there is a provision forJ 
appeal to the High Court. Under 
clause 20( 1 ):

"Any person aggrieved by any 
award of the Tribunal under sec
tion 14 may, within thirty days 
from the date of such award, 
prefer an appeal to the High 
Court within whose jurisdiction 
the land or some portion of the 
land which has been acquired or 
the land or some portion of the 
land covered by a prospecting 
licence or by a mining lease in 
respect of which mining rights 
have been acquired is situate” .
The rest of the provisions are in

cidental to the basic principles which 
I  have attempted to enunciate above..

To my mind the Bill should be> 
regarded as more or less non-contro- 
versial because..........

Shrl Bharucha (East Khandesh): 
That is what you think,

Sardar Swaran Singh: I was say
ing what I thought.

The basic principles which consti
tute the structure of this Bill are in 
accordance with the structure that 
has been adopted and approved by 
this hon. House while dealing with
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similar subjects on earlier occasions. 
Anyhow, if  there are questions of 
principle that might be raised or 
about which there may be any doubt, 
Government w ill be prepared to con
sider them.

There is one aspect, however, which 
X want to place before this hon. 
House. The target of additional pro
duction of 12 million tons during the 
Second Five Year Plan i:: a fairly 
ambitious one. The total increase is 
22 million tons where the existing 
production is at the level of 38 
million tons is a very high percentage 
if  we consider it in terms of increased 
percentage. One year out of the Plan 
period has already passed. Govern
ment did enter into private negotia
tions to find out if they could ac
quire the lessee’s rights from the 
various leaseholders on reasonable 
terms. But, we have not met with 
any great success. The National Coal 
Development Corporation have al
ready acquired and brought in posi
tion machinery of various types of 
the value of about Rs. 1 crore And. 
we have to achieve this target during 
the remaining period of the Plan.

At one stage the Government was 
seriously considering the question of 
acquiring these areas by promulgating 
an Ordinance. But, then, it was con
sidered that this, perhaps, would be 
a matter which could not be placed 
on 'the statute-book by enacting an 
Ordinance. I am mentioning this only 
to point out the urgency of this legis
lation and I hope I w ill have the co
operation of all sections of this hon. 
House in enabling me to place this 
enactment on the statute-book.

Mr. Speaker: Motion moved:

“That the Coal Bearing Areas 
( Acquisition and Development) 
Bill, 1957, be taken into considera
tion.”

Shri T. B. Vittel Kao (Khammam): 
Mr. Speaker, Sir, I welcome thi* Bill. 
It should have been done some months 
ago. Since the Government have 
made up their minds not to nationa

lise the coal mines during the Second 
Five Year Plan period, at least this 
is a welcome step in the direction of 
the nationalisation of mines..

Although in our country we have 
got abundant coal deposits, which, at 
present rate of raising, is enough to 
last for 300 to 400 years. But when 
we compare the production of our 
country with countries like the United 
Kingdom and the United 
States of America, we w ill find how 
far we lag behind. For instance, our 
coal production at the end of the 
First Five Year Plan was 38 million 
tons. During this period, in the 
United Kingdom which is 13 times 
snviller than our country, coal pro
duction is  230 million tons. I f  you 
take the United States of America, it 
is somewhere like 460 million tons a 
y e a r .  In the Soviet Union, it is  about 
390 million tons. Even China has 
recently increased its production to 
somewhere between 100 to 120 million 
tons p e r  year. So, our embarking on 
a 60 million tons plan at the end of 
the Second Five Year Period is not 
at all ambitious when we take into 
c o n s id e r a tio n  th e  eoal deposits avail
able in our country.

The e coal m'n«’K are spread all 
over the eovmtrv and some 930 collie
ries are being worked. In the past, 
big coal mines were managed by the 
English companies like Andrew Yule 
and Company and Bird and Com
pany, and so on and so forth. These 
people raised coal in a manner which 
should be said was not planned at 
all. They wanted quick profits. They 
did not care what happened to the 
country. what happened to the 
national wealth which lay hidden 
within the bowels of the earth.. On 
account of this unplanned working of 
these mines, today we have got a 
very sorry state of affairs. Various 
mines have been flooded and they 
cannot be worked at all economically 
find some coal mines are on fire. This 
is how these have been worked. Same 
mines have not properly been worked. 
Huge portions where we have got 
large quantities of coal have not been
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worked. For instance, in Asansol 
sub-division there is the Mandalpur 
colliery of Birla Brothers. Here the 
lower seam has been worked about 
3' 8“ . There is a top seam also about 
6* thick of good coal but the manage
ment have thought it fit to close 
down this mine.

13.48 hrs.

[M r . D ep u ty -S p ea k er  in  the ChairJ

These are some of the instances. 1 
can give some other instances also 
like the Singareni collieries and 
others. This is how our collieries 
have been worked in an unplannned 
way. In order to achieve the targets 
—it has been said they are ambitious 
but I do not consider them ambitious 
at all taking the fuel position in our 
country— this has to be done. Only 
yesterday the hon. Minister for Natu
ral Resources and Scientific Research 
told us that we import something 
like 40 lakh tons of oil and how much 
is wasted by way of foreign exchange 
in importing this crude oil when we 
have got natural deposits of coal 
available in this country, which is a 
substitute for crude oil.

I  can quote the instance of Hyder
abad in the south. We have got 800 
sq. miles where we have coal mines 
but we are working one 30 sq. miles. 
We have an urgent necessity (o step 
up our production and in order to step 
that up we should take over such of 
those mines which are not being 
worked at all. So this Bill tries to 
do the same.

Secondly, in order that we miiy 
achieve our target of production, we 
had recently appointed in the begin
ning of last year a committee to go 
into the question of the amalgama
tion of smaller collieries so that they 
can raise coal economically.

I believe that report was submitted 
in September or October. We do not 
know how far the Government has 
accepted the recommendations made 
therein. It is clearly stated in that 
report that the Government w ill have

ment) BiU
to undertake legislation if some smal
ler collieries are to be amalgamated 
and in case these small colliery 
owners do not agree to amalgamate 
themselves. I think we w ill get an
other legislation regarding the amal
gamation of smaller collieries.

I feel that a reasonable amount of 
compensation should be paid to those 
collieries which have been working, 
properly. Those collieries which are 
not working properly but work in an 
unplanned way and have been res
ponsible for the loss of national 
wealth should not be paid any com
pensation. There is no use of paying 
compensation to a colliery whose 
mine is burning due to the improper 
working.

There is another point. There may 
be disputes and if disputes arise, they 
should be taken over to a tribunal.
I would like the decision of the tribu
nal to be final. There should not be 
any appeal about that decision. Other
wise, thi'? litigation w ill go on when 
we have to concentrate on increasing’ 
production. I desire that we should 
nationalise the coal mines in order to 
increase production. Since, however, 
Government has taken a decision not 
to nationalise thf-m during the Second 
Plan, I support this Bill,

Shri Bharucha: At the outset, let
me make ii plain that I fully wel- 
rome the prirrtple underlying this 
Bill. But, neither the schema of the 
Bill no- the cl'iuse relating to pay
ment of compensation is framed in a 
satisfactory manner. I think this re
quires to be looked into in greater 
detail.

So far as the scheme of the Bill 
is concerned, it is broadly provided 
that a notification is to be issued 
conveying the intention of the Gov
ernment to prospect for coal in a 
particular area. The Bill lays down 
that certain consequences flow from 
such notifications. Later on, if as a 
result of prospecting, the Government 
comes to the conclusion that there is 
a likelihood of coal being obtained in 
that area, another notification is issued
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and objections are invited. After 
considering the objections, a declara
tion of acquisition is made and as a 
result of that certain rights vest 
either with the Government or the 
Government company which the Gov
ernment proposes to establish and on 
such vesting, the Government is in a 
position to exploit all these mines.

First, let us consider the defects in 
the scheme. In the Statement of 
■Objects and Reasons. para 4, it is 
.stated:

"With the acquisition of zamin- 
dari rights by the State Govern
ments, the Tights in minerals are 
now vested in aii areas in tno 
State Governments, and it is not 
appropriate to use the Land Ac
quisition Act, 1894, for the acquisi
tion of mineral riRat.;, . i -.icular- 
ly because the Central Govern
ment does not intend to acquire 
the proprietary rights vested in 
the States. There is no other 
existing Central or State legisla
tion under which the Govern
ment has powers to acquire im
mediately the lessee’s rights over 
the coal bearing areas required 
by Government for the additional 
coal production.”
The question is this. It is not 

merely in zamindari areas that there 
may be coal bearing lands There
may be many areas outside as well.
For instance, in Bombay State I can 
conceive of some areas which may 
have to be included— the former
inam lands. The Bombay State
Legislature has abolished the tenure 
but while abolishing tenures, with 
regard to mineral rights, an excep
tion was made. Mineral rights were 
not acquired but were left to the 
holders of that tenure. Section 9 of 
the Bombay Personal Inams Aboli
tion Act, 1952, lays down:

“Nothing in this Act or any 
other law for the time being in 
force shall be deemed to affect 
the rights of any inamdar sub
sisting on the appointed date to 
mines or mineral products in an 
inam village or inam and granted
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or recognised under any contract, 
grant or law for the time being 
in force or a decree of a court.”
In the first place the assumption 

made in the Statement of Objects and 
Reasons that the rights vest in the 
State Governments is incorrect.

There is another defect in the Bili. 
A  very peculiar procedure is adopted 
for acquiring the rights either for 
prospecting or exploiting. It is pre
sumed in the first instance that the 
State has got this right. The State 
may not have this right. Now, the 
Central Government, the Bill lays 
down, should become the lessee of 
1 hi: State Governments. I ask: why 
go beating about the bush. I f the 
Central Government wants to exploit 
the mineral resources, let it do so 
- aightaway. Pay compensation to 

the States and take over the entire 
coal bearing areas in that particular 
region, Why should it resort to thip 
round-about way? The Central 
Government should become the sub
tenant of the State Government! The 
lease is for a particular period only. 
Again, what happens after the lease 
expires? Therefore, my submission 
is that the provision in the Bill in 
that respect is not satisfactory.

The Government wants to exploit 
mines. I have got no experience of 
mine exploitation. But, even common 
sense tells us that the way adopted 
here is not correct. A  notification is 
issued conveying the intention of the 
Government to prospect for coal in 
a particular area. What happens? 
The person who owns that particular 
area has got a right to sit tight over 
everything that he has done so far. 
He can withhold his maps, plans, 
charts, etc. from the Government; he 
can withhold the results of prelimi
nary borings and exploitations and 
every other conceivable thing that 
would help in carrying out prospect
ing. Cannot we lay down that upon 
the issue of a notification by the Gov
ernment of its desire to prospect for 
coal in an area, the owners of mines 
in that area shall hand over to the 
Government the maps, plans, chart*,

1957 (Acquisition and Develop- 814
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any prospecting results, analysis, etc.? 
Why should it not be done? It is 
not a new principle that I am enun
ciating. When we abolished Jagirdari, 
inamdari and other tenures in the 
Bombay State, what have we laid 
down? We have said that those
people shall surrender their title
deeds to the Government. Otherwise,
what is the result? It is like the 
way of a novice which the Govern
ment is adopting. A fter the issue of 
the notification, Government starts 
its trial and error methods and 
wastes more public money.
14 hrs.

If the original lessee has prospected 
in a particular place. he knows the 
results. The Government need not 
waste more time in prospecting all 
over again in that area Why can’t
the Bill compel the owner to deposit 
with the Government the results of 
the exploitation so far? It can be 
dcfrie. I f  you do not do this and adopt 
the scheme in the Bill, we w ill have 
to start the whole thing all over 
again. The previous experience of 
the owner will be lost to us. Why? 
Because of the defect in the Bill. 
That should not happen; that means 
more money. So the scheme of the 
Act should be so amended that on a 
notification being issued under clause
4 of this Bill the results of the survey 
of the land, boring into the sub-soil 
etc. done by the owner must all be 
deposited with the Government. That 
is the way that the Government 
should proceed, and try to save the 
money of the public.

The second point in connection 
with it is that the Government is 
too very eager to give compensation 
to all useless sorts of persons. The 
other day we were told that the Gov
ernment wants to adopt a socialist 
Ijattem of society. But, see what 
happens; how the compensation is 
paid in every direction? As soon as 
a notification is issued the man be
comes entitled to a certain amount 
of compensation. When the State 
wants to take over a particular area, 
after feeling satisfied that there is 
coal to be found in that area, and it

issues a notification for acquisition, 
what is it that is provided here? I f  
that particular individual happens to 
be a licensee, not a mine-owner but 
a licensee, th'.n the Government says 
that it shall pay him by way of com
pensation a sum which shall be made 
up of ail items of reasonable and 
bona fide expenditure actually incur
red in respcct of the land. These 
ar_- the item-, of compensation which 
that fortunate man w ill get: “ the
expenditure incurred in obtaining the 
licence” . Why should expenditure 
incurred in obtaining the licence be 
paid to that man? Has he not had 
the benefit of the licence so far? 
After all, what is a licence? It is a 
right to do things upon the land 
which an unlicensed person would 
not be able to do. It is not an in
terest in the land When, for in
stance, a State issues a right to pros
pect it reserves within the termn of 
the licence a stipulation that when
ever necessary it can revoke the 
licence. No man can claim that he 
has got an inherent and vested in
terest in the licence. The original 
capitalist concept of licence giving 
you a right which cannot be taken 
away must be brushed aside, other
wise we cannot proceed.

Further, in the formation of a 
socialist pattern of society the hon. 
Minister in charge of the Bill has 
proceeded under the assumption that 
a licence is very sacrosanct thing 
which cannot be touched except on 
payment of dakshinas, bh.aksh.is and 
mams. Why then, have we amended 
our Constitution providing that in
adequacy of compensation shall not be 
challenged in a court of law, if you 
are not going to make use of that 
amendment? And, which time is 
better than this to make use of this 
payment of dakshinas, bhakshis and 
the case of a person who holds a 
licence to exploit for coal in a parti
cular area and who sits tight on his 
licence, or take the case of a man who 
has gambled in taking out that licence 
and failed. He might have done 
borings, incurred bona fide expendi
ture and failed. Now, the Govern
ment comes on the scene and says:



8x7 Coal Bearing Areas 17 M AY 1957 (Acquisition and D evelop- 818
m e n t)  B i l l

[Shri Bharucha]
“Oh! You spent so much on procur
ing a licence, we pay you so much. 
You spent so much on preparing maps 
and plans, we pay you so much” . He 
has utilised them and has found 
them to be useless. When he is about 
to go into liquidation, the Government 
steps in and says, do not go into 
liquidation, we w ill give you com
pensation for all that you have gam
bled and lost. The Government is a 
very poor bargain striker in this res
pect. Why should a man who has 
had a licence for exploiting coal, 
when he has tried everything, gam
bled and failed, be pnid for the ex
penditure incurred by him in obtain
ing a licence and also to r  preparation 
of maps, plans and charts? Why 
should Government say that it will 
pay him compi -isation for the ex
penditure incurred by him in cons
tructing any approach roads to 
the mine? It is al u> said 
hero that he shall be paid compensa
tion for expenditure incurred by him 
in connection with any other opera
tion necessary for prospecting carried 
out in that area. When a man has 
gambled and lost, well he has gambled 
and lost; there is no need to pay him 
compensation. I f  I po in for a licence 
I know that I am gambling for big 
stakes and I might lose. Having lost, 
because just I happened to be a fortu
nate holder of a licence, which is 
worthless to me, why should I be 
p::id by the Government compensa
tion for the gamble that I lost* I 
mipht have done work inefficiently 
■md because of my bad management, 
bungling or want of proper geological 
knowledge I might have failed. Why 
should I be now paid for my default 
and told that I should now get out 
and allow the Government to come in 
and do the job?

What is the basic principle of this 
Bill? Why does the State want to 
come in? It is only because the State 
wants to see that licences do not 
remain just licences, they produce 
results. It is only because results are 
not produced the licence-holders are 
being persuaded by compensation to 
move out so that the nation can get

the benefit of the mineral wealth of 
the country. That is the basic prin
ciple.

That is so far as licences are con
cerned. Then I come to the question" 
of lease. Where a lease is granted 
and some exploitation has been car
ried out negligently, carelessly and 
without proper technique, and where 
there was bad mahagement and all 
that, what w ill the Government do? 
Just because the owner happened to 
possess the land the Government says 
that it w ill take over the lease of the 
land and pay him compensation. Here 
it is not only all those items of com
pensation I have stated before that he 
is paid but the Government wants to 
pay something more. On page 7 of 
the Bill it is said:

“the expenditure, if any in
curred by way of payment of 
dead-rent or minimum royalty 
during any year or years whei* 
there was no production of coal;”

What is the significance, the impli
cation and connotation of this clause? 
Has the hon. Minister tried to under
stand it? It means, if I have a lease 
and I have not worked for ten years 
because of my negligence but under 
the terms of the lease I had to pay 
rleari-rent to the owner of the land, 
Government must pay me the dead- 
rent for ten years. Why should a 
man who has slept over a thing, de
faulted and as a result of default 
failed to carry out exploitation, for 
his failure to produce coal be com
pensated, a premium paid for his 
negligence and default? This is what 
this clause does.

Then again, not satisfied with this, 
interest on that is also provided. 
There is compensation for negligence 
and interest on compensation for 
negligence. There is provision for 
payment of interest at the rate of 5 
per cent, on the quantum of compen
sation. Does the hon. Minister want 
that public money, in trying to get 
these coal bearing areas, should be 
squandered like thisT



This is not the whole story. Sup
posing the Government wants to pur
chase the land, see what wonderful 
terms have been offered. Line 35 on 
page 7 says:

“Where any land is acquired 
under section 9, there shall be 
paid compensation to the person 
interested the amount o f which 
shall be determined after taking 
into consideration—

(a) the market value of the 
land at the date o f the publica
tion of the notification under sub
section (1) of section (4 ).”
When a person has not worked a 

mine, the land is useless. Because-it 
was originally intended for exploit
ing minerals, i f  that work was not 
done, there is no value for the land 
because agricultural work cannot be 
carried on there. Having owned a 
particular land, neglected it— or what
ever has happened— and not produced 
caal, i f  the man himself wants to go 
into the market and sell the land what 
can he get? A t best, the market value 
of the land, nothing more than that.

This very generous Government 
under the socialistic pattern of society 
after imposing Rs. 93 crores of taxa
tion on the poor wants to pay that 
rich mine owner not only the market 
value of the land but something else 
in addition.

The clause reads:
"the damage sustained by the 

person interested by reason of the 
taking of any standing crops 
which may be on the land at the 
time of the taking possession 
thereof*’ ;
One can understand that. Then 

follows this:

“the damage if any, sustained 
by the person interested, at the 
time of taking possession of the 
land, by reason of severing such 
land from other land;”
A fter all, is that item not included 

in the market value? I f  I have a 
piece of land and I  go to sell it in the 
market and if a particular price is 
offered and I  accept it, don't I  accept
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it knowing the fact that I  am losing 
some advantage because of the sever
ance of that land? I  ask why should 
an additional benefit be offered when 
the person does not deserve it? Not 
only that, but the person has to be 
compensated if  he has sustained any 
damage at the time of taking posses
sion of the land by reason of the 
acquisition injuriously affecting his 
other immovable property in any 
other manner. How are we concern
ed if  other properties are affected? 
When a man comes out to sell his 
land in the market, the purchaser 
does not care whether his other im
movable property is injuriously affect
ed or not.

%The Government is the purchaser 
here and why should it pay something 
more and more and still more? The 
market value of the land itself Is 
more than enough. The next sub
clause read? as follows:

" I f  in consequence o f the ac
quisition of the land, the person 
interested is compelled to change 
his residence or place of business, 
the reasonable expenses, i f  any 
incidental to such change” .
As a result of Government taking it 

over and paying handsomely, i f  I  have 
got to stay 10 miles away and incur 
the expenses of daily travel to my 
place of work that would also 
be included. I ask that the Govern
ment should place themselves on a 
level with an ordinary purchaser. I f  
the market prices are paid, I  ask why 
should anything be paid in addition. 
This is also not enough.

The next sub-clause reads:
“the damage, i f  any, bona fide, 

resulting from the diminution of 
the profits of the land between the 
time o f the publication o f the 
notification under sub-section ( 1 ) 
o f section 4 and the time of the 
publication of the declaration 
under sub-section (2X of section 
9.”

I f  you‘are going to pay for the land, 
what does it matter whether the pro
fits diminish or do not diminish? An  
ordinary purchaser does not care what
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has happened to the land. He w ill 
see what the value of the land is and 
say: I  am prepared to pay this price. 
But the State is in a more advantage
ous position than an ordinary pur
chaser; it can acquire land and pay 
compensation. The Constitution allows 
this. It is not a new principle which 
1 am enunciating in this House. Dur
ing the years 1952-54 in the Bombay 
State Legislature where I happened to 
be a Member, they have passed legis
lation depriving the people of the land 
and paying them not only a paltry 
compensation but a ridiculous com
pensation. The State benefited by the 
abolition of these tenures to the ex
tent of Rs. 46 lakhs every year anjJ 
what was the compensation paid to 
the inamdars and others whose lands 
were taken away when they abolish
ed those tenures? We paid them a 
ridiculous compensation, in some case
S times the assessment and in some 
cases 7 times the assessment and in 
some cases more. Even under the 
Bombay Tenancy and Agricultural 
Lands Act, where under the new 
legislation from the 1st April, the til
lers of the soil have become owners, 
the land owners are going to get any
thing between 50 and 200 times the 
assessment. But here under this Bill 
a fortunate, but negligent mine 
owner who has gambled and lost can 
get everything more than the bona- 
fide seller in an open market. Then 
we are told that this is a step to
wards nationalization. I am against 
this thing.

Then he is to be paid in ready cash.
In Bombay, may I tell the hon. Minis
ter in charge that we paid compensa
tion in terms o f transferable bonds 
bearing 3} per cent interest with 
maturity of 20 years? That is the 
way to nationalize.

Mr. Deputy-Speaker: Did not the 
hon. Member suggest here that the 
compensation should be ridiculous?

Shri Bhmrncha: No, Sir. I t  should 
be in consonance with the socialistic 
pattern o f society, which this Govern
ment claims to establish.
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Shri T. K . Chandhur! ( Berhampore): 
That is the objective which we have 
not reached, ie., the socialistic pattern 
of society.

Shri Bharucha: That is why I  say,
hurry up and reach it. They are going 
to usher in the socialistic pattern of 
society. But this is capitalism, some
thing worse than capitalism. These 
are some of the points which are to 
be taken into consideration and there
fore, I have given notice of an amend
ment and I hope the hon. Minister in 
charge w ill consider the suggestions 
which I have made. I am sure that 
by accepting my suggestions he w ill 
save many lakhs of rupees.

My experience in a legislature has 
taught me that whatever comes from 
the Opposition is never accepted by 
the Government, but nevertheless I do 
feel it my duty to put forward my 
views and I have done.

Mr. Deputy-Speaker: Did the hon. 
Member say that he was in the opposi
tion in the Bombay State legislature?

Shri Bharucha: Yes, Sir. I  was for 
19 years in the Opposition there.

These are the arguments which I 
have desired to advance and I earnest
ly desire the hon. Minister in charge 
to take them into consideration. I f  he 
does not choose to take them into con
sideration, we shall bow to the House, 
but outside this House, we shall tell 
the public about it.

Shri Mohiuddin (Secunderabad): 
The Bill which the hon. Minister has 
placed before the House is 'the first 
attempt to achieve the aim of the tar
get of 60 million tons of coal that 
should be produced by 1961. The 
principles which have been explained 
by the hon. Minister are broadly ac
ceptable to us all. But the points 
raised by the speaker opposite also 
deserve fu ll consideration. This Bill. 
I  think, is the first after we amended 
the Constitution regarding the pay
ment o f comoensation. That amend
ment provided that compensation or 
the principles regarding compensation

1957 (Acquisition <atd Develop- 822
meat) B ill



will be laid down by Parliament and 
those principles w ill not be questioned 
in any court of law. This B ill I 
think, is the first of its kind in which 
we propose to lay down such prin
ciples.

Sardar Swaran Singh: We have al
ready done that in the acquisition of 
slums.

Shri Mohiuddln: Thanks, but I  do 
not remember the clauses mentioning 
the principles which were incorpora
ted in the Bill for the acquisition of 
slums. But this B ill has a more far 
reaching consequence. The objections 
that have been raised by the hon. 
Member who has just sat down have 
some strength and force. The princi
ple that the market price w ill be paid 
has already been incorporated, and 
then some additional amounts are to 
be paid, over and above. I do really 
think that this principle of payment 
of compensation on the basis o f the 
Ttiarfcet price and then adding some
thing on to it may lead to complica
tions in future.

The person who had obtained a 
licence for prospecting is also to be 
paid the expenses in obtaining the 
licence. Those who have been to the 
coal-bearing areas of Bengal and Bihar 
know that there are large areas, 
especially in the possession o f British 
companies, which were acquired by 
them 70 or 80 years ago. As soon as 
the Geological Department of those 
days knew of the existence of coal of 
a particular kind or a particular type, 
the British companies applied and 
acquired large areas out of which 
some areas Have been worked and 
exhausted, some areas are being work
ed now and there are large areas that 
are lying idle in their possession. I 
do not know whether the expenses 
that they had incurred 70 or 80 years 
age should now form part o f the com
pensation which is now proposed to 
be given by the Government.

I do not wish to go into the details.
I  would suggest that, as this is a very 
important Bill in which principles of 
compensation are being laid down and 
which may form precedents for the
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future, the hon. Minister may agree 
to refer the Bill to a Select Committee 
which may report within, say, seven 
or eight days, to this House.

Shri Bharucha: That is a good idea.

Shri Mohiuddin: The Select Com
mittee may go into the details of the 
principles of payment of compensa
tion and may arrive at those princi
ples which w ill form precedents in 
future Bills for acquisition of proper
ties. I therefore suggest that the Bill 
should be referred to a Select Com
mittee.

Mr. Deputy-Speaker: The hon. Mem
ber has not sent in any motion to that 
effect.

Shri Mohiuddin: I have not, Sir,
but I am suggesting it to the hon. 
Minister himself. Now, there is 
another curious clause on page 6, line 
40, relating to “ reasonable and bona 
fide expenditure” .

Sardar Swaran Singh: That is enu
merated below the clause; nothing 
hangs on that really.

Shri Mohiuddin: There is one thing 
to which I would draw the attention 
o f the House. Clause 13(2) ( i i )  says:

“any reasonable and bona fide 
expenditure of the nature referred 
to in clauses”  etc., “actually in
curred in relation to the lease, 
together with the salami i f  any, 
paid for obtaining the lease".

I  hope the hon. Minister w ill en
lighten us in his reply as to what this 
means.

Sardar Swaran Singh: This is not 
the salami of the type of pagri as we 
have in the tenancies. There is 
nothing hidden in it.

Mr. Deputy-Speaker: In some parts 
of the country, pagri is not salami.

Sardar Swaran Singh: That appears 
to be worrying the hon. Member.

Shri Mohiuddin: No, Sir. I  have 
been a member o f the Amalgamation 
Committee for small collieries, and I  
know what is the meaning otf salami
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as far as lease of coal-mines are con
cerned. This salami was simply an 
amount as that of a nazar paid by the 
lessee. It is only a Bort of premium 
paid to the zamindar for anything 
that he wanted to do on his land in
cluding the acquisition of the right to 
prospect, the right to mine and even 
to open a path or a passage for the 
carrying o f coal from one side to the 
other. As far as I  know, and the hon. 
Minister should know better than I 
do, payment o f salami has been pro
hibited by the Governments of Bengal 
and Bihar. We were informed that 
salami is an illegal payment.

Now, if  the word salami is the same 
which I have explained, which the 
leaseholder used to pay to the zamin- 
dars for the right of any particular 
action which they want to take in 
carrying out the process of mining, 
and if that salami has been declared 
illegal by the Government, how does 
it come here in this Bill? The Amal
gamation Committee had also to deal 
with the principles to be laid down 
for the payment of compensation to 
those whose small collieries were to be 
amalgamated, and I think—of course 
the hon. Minister w ill correct me i f  I 
am wrong—we did not include the 
payment of salami in the items of 
compensation which was to be paid to 
those whose collieries were to be 
amalgamated. There are so manv 
complications. I hope the hon. Minis
ter w ill agree to the suggestion that 
the Bill should be referred to a 
Select Committee.

I  have got only one or two more 
points. I expect that the hon. Minister 
w ill inform us as to the scheme of 
producing, in the public sector, an 
additional ten million or 12 million 
tons o f coal. The Corporation has 
been formed, and the hon. Minister 
has informed us that the machinery, 
worth about Rs. 1 crore, is on the site. 
What is the progress of the schemes 
regarding the achievement of the tar
get of eight or ten million tons of 
coal by 1961? We know that produc
tion o f 22 million tons by the end of 
1961 is too ambitious.
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S a r d a r  S w a r a n  S i n g h :  I t  i s  n o t  t o o
ambitious.

Shri Mohiuddin: I  w ill correct my
self; it is ambitious. W e were inform
ed last year that the private sectpr 
wanted to go ahead with their 
schemes. They had prepared their 
schemes for the production o f the 
quota allotted to them out of the 22 
million tons. There were complaints 
that there had been considerable 
delays in the Ministry in approving of 
the plans they had submitted. In the 
public sector, the corporation has been 
established. What is the revised tar
get for coal production in the public 
sector? How much of the revised 
target is estimated to come from the 
existing Govemroerrt collieries which 
are working at present and how much 
from the new collieries which w ill be 
working by 1961? For example, in 
Singareni collieries, they are rapidly 
increasing their output. From 1.2 
million tons, they had gone up to 1.9 
million tons in 1S56, and their target 
is 3 million tons.

Sardar Swaran Singh: I  think I
explained this in my opening remarks, 
namely, 10 million out of the 12 m il
lion tons are proposed to be raised 
from the new collieries.

Mr. Deputy-Speaker: That is also 
given in the Statement of Objects and 
Reasons.

Shri Mohiuddin: That is what I  am 
really surprised at. The Singareni 
collieries are regarded as being in the 
public sector.

Sardar Swaran Singh: Singareni col
lieries are to produce 1.5 million tons.

Shri Mohiuddin: By 1961 they are 
expected to produce 3 million tons.
1.5 million tons represent the output 
in 1956. They have to increase it by
1.5 million tons. There w ill be tin 
increase of 2 to 3 million tons in the 
output from the existing collieries in 
Bengal and Bihar.

S a r d a r  S w a r a n  S i n g h :  ifcat is only 
half a million. Half a million plus 
1 | millions is 2 million*.

1997 (Acquisition end Develop- gag
ment) Bill
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Shri Mohiuddln: That Is really sur
prising, because the Government colli
ery in North Bihar, where the thermal 
station was established, namely, 
®okaro, is a huge colliery and I  ex
pected that their ' output would be 
more than doubled and would be 
even three times the existing output.

Anyhow, I had my doubts about 
the 10 million tons to be produced 
from new areas and 1 have expressed 
them. I have suggested that, as the 
B ill envisages very important princi
ples of compensation, which w ill be 
a precedent for the future, these prin
ciples require full consideration; and,
I  hope that the hon. Minister w ill 
agree to the Bill being referred to a 
Select Committee.

Shri Supakar CSambalpur): There
is no quorum in the House.

Mr. Deputy-Speaker: It is past 2-30; 
there should be quorum. The bell is 

„be^pg rung. Now there is quorum. 
Pandit Thakur Das Bhargava.

•Tftn SWTK MT’TW ( f^ T T ) :
ORT<T fir^ t FfhTTT 3 f 3ft *rfcr

iTfxirnr (i^afcrfaPT q;?
isrenrre) xmrr f ,  xrm

^  ^  apf arr̂  < st

«tt ftreft »t* t  farsro q f 
t  far ^  fc fc m  zh tr#t^r?r 
vt?r *rr sfhmpr %*rs w
C5TM % ft^T f  % H
f*rfar5»r 27T t %

? o ftr ftm  2sr srrM ?  ^
tstt *nrr 1 1 wrt *  wnu 

<rc #  aft
t  # w  ?TCf t  :

' I t  has been decided that out of 
the additional production of 22 
million tons per annum envisaged, 
the public sector should produce 
an additional 12 million tons per 
annum, the balance being alloca
ted to the private industry for 
production from existing collieries 
and immediately contiguous 
areas.”

mewt) Bill

fare% far wrsfr q f f  far « n w r 
*rt^ 5T? v tfo rfh r srrsre ^ ar£f 

s rm f «rfor trfa rfew  
tr  wfNfsrrirrfr t?fnrra 3
f t  s Y ^ r  *rr*r 1 1 f  arwirr g 

far sftooT irarifif^  qjVr f  «nrt #5̂  »t«pt 
%  St*ft % f t  ?T̂ rT rrsp sf^fr I  ft; *PJT 
:5TTT ift ^ w t  fa*ft *Pt W77T f t
?ft 5JT?̂ 2- trg STPTTSt ¥t ®Tf <wff
?rft 5j?.T5T*rfar
qrt T^ fasrr w r? r f ,

?ff ^*r sfRT q r 7 f[  x r $ ir z
wrc*ft srm ^t ^t <nr?f «r % ^ t
srRrpft *t fain 3n ?r̂ crr f  far
VtiViH TT 5T 5TT VT

1 'if#  ?ftfefa5%5R ftm  <rr «ftr 
*ft ,T f#  ?rr «tt 4 y w m  f  far 
^fr ?nr ^  f  far ^ r  fa^rt ’ fNr

r̂eer *ftT «nrf? 3r«TcT ft , sw  ?r<r 
?T f t  fan% *t? 

f t  'Srnr far far̂ ft ^  sn ro t 
^  smr, ?r̂  5w fa^ft ?re?r ^t 
$rm £t crw iTT ?rft ^mft «ft #fa^r
m 3rrfT5Tr g far *n | ^ f ?rt^ r ^  «pt

f t  ?TT *Pt
irrfvfaR|«?rsr f t  ^ r^ t ^ ft 
^TTf f t  m v f t  »T»ft m rcrt f t  ^rfi 
W3T f»m# f̂t wren f t  Vt ^ft 3JJT5T 
srrP fii^  f> cft^ r5nrf 
#  far^ftfar^r ’fT I fargqre ^  ftnrfar
^f ̂  STTST? WK»ft 3TPTtit #  T f 11

4 wr* % Tf?ft ^5r «rt J if  »r<fr 
’srTfm- $ far r t  * ifT  w  

«?fR 'TT^TT^r &r ^ far *rf
■sfl r̂ t %  srnf#E- *n<*ft^rt ' E m  *  f t  

V T ^ fa f t  V t  VilUWT f t  3TR, t^T

% w  sfttRT % fa^ft s n w  snvrrft 
v t TT êrnrr trtf *7??rr 1

*f̂ t f*r# « m  yiW tf ,q̂ PT
£f ^ft -w t t  *r»ft ^  HrniP afr??r ^  eif

xwt fa; 5 ^  tftK
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[qffcr sra 

| $w wrr ^
f  ?t f  qw4>3f>?r^ ;rr *r*rm t  • A  

^  w-# srwr ^Tfcrr f  i>: 5f?rr 
5  HTf^ i  y m s t  ^  * t  ^t 

?ft ’qrre Tgn st m  *fterr*regq-

^?*T ft .  ^ 7̂  #T ^^?fr

A  w *  •r^t 5 1 ^  h  % sft

^  T f r f t ^ T n  H Si.-'Y i  

’ ft ?*T# ^rt? ?T»fnr fa.̂ ft cTT? *tft =T?t
TT5ft t  ^  =rt * * * 5  A  ?r^ft?ft ^ft t  

^  tfp  *ft t  s^t? »ft«rftvfj5F <7^T *rr 
tflT f̂ f-̂ fr ’TOf % (property)
tfr*€f ?fr ^  f.*k  sfr ??r^t

stt̂ ct -<^rr t  *rfnfsnp srt7' 

sto t  f a f a f j r  ?rt<T faf-r^r? aft 
» f  tft *t?r ^,sr ftrrf?T  ?n^ m.t  ?t ir$ 

«ft fa  ?̂r ipftn? ^  jtstf ntff k
sftr =rt it^n n<fr k fa  fa"?ff 
Tr?T? *r.s*ft v r  s m ^ i  % <̂r<r

r f o jp w  =fTq%5Tn f e n  r̂rq- i h  #r 

W  *Ft f t  t f ^ p w  h w ^ t g fa.' fa*ft 

srT^z1 srm^r % t f t f  *m  =r*75pr
forr ^rwi TTtTifsnrr f?^ti h tk t  stof 

1 sRTeft sfr fa? ?*rrc 
*rift*r *rt£ #  jpnm fa:<TT «rr 3ir*r?r «rr 

far qpr vfrr iTfa%J ffffir ^rf?n;
« ft r  ̂ rfr w p s rt q ^fr ^ r r r  srr^r farfarf^ 
«ftr ft<T frrft-farr ^ ^rFjfjjrsH  h , 

ftd  ’trq̂ fr r̂arrtOr #  'S'm ir 
«r ^ffr ^TiT^T? % farir faw? wr r̂ 

h  f t  %ftr qT^ft sr^faifr 
^fr srwrT? £t 1 A  *(%

<pt | t r  f? F<p 
*3V  ?TT5 % WJTRTm 5 far fW r T t *nTT 
v*^ % sh  f^ jr 3(tt eft D tfofsw  frar 
tp t  wtr fr j? r  n  *r%r r̂nr fa  R f s j^ r  

faqr wt ^npaT ^ i W  **n*' 
fVF$w *t5m ^  «V t  A  ^Tfnr fa> 
f*rf=T^T «rm t t  w i
f*F aft «|t*%»*TOPT % <RT«ft <^ST t  ^  *Ft

*t -jjprwr i t  g^prr
g fa: uu * t ^<rns t  fa- srTf #?
*n«*ft «St srprff ^T^PTCr % ?mr <rr f̂r

4fvriT^r «ftr ^  A f v s w *  
T̂ 1 Jtf % r̂ srrr wi?rw 3ft

'TTfartrRz % %vh<h  e ^  % far*f *# t 
smrpft ^  frtr ar?ft «p? | f*

Tt ^r^.cT JTift $, %f«T̂  
^  fa^fct | 1 ^wra^t 
w «f ^ttrT v r f  'sffar %eft ^ ?ft T t f 
^  t  fa  sn?4t v t  ^ w w
cr^^Rrr srw i ^tpt^ aft«r A  f® .
fiTfTnr f t, ^  q«F cP,? % 
(excep tion a l)^ ^  ^  ^  t

Mr. Deputy-Speaker: I was asked
to get the bell rung and invite hon. 
Members to listen to the valuable 
contributions that are being made and 
not come here and talk amonff one 
another.

<tfat !W <  *  «  VTPT* : A  SPTH* 
«Pt f% ^m  A  x t i  * r t it r̂r r^r «rr fa  
w  :ptf %, ^  far j^ ^ h - 
t̂ ?ft ^rRTTK % <ftfaw if' fa?trm?mr^T 
3TT ?T̂ .‘, ftp 2̂  SIKtft (T̂ r rJ^ T T  ffr 

^  fr  »nrT «ftx u r o  g^t ^sft^
% -«pt %<ft 1 ? r  Trf; far** tft

 ̂1̂  v*.+ ^t ^
|?TT *PT?ft t . fft W  fa w
^t 'STPT̂ TC % >^pft̂ !5PT *TT fT«ft ?>TT 1
%w?r v  A  fcrar ^
‘ ‘when it appears to the Central 

Government” and not when the 
Central Government is satisfied—

V *  ^tftfa>%5PT % *rc w^?rr v^aft
wVt jqrt «TT ̂ T T  ̂ ^ I t rrfr,

?rc? A  w t  5t»rr w fr 5 ^  sew ^  
3̂% «r? %rcnr tw  wa^ft, wVr ^  an?

^t»ft wkt €. A  far f?wr w  
*tt 5fff i sr̂ nar ^«rt v  A  »5T*ni3t«T 
f^ r  faw Sr *MdMw>r ^nft ftnr ^ ft  
fiw  r̂ ?m r «pnft * m r?  %
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f t  arnnn i ^rr% t o t  \ % «t»s t h? 
*rre cftr mt $• fw %  3^tt ^  w p tt 

n  y r  3ftr <rrtr % f w w g  ^  ftp 
w c  ftt ft  *?t 3rrq ?rt w*r
^ w n n  Prqr 1 A |tpt g Of f3rer 
suw *?t smrrrer sft snrft |, ^  3 * r
i r W j  tp R ffiife  spr % ^srr f̂t -
$■ f=F ar? ^ = r m ^ r  %  r r ^ m r  

ur 5T§f, firif *?t * r^ H
* r  fe<rr smr 1 *rt< f^ i
TT# %• 3W «fi<3 fft 3TW eft

*p^t ^rnr f v  , ^rmt $»r #  qngifVte *pt 
firqi sftr v% ^  rp?rct ^rrtf?K ?r f̂ 
=rr^r 1 fo r  ̂  w^rfz: 13ft cr? snf^nH 
t  *nr?ft ^ r  h  f̂ TTter f t w  *m  % 
f̂ rar % <vk t f  Jft <rra :̂ ef^r ^  ^ fr
trsrtS^T TT ^ir^lT fjpqT, H f^TT 

t  ••
» “ ( f )  the damage, if any, bona 
fide resulting from diminution of 
the profits of the land between the 
time of the publication o f the 
notification under sub-section (1) 
of section 4 and the time of the 
publication o f the declaration 
under sub-section (2) • of section 
9."

^I'tK *£<jrn5'5TT >+i f  him *r far 3ft 

t o  t  f^rf t<st hjtt £ t v *  
xfrr^fiTH  fa m  w  r o h  , fa r: 

“ 7(1) I f  the Central Govern
ment is satisfied that coal is 
obtainable in the whole or any 
part of the land notified under 
sub-section (1) of section 4, it 
may, within a period o f two years 
from the date of the said notifica
tion or within such further period 
not exceeding one year in the 
aggregate as the Central Govern
ment may specify in this behalf, 
by notification in the Official 
Gazette, give notice of its inten
tion to acquire, etc. etc.”

farcr %■ hpt q? f  f *  *rsrf cptt, 
P ro  smr % qfartfps w  v  ht?t$5t 
gftfe fa ta w  arrft ftrr, h

TRTTT f o  TcTT * i $ r  f c t ft
*ftT W 3THPT H ^  flPtf <£I7TCT 

^T*fh %  ^  ^ 5T I

% srre mrrar i^ rr^m

«pt ftp? fipn *tot i 
nqr ft; sot k t%  ^  srRff t  

?fr 'B^r «|5V «wr
^ 5T sft |  ? % W *T

? 3 v  •*. v  Jjanfsnp htp?
^  ftnr «Pt ̂   ̂fan anH«nr

im T  ̂tot |[ 1 TT  ̂ :
“Where any land is acquired under 

section 9, there shall be paid com
pensation to the person interested the 
amount of which shall be determined 
after taking into consideration: —

(a ) the market value of the land 
at the date of the publication 
of the notification under sub
section (1) of section 4:’’

y % ift jftfetf arret
^rr>t v t  5TTfr«r t  ^  ^  ^

I X. %  *1̂ T  jf t  ^  %

hh- % ftr h h - m fw  «mr vt
im <. V t W  fsi»i 4̂  *TPT

% 7ra TtV, ŝrm- n n̂ftn wnr
% TTH «lfr t  ̂  ^  =sn$.rft

Iv t  ftrm 3i"mT f^Rr
fk 5! * ii(c P n ^ i« i W f t  J t fT  *TT I ^

^TptT ^ P f «r^r v ftm z  ^ *it < m  
jpr srPnrH stth fr f̂ wr 

f̂ r # TOT ap5=5iT T«WT ̂ !T?T
«prt£ « iV N '^ r ?r f e jr  5tw  1 4  arrsprr ^ n ^ r r  

^  f a  ^ fiT  n  3ft X

%  f% rr  srraft %  ^ ft f  i f t  O T f

^ t  ̂  >T? f^ T  %  ^
I  for % f% «frftf̂ T5fi 3TPRTV 

tT̂ izn: gf  ̂1 «ftr w  % jt? sr* 
^ t  ?Rr s w ra  « rj?r y rrfen r t f f r  ^ ct t  1 

« m  snnT &r*r fsw  ^
« n r r  it f W f W r  w n r ?i*fr %  gw T w rrm  

£, Hpft ? of *? *rra??r, -m  h



[qfrtT 5 T «  TTT*tar]

| fa  xftt  %
f o r i  sm rn r  i 

A  arnrw i  fa  ^  v *  % fasrre
« f  i * n f l  s r R f o a r f t rE re r c  m ^ r  

h v w n r  fa  ^ 5  s r r w  trrdirgf % 
s n ^ f t  s n fm  c t^ m T  jpT^T *tt 

*r?r fa * r r  i % fa ^  ^  *rn fV  * f t r

snr&r f t  3it%t JTffr
i ^sc ?, *1^ ? n w  TtfrT % <*><$'1

% trarfwwr, f?r =ptt 'frrrsr % ^ztt^t 
tr ^tttt y tCi%^R =?Tfeft f: eft ^
fanr Pro * r  nCfaft are n t £ w t 

?r ^ m r  ^rtcrr |  ? f r  crsr sn ^ *fr  ^ ft

mM̂TI 9fT*TSTV P̂T 5I*̂ > WiX̂ T ^
^  enrerr #  ^ rr?T  ^ w a rr  ^zrr#  s?t

f̂hRrr % i *rt *rs ij^rr^rr
<pft?r • f f t  Tx .fli ^ ft <(q  »i ̂  c  ^ r r  ^  ip o t  f ',

>3% VTxTT I 5H ' * I ^  1̂1

'♦Utmmi r̂arr, ^stt fa  ?rm^m Sr^r 
t  fa  3r»ft?T tr% $  ?rr |

* t  n ^ t  j?  ^  5> ^ # r  f  eft ^ f f  

■srwfr *  ^ tt ? H‘« i "< m^g- ^gprife f̂t

'HjiM'l *Ttff fft T̂*T *}>
?ft*T?r w r  % sttto hstt ssft̂ nr «n̂ rr 

5  i f^nr *r? +^*fi fa
jI* (4h 6 i W IW  f t  I f f  <iq n * t?

^  ?TT Tft t, 
^ F e r  ?Tft t  • I ^  3TTWT ^

BTf r̂ WTTTJ 5Ti^qc h i”-1 e£T % wm *$H
^ t  <fk ^wrqsn tft s> p ?rff 
fiwT arraT 15j^ # ^rtftorf tt fspn
ft^TT I ^  % oTT*t ^T
•WT »T̂ t ^ IV i Ptî fl f̂t îtict *T *T 

^wRnr ^  s r fW r  ^  ^  ^
T O tU T  ftr?r %  iTRTfCT #

f w ,  ^ r  % f«m
<n^ » r  i t n r t  f  fwr * r f

f r fr ^ ^ w  «tt  i t  ’T T fm  g  f r  ^ A f e  

f ^ f r  w w r  v l  ^ft r < r i t f <TO ^ v t v u t  * 

ĵ Pp  ^ i ^ r r  *  i *?ft ofr
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*T tJ^pT I  

’(ft A ^RTT^T f  f«P 3̂W 5IW  %■
P m T f «FT ftTfTJT %  ^ TT T T f l ^ , ftRT 

^ rn RTT 5ft 3 t r  1 i f f  *tU*w 
# TT?r ^  I  I « [?  M N H X  WTf>r # 
T f T  f^i f , wftr f^WT^T
1 1 w  h t  ^ft $$ #  *Pf*rr 

^  Pp ^  snfra'!? v t  ^mRm n 
r<To-<gfH3T f e n  ^rPT tfti ^ r  ^nrr^ %  
*j<!iPt<t> JjwnrsrT ferr 'srrtr ĥ tr  

^snftsr ?ft ^rrat 1 1 ^  w $ t ^ t  f  ft? snr 
n v f q t  f e f t  v t  ^ n^ft j r r r j f  % 
T s q ^ r f t  *p * r f ^ * r  «RT5ft 5ft ^ r r r  
^TT H wiq^ni r»IHHT iT T ff^  I 4  W P ^ r^ T  

^ t  f^ra^rer n ? r t  ^ t t  
f%  v t  ? t t t  ^rarar k  T# rf f%
K W i 5TFTJt ^ ft  # r  3TW 3ft
f^  ?rf T O  ftn ^T ?r ^T  ^T ^>17 I

+ w j;R tft %• s>_i < « :  qf?sr cfr f W r
f ^ r r  *rsff % * r ^ r r  ?r f e r r  ^mr s fft  srn r 
tr^T f e r r  srnT, 'fjftfc  'trn? T t  w m x  #, 

y ^ e m x  %  f t ^  |tr  ^ft f W M i  rftr  
<rc ̂ 3% ferr T rt 1 #  t o
^ t f ^ q r ^ F T  gnfe<fi^ H  ^  x̂ KK 
*T f JTTf^nR T ^ T  ^  ftp tr^T 5T^T 3TT^^S
srrrsf %  ^ r  jpt s ftr fy q q tqrgr 
f=F <.<acii ^IT fVi^iMi '5TPT wV<. 
5TTT ^ft^rf^r^ ^rt ^TFT «f«piHJ ^ T f  
?fr >ft w t  ^sp ?rflf |  fq> fs m  
spRT i t f t  f ^ r  *Ft <r w«fre ^ n |  ^  ?r » 
? m  i t h t  f w  ^ft eft -^ ft %  m f i r v
^ t  ^TT JJWFT3TT *T ^  I ??T Wf<fiP5r
^ H m 4  ^ftr5T«Bt?rftc v rm fl t

Sbrt Mohammed Sabir (Kishan- 
ganj): Sir, the Bill which is under
consideration, though it is a very 
small B ill in volume, has got certain 
very important aspects. Government 
wants more production of coal. A  
very important aspect so far as this 
Bill is concerned is the payment at 
compensation, about which my friends 
had spoken.
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Now, I  want to submit that before 
we enact that we should pay com
pensation for acquisition of the land 
for mining, we have to satisfy our
selves as to whether or not we are 
actually liable to pay the compensa
tion. From the statement of objects 
and reasons you w ill find it is Mated:

“Very nearly all the coal bearing 
areas, however, are covered by 
mining leases held by private per
sons or prospecting licences which 
carry a right to a mining lease.”

Now, Sir, while we are consider
ing this Bill we have not got the 
deeds of lease that might have been 
executed between the lessor and the 
lessee. We do not know as to what 
are the terms and conditions of the 
deeds of lease. Suppose there is a 
condition in the lease that the lessee 
has taken the settlement for produc
tion of coal for a certain period. And 
suppose it happens that for that 
period they have failed to produce 
the coal. I f  that be the case I do not 
think in any case the lessee is entitl
ed for any compensation; because 
after taking the lease of the land for 
mining purposes they have failed to 
produce the coal. Therefore, my sub
mission would be that in such 
circumstances they are not at all 
entitled to have compensation.

And it is not a new thing. There 
are other countries also where the 
lands are being acquired. I f  you 
just look to the report submitted by 
our delegation which had gone to 
China recently, you will find that the 
agricultural lands have been acquired 
by the Chinese Government without 
any compensation. I f  the national 
needs require that we have to acquire 
some lands, then there is no harm 
if you do not pay the compensation. 
So far as our Constitution is concern
ed, we have provided that if  for pub
lic purposes • we are going to acquire 
any land we have to pay compensa
tion. But in this case, as I have said 
already, suppose there is a condition 
in the lease that for such and such 
period they will produce coal and 
they have not actually done so, In
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that case the lessee is not at all entitl
ed to any compensation; because by 
their own action they have brought 
a national loss to the country.

But 1 would say that at present we 
have not got the papers before us 
for considering this matter. There
fore, I  think the suggestion that has 
been made to the hon. Member that 
this Bill should be referred to a 
Select Committee should be accepted 
by the hon. Minister; and, if that 
motion is accepted, then in the time 
given to the Select Committee all the 
papers relating to the deeds of lease 
in the possession of the State Gov
ernment concerned may be brought 
here and looked into for ascertaining 
the terms and conditions of those 
deeds of lease. And then, after that, 
we w ill be able to decide as to whe
ther we are liable to pay compensa
tion or not. With these few words,
I hope that my friend, the hon. 
Minister in charge w ill accept the 
suggestion that the Bill be referred 
to a Select Committee.

Mr. Deputy-Speaker: I have just
received notice of an amendment 
by Shri Jhulan Sinha that “the Bill 
be referred to a Select Committee 
consisting of the Members mentioned 
below etc.”  But it is not within the 
time required by the rules, and unless 
Government, that is the hon. Minis
ter, agrees, I  cannot waive the notice. 
I f  Government agrees, I am prepared 
to waive the notice.

Sardar Swaran Singh: I  am sorry, 
Sir, I cannot agree to the motion for 
reference to Select Committee.

Shrl Daaappa (Bangalore): The
Select Committee can. report during 
the Session itself.

Mr. Deputy-Speaker: That should be 
an appeal to the Minister. I f  he 
agrees, I  have no objection.

Shri Daaappa: Through you I am 
appealing to him that he w ill not have 
to suffer any delay because of the 
reference to the Select Committee. It 
w ill report in three or four days or 
In a week's time.
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Sardar Swanua Sla|h: It has to be
got through two Houses. There is a 
very tight schedule. I  am sorry I 
cannot agree.

Mr. Deputy-Speaker: Under those
circumstances I  cannot waive notice, 
and this amendment is time-barred.

Sardar Swaran Singh: Sir, I am
grateful to the hon. Members who have 
participated in the debate. I f  I have 
understood the tenor o f the debate 
correctly there is general agreement 
about the principles of the Bill. 
Excepting for the hon. friend from 
Bombay, who has said something about 
the scheme of the Bill, there has not 
been any criticism so far as the basic 
principles underlying the Bill are 
concerned. 1  may presently come to 
the points that he tried to list under 
tile heading of criticism when he said 
that he was not in favour of the 
scheme o f the Bill. His main objection 
under that score; i f  I  have under
stood him correctly, was with regard 
to two separate notifications, one for 
prospecting and the other for acqui
sition of the lessee’s rights with re
gard to mining. He explained. . . .

Shri Bharucha: May I point out,
Sir, that he is not correctly interpret
ing what 1 said? I had no objection 
to the two notifications.

Sardar Swaran Singh: Then, Sir, he 
said that we are perhaps going to 
compensate the gambler. It is very 
difficult for me to meet an argument 
of that nature. 1 can only assure him 
that this can hardly be our intention, 
and it w ill certainly not be our inten
tion to compensate a gambler. After 
all, i f  we want to acquire coal bearing 
areas which have not yet been worked 
out and where sufficient development 
has not taken place, we w ill not take 
up those areas where other people 
have failed or where the coal deposits 
are very meagre. I f  anything, gene
rally the complaint is that we might 
pick and choose richer areas rather 
than that we should have any great 
fancy or partiality for bad areas. But 
I  am grateful to him for the caution 
he has sounded, and w * w ill csxtainly
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take care that we do not pay anything 
to what he has been pleased to term 
as gamblers.

Now, Sir, the only other point about 
which hon. Members have offered com
ments relates to the principles under
lying the scheme of payment of com. 
pensation. The hon. friend from Bom
bay, who has also tabled certain 
amendments with regard to the rele
vant clauses, appears to have been 
frightened by the various provisions 
which find a place under clause 18 
which is the operative clause with 
regard to payment of compensation.

15 hrs.

But, if the substance of the provi
sion be analysed, the House w ill agree 
with me that we are not in any way 
liberal. We are just trying to be just 
and fair. I think even the Opposition 
is not entitled to press that we should 
not be just and fair.

Under clause 13 (1), the various
items are:

“ ( i )  the expenditure incurred 
in obtaining the licence;”

I f  the Government is stepping into 
the shoes of the original licensee, in 
all fairness, whatever expenditure 
might have been incurred in obtaining 
the licence should be paid by the 
Government. Then,

" ( i i )  the expenditure, if any 
incurred in respect of the pre
paration of maps, charts and
other documents.. . .etc."

On the one hand, the hon. Member 
was very eloquent and pressing that 
we should by some decree seize all 
these maps, charts and other relevant 
documents so that we may have all 
that information, and in the same 
breath, he asked that we should not 
pay him the expenses that he may 
have incurred on that -score. I  w ill 
come to the other point as to whether 
we should compel them to part with 
these documents or not. I f  we ana
lyse this argument in the background 
of our liability to pay compensation, 
no doubt is le ft whatsoever that tS w *



want to take hold of that know-how 
to the form of documents; in all fair
ness, we should pay for that.

Then,

“ (iii) the expenditure, if any 
incurred in respect of the con
struction of roads or other essen
tial works on the land. . . .  ”

My hon. friend has conveniently 
forgotten this very significant adjec
tive ‘essential’ . Roads, I think, w ill 
always be a good amenity and if the 
works are essential, certainly, when I 
am taking over that, I should pay. 
The wording is,

“ .........if such roads or works
are in existence and in a usable 
condition;"

If  I am using any works and they 
are usable, certainly it is fair that I 
should pay for them. Then,

“ (iv ) the expenditure, i f  any 
incurred inrespect of any other 
operation necessary for prospect
ing carried out on the land.”

Again, the important adjective is 
‘necessary’. With the vast experience 
that the hon. Member from Bombay 
has had of the functioning of the legis
lature in a very progressive and effi
cient State like Bombay, I think he 
w ill realise that adjectives in legisla
tive measures do play an important 
part and these words have not been 
used without meaning or without 
significance. So, if we analyse this 
clause, the conclusion is irresistible 
that the principles that we are laying 
down for the payment of compensa
tion are nothing but fair.

Then, there is a distinction between 
a licence and a mining lease. That 
is brought out in clause 13 (2 ), which 
■ays:

“ ( 2) Where the rights under a 
mining lease are acquired under 
this Act, there shall be paid to the 
person interested.........”

Under this head, the only point 
About which my hon. friend raised
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objection was with regard to sub
clause (iii) which refers to expendi
ture, if any, incurred by way o f pay
ment of dead rent or minimum royalty 
during any year or years when there 
was no production of coal. In tfais 
case, it has to be remembered that Ihe 
loyalty or dead rent is payable to the 
State Governments. It has always 
been the intention of the Central Gov
ernment and it w ill continue to be our 
policy not by any unilateral action to 
take a decision which may affect the 
revenues of the States. Therefore, it is 
in that effort to safeguard the interests 
o f the States in the matter of their 
right to realise these dues that we 
have undertaken the responsibility of 
paying this amount which should be 
or which has been paid to the State 
Governments.

Then, he has taken very strong 
exception to interest being paid on 
expenditure. Even yesterday or day 
before yesterday, when the Finance 
Minister presented his budget propo
sals, he announced certain increase in 
rates of interest, namely, bank rate 
and also with regard to small savings 
and the like. I do not think that pay
ment of interest is in such great con
flict with the socialist pattern that my 
hon. friend should have tried to build 
an argument on that score.

The last criticism with regard to the 
principles of compensation was with 
regard to sub-clause (v )  where it was 
sought to be made out as if some 
great principle has been violated. In 
the matter bf acquisition o f land under 
section 9, we are prepared to pay 
market value of the land at the date of 
the publication of the notification 
under sub-section (1) of section 4. 
There are, however, two significant 
riders about which my hon. friend has 
very conveniently glossed over. One 
is that the usual solatium of 15 per 
cent over and above the market price 
that is normally paid in the case of 
a land acquisition proceedings is not 
provided for here. Secondly, there 1* 
a very significant explanation that the 
value of any minerals lying in the land 
shall not be taken into consideration 
in determining the market value o f 
any land. We thought that with thaa*



[Sardar Swaran Singh] 
two provisions, it would safegurad 
against the payment of any excessive 
compensation.

. I am sorry I have not been able to 
agree to the suggestion made by two 
of my hon. colleagues, one from 
Andhra Pradesh and the other who 
gave notice of a formal motion for 
reference to a Select Committee. I  
wish I could oblige them and I am 
generally averse to oppose a motion of 
that type. Because, that gives time for 
all of us to go into these matters in 
great detail and the person who is 
entrusted with the piloting of a Bill 
derives very great benefit by the dis
cussions that take place in the Select 
Committee. But, in this particular 
case, as I submitted in my opening 
remarks, there is a vital time schedule 
which has got to be adhered to. I 
venture to point out to the hon. House 
that we were contemplating at one 
stage the undertaking of legislation by 
the promulgation of an Ordinance. My 
hon. friend who made this motion for 
reference to a Select Committee also 
enquired from me very legitimately 
that I should give some idea as to the 
progress, that Has been made with re
gard to the achievement of the ultim
ate target after the expiry of one year. 
That is a very legitimate query. My 
reply would be that a great deal de
pends on the expeditious adoption of 
this legislative measure. Most of these 
coal bearing areas are already covered 
by either prospecting licences of min
ing leases and the lessees concerned, 
whether they are prospecting licensees 
or mining lessees, are not actually 
making use of these areas in the 
matter of exploiting coal or taking any 
other effective steps. It is very neces
sary that Government should have the 
power to acquire these areas so that 
they can take concrete steps for pros
pecting and mining.
1S.M bn .

[Mu. Sncaxkr in the Chair.]
It is for this reason very necessary 
that w e should be able to push ahead 
this Bill rather than refer it to a Select 
Committee. Then, again, there is gen
eral agreement about the principles
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underlying the Bill. The basic struc
ture of the Bill has not been opposed 
by any section of this hon. House, for 
which I am extremely grateful to 
them. The points that have been rais
ed are with regard to compensation, 
which are broader principles and not 
principles which depend on drafting. 
In taking this broad decision, as I 
have submitted, the middle course 
which has been adopted in the matter 
of laying down the principles fox 
assessing compensation are both fair 
and proper.

Therefore, I would submit th$t the 
Bill which has got such a great volume 
of support and such a concensus of 
opinion with regard to its principles 
should be placed on the statute-book 
as soon as possible. Before it becomes 
law, it has to be approved by the 
other House also. So, the time- 
schedule is such that much against my 
will, I am very reluctantly opposing 
the motion for reference to • Select 
Committee.

I f  there are any other points, I  sljall 
make my submissions in regard to 
them, as and when the clauses are dis
cussed.

Mr, Speaker: I  do not think there 
is any formal motion for reference to 
Select Committee. I do not find that 
any has been tabled.

Sardar Hukam Singh (Bhatinda): It 
came late; it was time-barred, and, 
therefore, I disallowed it.

Mr. Speaker: The question is:
“That the Bill to establish in the 

economic interest of India greater 
public control over the coal min
ing industry and its development 
by providing for the acquisition 
by the State of unworked land 
containing or likely to contain coal 
deposits or of rights in or over 
such land, for the extinguishment 
or modification of such rights-ac
cruing by virtue of any agree
ment, lease, licence or otherwise, 
and for matters connected there
with, be taken into consideration.”  

The motion too* adopted.
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MOTION ON ADDRESS B Y  THE 
PRESIDENT— contd.

Mr. Speaker: Let me now go back 
to the Motion o f Thanks on the Presi
dent’s Address, which had been held 
over.

Now, which are the amendments on 
which the House wants to divide?

Shrl T. B. Vlttal Rao: The numbers 
of those amendments are 21, 30 and 
33.

Shri Yajnik: Amendment No. 51 
also may be put to vote separately.

Mr. Speaker: Which one shall I  put 
first? Which is the major one on which 
the House wants to divide?

Shrl A. K. Gopalan: Amendment No. 
33.

Mr. Speaker: I shall allow division. 
Hon. Members have not yet been 
allotted seats, and, therefore, the new 

^mechanism cannot be worked today. 
I f  they do not want their names to be 
recorded, I can have a division with 
the new mechanism.

Shri A. K. Gopalan: Let us have the 
names also recorded. «

Mr. Speaker: What I propose is this. 
Let hon. Members choose that amend
ment on which they want to divide 
and have their names recorded. As 
for the other amendments, I shall dis
pose of them by asking hon. Members 
to stand in their seats; or even the 
machine can be invoked.

I shall now put amendment No. 33 
to vote.

The question is:

“That at the end of the motion, 
the following be added, namely:—

“but regret that the Address 
does not take sufficient note o f the 
grave and widespread dissatisfac
tion fe lt on account o f the high 
prices of foodgrains, scarcity con
ditions in some parts of the coun
try and the failure of the Govern
ment to make the country self- 
sufficient in the matter of food
grains.” .

Let the Lobby be cleared.

Shrl Mohamed Imam (Chitaldrug): 
We do not know which way we 
should go, and where we should 
record our votes.

Mr. Speaker: I shall state all
that. Hon. Members who are outside 
the House or inside the House here 
and there must come and occupy their 
seats in the House first.—

I shall now put the question again.

The question is:

“That at the end of the motion,
the following be added, namely:—

“but regret that the Address does 
not take sufficient note of the 
grave and widespread dis
satisfaction felt on account of 
the high prices of foodgrains, 
scarcity conditions in some 
parts of the country and the 
failure of the Government to 
make the country self-sufflci- 
ent in the matter of food
grains.” .

Division numbers of hon. Members 
are put down there in the Lobbies.

The Minister of Finance (Shrl T. T. 
Krishnamachari): The ‘Ayes’ and
‘Noes’ boards are no longer there.

Mr. Speaker: No. They are there 
The ‘Ayes’ are there to the righ t 
They have been displaced now. A ll 
the same, there are three booths for 
‘Ayes’ and three booths for ‘Noes’. 
Now, all the Members have been
given division ntimbers; and these
division numbers are still there put 
down in the Lobby. Those hon.
Members who want to support the
amendment may kindly move to the 
right of me and go into one or the 
other o f the three booths for ‘Ayes’ 
and vote there. Similarly, those who 
are against may go to my left and 
vote in (me of other o f the booths 
for *Noes\

The Lok Sabha divided: Aye* 7#; 
Noes 246.
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D iv is io n  N o . 1 ]

A m frd A li, Shri 
Appa, Shri K .  D .
At tat, Shri 
Awaathi, Shri
Baneriec, Shri Praraathanath 
Banerjee, Shri S . M .
B ara*, Shri Hem 
Beck, Shri Igtucc 
Bhadoria, Shri 
Bharucha, Shri 
Chandramani, Shri 
Chaudhuri, Shri T  . |C. 
Chavan, Shri D . R.
D ange, Shri S . A .
Daagupta, Shri 
Dharm atingam, Shri 
D ige, Shri 
Drohar, Shri 
D w ivedy, Shri S . N .
Elias, Shri M uham m cd 
Gaifcwad, Shri B. K . 
G h o d au r, Shri 
G hote, Shri S.
G opalan, Shri A . K .
G oray, Shri 
G upta, Shri Sadhan 
Hatder, Shri

A bd ul Lateef, Shri 
Achal Singh, Seth 
Atchm am ba, Dr.
A  char, Shri 
A g td i, Shri 
A jlt Singh, Shri 
A lva, Shri Joachim 
Am halam v Shri Subbiah 
Anjanappa, Shri 
Arum ugara, Shri R . S. 
Aaha&na, Shri 
Ayyakannu, Shri 
Badan Singh, Ch. 
Bagdi, Shri
Bajaj, Shri Kam alneyao 
Bakliwal, Shri 
B alikrithaan, Shri 
Bahaiki, Shri 
B in ti f i,  Shri P . B . 
B aaerji, D r. R . 
Banerjea, Shri S . 1C  
Bangahi Thakur, Shri 
Barrow, Shri 
Barupal , Shri P . L . 
Baaapp*, Shri 
Baium atari. Shri 
B h ig it , Shri B . R . 
B h a g in t l,  Shri 
Bhagwan Din» Shri

A Y E S

Im am , Shri M oham ed 
Iyer, Shri Eaavrara 
)adhav, SYiri 
Kaxnble, D r.
K hadilkar, Shti 
K odiyan, Shri 
Kum&har, Shri 
K unhan, Shri 
M ahagaonkar, Shn  
M aaay, Shri 
M atera, Shri 
M enon, Shri Kriahn*
M enon, Shri Karayanankutty 
M ore, Shri
M ukerjec, Shri H . N .
M ullick, Shri B . C .
M urm u, Shri Paika 
N air, Shri Vaaudevan 
N ath Pal, Shri 
N ayar, Shri V . P.
Panigrahi, Shri 
Parmar, Shri K . U .
Parulekar, Shri
Parrathi Kriahnan, Shrimati
Patel, Shri P. R.
Patil, S h n  Bala Saheb

N O E S

Bhakt D arthan, Shri 
Bhargava, Pandit M . B. 
Bhargava, Pandit Thakur Das * 
Bhatkar, Shri 
Bhattacharyya, Shri 
Bhogji, Shrj 
Birbai Singh, Shn  
Borooahx Shri P. C .
B oie, Shri P. C.
Brahm Prakaah, Shri 
Brajtahwar Praaad, Shri 
Chanda, Shri A nil K . 
Chaturvedi, Shn 
Chettiar, Shri R . Ramanathan 
Choudhury, Shri C. L . 
Choudhury, Shri S. C.
Chu&i L ai, Shri 
Dam am , Shri 
Dam ar, Shri 
Dasappa, Shri 
Daa* Shri K . K .
D a i, Shri N . T- 
D as, Shri Ramdhani 
D a i, Shri Shree Narayan 
D atar, Shri 
D eb, Shri N . M .
Deaai, Shri M orarji 
Deahm ukh, Shri K . G. 
Dbondiba, Shri Dtadod, Shri.

[ 15.36 h r * . ]

Patil, Shri U . V.
Prabhakar, Sh ri N aval 
P ro d b in , Sfesi E .  C .  
Pu&nooae, Shri 
R ai, Sh ri K h uahw aqt 
Raju, Shri V .
Ram am , Shri 
Rao, Shri T . B . Vittal 
Salunke, Shri B alaaahc b 
Sasnpath, Shri 
Sharma, Shri H . C .
Singh, Shri B . R .
Singh, Shri L .  Achaw  
Singh, Shri Rajendra 
Sivaraj, Shri 
Sonule, Shri 
Sugandhi, Shri 
Supakar, Shri 
T hakorc, Shri M . B. 
Tangam ani, Shri 
Vujpayec, Shri 
Valvi, Shn 
Verm», S h n  Ramji 
W am o r, Shri 
Y adav, Shn  
Ya)nik, Shn

Dinesh Singh, Shri 
D ube, Shri M ulchand 
Gaekwad, Shri Fatcsinghrao 
G anapathy, Shri 
Gandhi, Shri Feroze 
Gandhi, Shri M . M . 
Ghoah, Shri M . K .
Gohain* Shri.
Gohokar, D r.
Goundar, Shri Shanmugha 
G ounder, Shri Doraiawami 
Gupta, Shri C . L . 
Hajarnavis, Shri 
Harvani, Shri A n iar 
Ha*da, Shri Subodh 
Hasarika, Shri J. N .
Hukam  Singh, Sardar 
Iqbal Singh, Sardar 
Jain, Shri A . P. 
Jhunjhunwala, Shri 
Jinachandran, Shri 
Joahi, Shri A . C.
Jyotiahi, Pandit J. P.
K ale , Shrim ati A .
Kalika Singh, Shri 
K anun go, Sh ri 
KaaHwal, Shri 
Kataki, Shri XiU dhar 
K ayal, Shri P . N .
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K edirit, Shri C. M . 
Keahar Kunuri, Shrimati 
K ttto v i, Shxi 
Khadiwala, Shri 
Khan, Shri Sadath AH 
Khimii, Shri 
KUtaiya, Shri 
Koraikar, Shri 
Kruhnt Chandra, Shri 
Krishna, Shri M . R. 
Kriahnamachari, Shri T . T. 
KrUhntppa, Shri M . V. 
Kriahna Rao, Shrl M. V. 
Lahiri, Shri 
U tk ir , Shri N. C.
Laxmt Bat, Shrimati 
Mafida Ahmed, Shrimati 
M .jhi. Shri R. C. 
Majithfa, Sardar 
Malaviya, Pandit Govind 
Malvia, Shri K . B.
Manaen, Shri 
Mandal, D r. Pathupati 
Maniyangadan, Shri 
Man/ula Debi, Shrimati 
Mathur, Shri H. C, 
Mathur, Shri M . T).
Mchdi, Shri S. A.
Mehta, Shri J. R.
Melkote, Dr.
Miniraata, Shrimati 
Mishra, Shri fiibhuti 
Mishra, Shri L. N.
Misra, Shri R. R. 
Mohideen, Shri Gulam 
Mohiuddin, Shri 
Muniaamy, Shri N. R. 
Morarka, Shri 
Murthy, Shri B. .S. 
Muthukriahnan, Shri 
Nadar. Shri P. T .
Naik, Shri Mohan 
Natr, Shri C. K.
Nalr, Shri KuttikrUhnan 
Naldurgkar, Shri 
Nanda, Shri 
Nanjappan, Shri 
Naralndin, Shri 
Narasimhan* Shri 
Narayanaiamy, Shri 
Nathavani, Shri 
Naiker, Shri P. S. 

^Nehru, Shrimati Umt 
Onkar Lai, Shri

N O ES— contd.

Padalu, Shri K. V. 
Pahadla, Shri 
Palaniandi, Shri 
Palchoudhuri, Shrimati Ila 
Paade, Shri K . N.
Pande, Shri Sarju 
Pangarkar, Shri 
Panna Lai, Shri 
Parmar, Shri Decnbandhu 
Patel, Shri N. N.
Patel, Shri Raienhwar 
Palil, Shri S. K. 
Pattabhiraman, Shri 
Pillai, Shri Thanu 
Prabhakar, Shri Naval 
Pragi Lai, Ch. 
Radhamohan, Shri 
Radha Raman, Shri 
Raghunath Singh. Shri 
Raghuramaiah, Shri 
Raj Bahadur, Shri 
Rajiah, Shri
Ramaswamy, Shri K. S. 
Ram Saran, Shri 
Rane, Shri 
Ranga, Shri 
Rangarao, Shri 
Rao, Shri E. M.
Rao, Shri Hsnumanth 
Rao, Shri R. J.
Raut, Shri Bhola 
Reddy, Shri Bali 
Reddy, Shri L. N.
Reddy. Shri Narapy 
Reddy. Shri Rami 
Reddy, Shri Ramakri*hna 
Roy, Shri Biihwanath 
Rungmng Suiaa, Shri 
Rup Narain, Shn 
Sahodrabai, Shrimati 
Sahu. Shri Rameshwar 
Salam, Shri Abdul 
Samanta, Shri S. C. 
Samant Sinhar, Dr. 
Sambandam, Shrr 
Stnganna* Shri 
Sankarapandian, Shn 
Sarhadi, Shri A. S.
Satiah Chandra, Shri 
Satyabhama Devi, Shrimati 
Satyanarayana, Shri 
SeJJcu, Shri
Shah, Shrimati Jayaben

Shah, Shri Manvendra 
Sajnbhu Charan, Shri 
Sharma, Shri D. C.
Sharma, Pandit K . C.
Sharma, Shri R. C.
Shaitri, Shri H. L.
Shivantnjappa, Shri 
Shobha Ram, Shri 
Siddananjappa, Shri 
Singh, Shri A. K.
Singh, Shri D. N.
Singh, Shri H. P.
Singh, Shri K . N.
Singh, Shri M. N.
Sinha, Shri Anirudh 
Sinha* Shri Gafendra Praaad 
Sinha, Shri K . P.
Sinha, Shri S. N.
Sinha, Shri Sarangdhar 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarkeahwari 
Sinhaaan Singh, Shri 
Snatdk, Shri Nardeo 
Sona-wane, Shri 
Sorcrt, Shri 
Subramanyam, Shri T .
Sultan, Shrimati Maimoona 
Sunder Lai, Shri 
Suryanarayanamurthy, Shri 
Swami, Shri V . N.
Swaran Singh, Sardar 
Tahir, Shri Mohammed 
Tayabji, Shri 
Tewari, Shri Dwarikanath 
Thimmalah, Shri 
Thirumal Rao, Shri 
Thomas, Shri A. M.
Thomai, Shri George 
Tiw»ry, Pandit X>. N.
Umrao Singh, Shri 
Upadhyay, Pandit Muniahwat Dutt. 
Upadhyaya, Shri Shira Datt 
Varma, Shri B. B.
Varma, Shri M . L 
Varma, Shri R, B.
Vedakumari, Kumari M. 
Venkataiubbaiah, Shri 
Vyai, Shri R. C.
Vyai, Shri Radhelal 
Wadiwa, Shri 
Waanik, Shri 
Wodeyar Shri

Mr. Speaker: Now, there are the
other amendments, amendment® 
Nos. 21, 30 and 51. 1 find that 
amendment No, 51 has not been 
moved.

Shri Yajnik rose —

Mr. Speaker: The hon. Member
gets up now. He must have moved 
it earlier.
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I will put the amendments sepa
rately.

The question is :

That at the end of the motion, the 
following be added, namely:—

“but regret that the Address 
fails to take note of the unani
mous and express desire of the 
people of Maharashtra to so re
organise the state of Bombay as 
to form the State of Samyukta 
Maharashtra with Bombay as 
capital and the State of Maha- 
gujarat” .

Those in favour will please say 
‘Aye'.

Some Hon. Members: ‘Ayes’.

Mr. Speaker: Those against will
please say ‘No’.

Several Hon. Members: ‘No.’

Mr. Speaker: I think the ‘Noes’
have it. The motion is negatived.

Some Hon. Members; The ‘Ayes’ 
have it.

Mr. Speaker: I will have the lob
bies cleared.

Pandit Govind Malaviya (Sultan- 
pur); May I make a submission, 
Sir. This is the time fixed for non
official Members’ resolution and it is 
only once or twice in the session that 
this privilege is given to the non
official members. I f there is other 
business to be conducted, may I 
suggest that it might be postponed 
now? The non-official resolu
tion may be taken up and 
when it is finished, the other 
thing may be taken up. This pre
cious right is now being impinged 
upon.

Mr. Speaker: The precious right
will never disappear. If we start 
even at 4 o’clock, the non-official 
resolutions will go on till 6-30, till 
2| hours from the time the non- 
offlcial business starts. There is no 
meaning in interrupting this during 
division. One division is over and 
two others will have to be con
cluded.

I would suggest to the hon. Mem
bers the other course of pressing the 
button—not now. I am only indi
cating to them the procedure. Im
mediately after the two minutes are 
over, I will call division. The ■ 
hon. Members need not go to 
the lobbies. From the place* 
places they sit they will operate the 
buttons. Of course, the names will 
not be recorded. In one case the 
names have been recorded and here 
it is unnecessary. They must use 
both hands and push the knob and 
press the button simultaneously.

Order, order, please. Hon. Mem
bers will please resume their seats. 
After two minutes are over I will 
put the question once again and if 
there is still disagreement, I  will 
call division and the hon. Members 
can vote from their own places, 
pushing the knob with one hand and 
pressing the button with the other. 
They will look at the disc and the 
red light will proceed from 1 to ’ 2. 
The gong also will work here. 'Within 
that time they are to be pressed. If 
they do not press within that time, 
they will lose their votes. They 
will keep the pressure on till the 
gong strikes and the time is over.

Shri T. K. Chandhuri (Berham- 
pore): Here is one hon. Member, 
one of our colleagues, who is unable 
to vote because he has only one 
hand.

Mr. Speaker: In the case of dis
abled persons, an officer will come 
and record the vote. He need not 
press the button. If there be any 
other such hon. Members, they can. 
send us their names. I shall send 
officer. (Interruptions.) Order, 
order. The result of the division is 
as follows: —

[15.40 hrs.]
[Division No. 2.]

Ayes 68; Noea 223.
The amendment was negatived.
Shrl T. T. KrM1nwii"»f' • -  I  am 

sorry. That we Have not hid 
enough experience. Even my col
league made a mistake. I wouH 
suggest that you might declare the
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division null and void and order a 
regular division.

Mr. Speaker: The difference is so
wide.

Shri T. T. Krishnamachari: In spite 
of that, it differs from the results 
of the last division and so I suggest 
that we have a regular division.

Mr. Speaker: The names are not
going to be recorded here. (Inter
ruptions.) Order, order . The 
names are not recorded and the 
margin also is so great and so, it is 
not necessary. Further, hon. Mem
bers here and there do make such 
mistake occasionally. When I say 
‘Ayes to the right and Noes to the 
left’ some hon. Members on this 
go to vote and rush to the Ayes 
lobby because it is in front of them. 
Such mistakes occur and they are 
not deliberate.

Shri Supakar: One gentleman, it 
was pointed out, could not vote 
through this mechanism. (Inter
ruptions.)

Shri Nath Pai: I want to make one
submission.

Mr. Speaker: I will hear it. Order, 
order. The hon. Member, on whose 
behalf some other gentleman made 
representation that he had not got 
one hand, I understand, has voted 
with both the hands. Such repre
sentations are very wrong.

Shri T. K. Chaudhuri: May I make 
a submission? No officer came and 
so we pressed the notch with one 
hand and he pressed the button.

Mr. Speaker: Whatever may be 
the case, he ought not to have done 
so. The hon. Members need not help 
another. It is for the officer to take 
charge of such cases. Hereafter such 
irregularities will not be committed.

Shri Kadhelal Vyas (Ujjain): Sir,
on this bench , when we press the 
button, we do not -get the light.

Mr. Speaker: He must press both.

Shri Radhelal Vyas: Yes, Sir, we 
pressed both. It is possible that eur 
votes were not recorded.

Mr. Speaker: We get excited over 
small matters. I have announced the 
result of the division. Previously we 
decided on voice votes. Whether one 
vote or one button has worked or not, 
it is not going to affect very much 
the result. The result of the division 
is: Ayes 68; Noes 223; Abstentions 5.
I may disregard them. I have already 
announced that the amendment is 
lost.' Now, I shall put amendment 
No. 30 to the vote of the House.

Shri Nath Pai: You were kind
enough to say that you would allow 
me to make my submission. Until 
we get used to this machine, I am 
afraid that we may have to go and 
vote in the lobbies and I suggest 
that we be allowed to do so .... (In
terruptions.)

Mr. Speaker: Order, order, There
is no intention to spend away the 
time of the House. I shall now put 
the amendment to the House.

Mr. Speaker: The question is:

That at the end of the motion, the 
following be added, namely: —

“but regret that no reference to
Goa has been made in the Ad
dress".

[Division No. 3]
[15.50 hrs.]

The Sabha divided: Ayes 75; 
Noes 230.

The motion was negatived.
Mr. Speaker: The other amend

ments are not pressed and I need not 
put them.

The amendments were, by leave, 
withdrawn.

Shri Nath Pal: Sir, the total shown 
on the board is wrong; it should be 
305 and not 405.
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Commission 
Mr. Speaker This mechanical de

vice is to make sure that much time 
is not spent on the division. We are 
not responsible for the machine. We 
will ask the engineer to see to it. It 
is clear that the total is 305 and not 
405. So far as we are concerned, the 
total does not matter. X am sure hon. 
Members must be interested in seeing 
that we get through the work. I shall 
now put the motion before the House.

The question is:

“That the Members of Lok 
Sabha assembled in this session 
are deeply grateful to the Presi
dent for the Address which he 
has been pleased to deliver to 
both the Houses of Parliament 
assembled together on the 13th 
May, 1957.”

The motion was adopted.

ION RE: APPOINTMENT 
SECOND PAY  COM

MISSION

Mr. Speaker: Now, non-official
business.

Shri Warlor (Trichur): Mr. Speaker, 
Sir, I beg to move:

“This House is of opinion that a 
Second Pay Commission should 
be appointed to go into the ques
tion of the pay structure and 
service conditions of the Union 
Government employees so as to 
bring them in conflrmity with 
the country’s ideal of socialist 
pattern of society.”

In moving this resolution, Sir, I 
want to bring to your notice that a 
very important and vital matter is 
placed for the consideration of the 
honourable House. I am aware that 
this subject had been brought to 
the notice of this House once before, 
if I  remember correctly, in July, 
1955. That was a similar motion
which was intended for the parti
cular purpose of eradicating the
disparity between the emoluments 
given in the services. The gulf be
tween the lowest paid and the

highest paid in the services under the 
Government of India is so wide, and 
it had been the practice for a long 
time, that there is so much of dis
content in tĴ e lower ranks of em
ployees. That disparity must be 
removed as quickly as possible and 
some proportionate ratio brought 
about between the highest and the 
lowest emoluments given.

Mr. Speaker: Order, order. The 
hon. Member may kindly resume 
his seat.

DEATH OF SHRI H. G. PANT

Mr. Speaker: I have received in
formation that an honourable sit
ting Member of this House, Pandit 
Hax Govind Pant, has died in the 
Willingdon Hospital just now. He 
hails from Uttar Pradesh, Almora. 
He was bom in 1885. He was an 
advocate. He was a member of the 
U.P. Legislative Assembly and a 
member of the Legislative Council. 
He was a member of the Constitu
ent Assembly. He was also Deputy- 
Speaker of the U.P. Assembly. He 
took ill yesterday. There was some 
kind of an intestinal trouble; the 
doctor har not been able to say 
exactly what the trouble was. There 
was some kind of food poisoning or 
something; it is not clear. There 
were two persons affected, himself 
and his cook. The cook seems to 
have survived. So far as he is con
cerned, unfortunately for us, he has 
passed away. I request the hon. 
Members to stand in silence for a 
minute.

77ie Members then stood in silence for 
a minute

13.59 hrs.
Mr. Speaker: As a mark of respect 

to the departed soul it is usually 
customary to adjourn the House for 
the rest of the day.

The Lok Sabha then adjourned till 
Eleven of the Clock on Mondey, 

the 20th May, 1957.
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No,
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India. ?6$-~64

54. Manufacture o f Heavy
Machinery. 764

55. Report of the Chief Inspector
o f Mmes. 764

56. Community Radio sets in
Punjab. 764

57. Passports to Pakistan. 765
858. Unemployment in Punjab 765— 66

59. Evacnet Piopcjlits 7^5
60. Lew income Group Housing

Schcem in Mysore 766-67
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The following newMembejftfook: 

oai>\

j )  Shrt hu.vu.atrb  Rao, (2) Shri 
Dindod t t'd '3) Shn Bhedoria 

PAPERS L A ID  O N  TH E TABLi- 768- 70 
The following papers were laid 

on the Table :

<r) A  copy ofeachofihe follow- 
i ng Notif}G)ttQn&, under sub
section {2) of Sectjajj y o f  
the Employees’ Provident 

Act, 1952, making 
certain amendents to the 
Employees’ Provident 
Funds Schemes, 1052 .- 
\i‘) Notification No. S.R.O.

1337, dated the 27th 
April. 1S>37- 

ijt) Notification No. S.R.O.
1363, dated rhe 29th 
April, 195?-

(2) A copy o f the Noiificalion 
No. AR/1937(29)., dated the 
20th February, 1957- togerher 
with the Explanatory Note., 
under sub-section (3) of Sec
tion 5 o f tta  Indian Aircraft 
Act, 1934, fnafcng ccrtain 
further amendment to the 
Indian Aitcrafi Rules, 1937.

(3) A copy each of eleven notifi- 
‘ cations under $ub~secij\>n (3)

o f Section 133 ° f M o t o r  
Vehicles Act, i<?39.- making 
certain amendments to the 
Delhi Motor Vehicles Rules,
1940.

(4) A  Copy e«ioh of six papers, 
and<rsub>secfion(2) o f sec
tion 16 of the Tariff Con>- 
mi^sion Ac î i 95*-

ELECTION  T O  CO M M ITTEES 77t  -74 
The Minister of State in the 

Ministry of Education (Dr.
K, L. Shrimali) moved for 
the election of members
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Columns

from  am ong the M em ber* o f  
L o k  Sabha to be m embers o f
(1) T h e  A liga rh  M uslim  

U niversity.
(2) T h e  C ourt o f  U n iversity 

o f  D elh i.
(3) T h e  Court o f  Banaras 

Hindu U niversity.
(4) T h e  Samsad (C o u rt)o f 

Vi»va-Bharati.
E L E C T IO N  O F  D E P U T Y -S P E A - 

K E R  744—

Sardar Hukam  S in gh  was elec
ted as the D epu ty-Sp eaker o f 
L o k  Sabha.

B I L L  I N T R O D U C E D  784
T h e  Industrial D isputes (A m end

m ent) Bill.
S T A T E M E N T  %£: O R D I

N A N C E -L A I D  O F  T H E  
T A B L E  TS4— 9s
T h e  M in is u r  o f L abour and 

Em ploym ent and Planning 
(Shri G ulzarifal N anda) 
laid on [Ik T a b le s  statement 
re Industrial D isputes 
(Am endm ent) O rdinance.

M O T I O N  O N  A D D R E S S  
B Y  T H E  P R E S ID E N T  785 -8 0 6,

«43— 53
Discussion on the m otion o f  

Address by the President was 
concluded. Sonic- o f  the 
amendments were negatived 
and some were withdrawn.
T h e  motion was adopted.

DIGEST}
8 58

Columns
BILL UNDER CONSIDERA- 806— 42 
TION
T h e  M in ister o f  Steel, M in e  

and F u el (Sardar Sw ar a 
S jn gh ) m oved that the Coa 
Searin g Areas (A cquisition  
and D evelopm ent) B ill be 
tgken in to  consideration.
T h e  m otion for consideration 
Was adopted.

P R IV A T E  M E M B E R 'S  R E S O L U - 853-54 
T I O N  U N D E R  D IS C U S S IO N  
Shrj K . K . W arior m oved the 

Resolution re. A ppointm eui 
<jla Sei.ond Pay Com m ission.

T h e  discussion wa< tiot <01- 
cl';ded.

O B I T U A R Y  R E F E R E N C E  8^4
T h e  Speaker made a reference 

to the p assing away o f  Shri 
*V. <j. Pant a s ittin g  m em ber 
Cif L o k  Sabha. I hereafter 
the M em bers stood in  silence 
for a m inute as » mark o f 
i-espect.

A G E N D A  F O R  M O N D A Y ,
20TH  M A Y , 1957.
F u rther consideration o f  Coal 

Searin g Areas (A cquisition 
*md D evelopm ent) B ill and 
mso the consideration o f  the 
p rovisional Collection o f  
T a xes (Tem porary A m end- 
tnent) Bill and the Industrial 
d isp u tes (Am endm ent) 
b ill.


	Binder1.pdf
	2601_lsd_02_01_10-05-1957 3
	2601_lsd_02_01_10-05-1957 4
	2601_lsd_02_01_10-05-1957 5
	2601_lsd_02_01_10-05-1957 6


